Friday, 17th November, 1950

Par 8. 1L V.60 (L)
840

PARLIAMENTARY DEBATES

(Part I—Questions and Answers)
OFFICIAL REPORT

THIRD SESSION (FIRST PART)
of the
PARLIANENT OF INDIA
(1850)

Price Rs. 2 or 3sh.



CONTENTS

Volume V.—isth November to 2and December,

1950,

Columns
Wednesday, 1sth November, 1950—
Members sworn . . I
Oral Answers to Questions 1—28
Written Answen to Ques—
tions . 28—so

Columns
Wednesday, 29th November, 1950—

Oral Answers to Questions 437—63
Written Answers to Ques
tions . 463—78

Thursday, 30th November, 1950—

Thursday, 16th Noven?bn, 1950— Oral Answers to Questions 479—511
Oral Answers to Questions $I—76 Wri A t©
Written Answcrs o Qucs- tions :." .Q"”_ SII—I8
tions 76—090
Friday, 1st December, x950—
Friday, x7th N ™ > T950— Oral Answers to Questions S19—47
Oral Answers to Questions 9I1—120 Written Answers to Ques-
Written Answers to Ques- tions . 547—60
tions . - . 120—30
Monday, 4th December, 1950—
Monday, 20th Novemb_er, 1950— Oral Answers to Questions 561—08
Oral Answers 10 Questions 131—$56 Written Answers to Ques-
Written Answers to Qua— dons . 598—610
tions . . 156—74
T day, sth D ber, 1950—
Tuesday, 21st November, 1950— Oral Answers to Questions 611—4s
Member sworn . 175 Written Answers to Ques-
Oral Answers to Quesuous 175—99 tions . . . 645—s2
Written Answers to Qucs . N
tions 199—224 Wed y, 6th D s 1950—
Oral Answers to Questions 653—81
Wednesday, 2and November, 1950— Written Answers to Ques-
Oral Answers to Questions 225—S1 tions - - 681—702
Wsitte: Answers to Ques- o
t|:wl:u . -Q 252—66 Th day, 7th D 'y 1950—
Oral Answers to Questions . 703—31
Thursday, 23rd N°""_'-‘b°"s 950— Weritten Answers to Ques-
Oral Answers to Questions 267—94 tions . - . 731—38
i Ans t tions 294—308
Written wers to Ques 43 Friday, 8th December, 1950—
Saturday, 25th November, 1950— Oral Answers to Questions 739—67
Oral Answers to Questions 309—39 Written Answers to Ques-
Written Answers to Questions 339—s2 tions . . . 767—72
day th D b 1950—
Monday, 27th November, 1950— M s IX er,
Oral K;mwets to Questions 353—81 Oral Answers to Questions 773—S8o1
itten Answers Written Answers to Ques-
W tions . t° -Quesv.— 381—90 tions . . 8o1—12
Tuesday, 28th November, 1950— Tuesday, 1ath Deeember- >y 1950—
Oral Answers to Questions 391—418 Oral Answers to Questgns 813—43
" Written Answers to Qum~ Written Answers to Ques-
tions . . 418—36 tions . . 843—46




CONTENTS

Columns

Wednesday, 13th December, 1950—

Oral Answers to Questions 847—79
Written Answers to Ques-
tions . . . 879—86

Thursday, 14th December, 1950—

Oral Answer te Questions 887—9012
Written Answers to Ques-
dons . . 912—26

Monday, 18th December, 1950—

Oral Answers to Questions 927—63
Written Answers to Ques-
tions . . . 963—1016

1
i

Tuesday, 19th December, 1950—

Oral Answers to Questions 1017—45
Written Answers to Ques-
tions . . . 1045—70

Wednesday, 20th December, r9so—

Member sworn - 1071

Oral Answers to Questions 1071—97

Written Answers to Ques-

tions . . . 1097—I1124

Thursday, 21st December, x950—

Oral Answers to Questions 1125—32
Friday, 320d December, 1950—

Oral Answers to Questions 1133—36

J1pD—1—351 PE—14-5-52—840.



THE
PARLIAMENTARY DEBATES

(Part I—Questions and Answers)
OFTICIAL REPORT

91

PARLIAMENT OF INDIA
Friday, 17th November, 1950.

The House met at a Quarter to Eleven
of the Clock

[MR. SPEAKER in the CRair]
ORAL ANSWERS TO QUESTIONS

RECOGNITION OF DEGREES OF NATIONAL
: UNIVERSITIES

*92. Shri B. K. Das: Will the Minis-
ter of Education be pleased to state:

(a) whether the degress and certi-
ficates granted by National Univer-
sities and Colleges such as the Bihar
Bidyapith, the Kashi Bidyapith and
the Gouriya Sarva Bidyatan (Bengal)
are recognised by Government for the
purposes of service; and

(b) if so, whether any status has
been assigned to each of such degrees
and certificates vis-a-vis the dﬁrees
q!:id cern"jﬂcételfeczeranted by I.L v&r-
sities an e s recognised by e
Government prior to the attainment
of independence?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): (a) and
(b). The hon. Member's attention is
drawn to the Press communique issued
by this Ministry on 16th September,
1950. A copy of the Communique is
placed on the Table of the House.
[See Appendix I, annexure No. 22].

Shri B. K. Das: May I know whe-
ther any appointments have been
made to the Central Government on
the basis of such qualifications?

Shri Khurshed Lal: If the hon.
Member would read the communique,
ke would find that the position is that
a Crgtinnmlttt:e gas been
exa e e degrees given by these
various Institutions an'(zii on th,; basis
of the report of that Committee it
would be decided which degrees and
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diplomas are to be equated with the
:_xxstmg ones given by the Universi-
ies.

Shri B. K. Das: When was the Com-
mittee appointed?

Shri Khurshed Lal: On 16th Septem-
ber 1950, i.e. the date of the com-
munique.

ShrlB:;K.Dls:Whenistbenepott

Shri Khurshed Lal: The Committee
is about to start its deliberations and
it should not take the Committee very
long to arrive at its conclusions.

Shri Tyagi: Are Government aware
that some State Governments have
recognised these Vidya Piths and their
degrees are equivalent to those of the
degrees given by the regular Uni-
versities?

Shri Khurshed Lal: That is so. I
understand that some State Govern-
ments have recognised them.

Shri Tyagi: Have any instructions
been issued to the Union Public
Service Commission here to recognise
the graduates of these Uni
as equivalent to graduates of the
other Universities?

Mr. Speaker: Order. order. The hon.
Minister has already stated that a

_ Committee has been appointed and

Government will act on the recom-
mendations of that Committee.

Shrl T. N. Singh: May I know if
the Universities and even the Inter-
University Board have considered the
cases of certain of these institutions.
particularly of the Kashi Vidya Pith,
and recognised the degrees of these
Universities?

Shri Khurshed Lal: I require notice.

Mr. Speaker: I am afraid that all
these are suggestions which had better
be made to the Committee.
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Shri Deshbandhu Gupta: May I know
the terms of reterence of this Com-
mittee and the names of the institu-
tions which are under its purview?

Shri Khurshed Lal: The Committee
has been appointed to consider the
degrees and diplomas of all such in-
stitutions. The State Governments
have been asked to informm the Govexn-
ment of India of the names of insti-
tutions which they think should be
considered in this connection.

Dr. Deshmukh: May I know if there
is any Vidya Pith in existence which
has been recognised by the Govern-
ment of India?

Shri Khkmrshed Lal: Government of
India will recognise after the receipt
of the Committee’s report.

Dr. Deshmukh: Is it a fact that the
Jamia Milla at Delhi has already been
recognised?

Shri Khurshed Lal: I arn not aware.

Sardar B. 8. Man: Is it a fact that
in our Coastitution it is laid down
that no such degrees or colleges im-
parting religious education will be
recognised, and if so, may I know
how far tion of these
degrees is in conformity with our
Constitution?

Mr. Speaker: Order, order. That
is a matter for the Committee.

Shri Tyagl: Has the Committee also
‘considered the question of Gurukul
Kangra?

Shri Khurshed Lal: As I said, the
State Governments have been asked
to send in the names of all such insti-
tutions and I am sure the
desh Government will send in the
name of Gurukul Kangra.

ADpULT (SOociAL) EDUCATION

*93. Shri B. K. Das: Will the Minis-
ter of Education be pleased to state:

(a) the amount allotted the
Government of India for Adult
(Social) Eduecation for the year 1950-

61; and

(b) the amounts so far given tq
diﬂetaat States?

ency it has not been
any funds to States arts A and B)
for Adult (Social) Educeation during the
Year 1950-51.

Shri B. K. Das: Haethemndg
apart in 1949-50 beenwexha set
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Shri Khurshed Lal: Yes, the funds
set apart in 1949-50 were dxst.ributod
to various State Governments. I think
the total comes to about Rs. 60 lakhs.

Shrimati Durgabai: Would the hon.
Minister tell the House the total num-
ber of teachers so far trained under
this Social Education scheme?

Shri Khurshed Lal: I require notice.

Shri Dwivedi: What steps do Gov-
ernment propose to take to introduce
compulsory education according to
the provisions of the Constitution?

Mr. Speaker: Order. order. It does
not arise out of this.

Shri Tyagi: May I know what is
the course taught under this Social
Education scheme? Is it only the ordi-
nary course of literary studies or some
other kind of social education?

Shri Khurshed Lal: In the last ses-
sion. I gave a comprehensive answer
to this question. If the hon. Member
would refer to it, he will ind all that
has been done in this connection.

Shri B. K. Das: Are the States
following any Central scheme of Social
Education?

Shri Khurshed Lal: Yes. Last year
when money was allotted to them.
thev were asked to follow a Central
scheme. But this vear we have not
allotted any moneyv.

Shri R. L. Malviva: May T know
how much mnner hac hren anent this
year on Social Fducation?

Shri Khurshed Lal: Nothing this
vear.

Shri Raj Bahadur: I believe the
answer given by the hon. Minister
refers to vart (a). What iz the answer
to part (b)? Has anv amount been
given by the different States?

Shri Khurshed Lal: I have sald
that owing to acute financial string-
ency it has not been possible to allot
any meoney.

Shri Raj Bahadur: Does this answer
apply to the Centre or to the allot-
ment of money by the States also?

Mr. Speaker: It applies to the
States. If the hon. Member would
refer to the question. he will find

that it refers to the help given to the
States. not by the States.

Stva: May 1

the year 1950-517



Mr. Speaker: That is entirely a
different subject.

Shri Poonacha: Arising out of the
answers to parts (a) and (b), am I
to presume that sufficient grants were
made to part C States and if so, what
are the grants made to each of them?

Shri Khurshed Lal: I will not be
able to give the amounts at the pre-
sent moment.

Shri Tyagi: Are Government mak-
ing use of cinema films in their Social
Education scheme?

Shri Khurshed Lal: I do not think
it arises out of this question.

Shri R. K. Chaudhuri: Was it not
possible to allot any money to Cen-
trally Administered Areas?

Bhri Khurshed Lal: I am sorry I
have not got the figures just now.

FOREIGN SCrENTISTS (VISIT)

*94. Shri Kesava Rao: (a) Will the
Minister of Education be pleased to
state how many foreign scientists and
technicians have visited India under
the agreement entered into between
U. S. A. and India a i to the
terms of the Fulbright Act?

(b) What are the problems cn which
they will work in this country?

The Peputy Mimnister of Communi-
cations (Shri Khurshed Lal): (a) So
far one American lecturer and two
research scholars have arrived under
the Agreement.

(b) Their subjects are as follows:
Visiting lecturer: 1. Political Science.
Research Scholars: 2 Geography. 3.
History of Education.

Shri Kesava Rao: May I know
where these scientists are working at
present?

Shri Khurshed Lal: T am afraid T
have not got that information.

Shri Kesava Rao: May I know
whether any other scientists are
expected in due course?

Shri Khurshed Lal: Yes. If the hon.
Member so likes, I can give the
names of all the lecturers and re-
search scholars who are .

Shri Kesava Rao: Mav I know
whether atmy of It‘he;ae scientists are
expected to  worl n our National
Research Laboratories?

Shrl Khurshed Lal: The scientists
who are coming will be working in
wvarious places. They will. of course,

I MNUVEMBSELIU ITYOU
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be working in scientific institutions
where they could get the advantage
of the best facilities for research.

Shri Kesava Rao: Will they be at-
tached to the Laboratories or to the
Universities?

Shri Khurshed Lal: That will depend
on the subject. If the National
Laboratories offer better facilities for
any particular subject, they will go
there; if the Universities offer better
facilities for any other particular sub-
ject, they will go to the Universities.

how many in humanities?

Shri Khurshed Lal: Of those who
are coming, one is for education; the
second is for Indian history and his-
tory of European expansion in India:
the third is for political science, who
has already come; the fourth is for
medicine; the fifth is for education:
and the sixth is for chemical physics.

Dr. Deshmukh: May I know how
many of these scientists are likely to
go to States where prahibition exists
and whether certificates of exemption
have been offered to them?

Mr. Speaker: Order. order.

Shri T. N. Simgh: Are these scien-
tists likely to visit the Universities
and lecture to the students also?

Shri Khurshed Lal: They are com-
ing as lecturers and they
will lecture at places where best
advantage could be takemn of their
lectures-

Shrl - N. Simgh: The hon. Minister
stated just now in reply to another
question that these people will be
visiting the National Physical Labora-
tories and such other institutions. I
therefore want to know whether they
will be visiting the Universities also?

Shri Khurshed Lal: There are two
categories of peovle who have come:
one are the lecturers and the other
are research scholars. Research scho-
lars will go to places where there are
facilities for research. Lecturers will
go to places where they are to deliver
lectures.

Shri Brateshwar Prasad: What is
the name of the Professor of Political
Scienre and where is he going to
work?

Shri Khurshed Lal: Dr. Merve Tate
is the name of the prnfessor. I do not
know where he is working at present.
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Shri M. A. Ayyangar: What is the
necessity to import an American
gentleman to teach us Indian history?

Shri Khurshed Lal: My hon. friend
probably knows that under the Ful-
bright Agreement it is the American
assets in India which is being utilised
and the American Government send
these lecturers. It is American money
that is spent.

Shr:l M. A Ayyangar: As regards
selection of subjects is it entirely left
to the American Government?

. Shri Khurshed Lal: There is a Board
in which there are Indian and Ameri-
can representatives.

Shri M. A. Ayyangar: Is it at the
instance of the Government of India
that’ these American scholars are
sent?

Shri Khurshed Lal: The Americans
come here for their own advantage
spending their own money.

Shri R. Velayudhan: Are any
Indians sent to America in exchange?

Shri Khurshed Lal: Yes; under this
agreement Indians also go to America,
but only their passage expenses are
met from the Fulbright funds.

Shri Tyagi: To teach American his-
tory to them!

MINISTERS (PROTECTION)

*95. Shri Tyagi: (a) Will the Minis-
ter of Home Affairs be pleased to
state the amount of expenditure in-
curred on T. A., D. A. and pay of the
Police and Intelligence staff employed
for the protection of the Ministers of
the Republic when they were at Nasik
and Bombay in connection with the
Session ’ of the Indian IMational

ess

(b) Is it a fact that police officers
and men were posted all along the
route from Nasik to Bombay while the
Prime Minister’s or the Deputy Prime
Minister’s Motors passed that road?

(c) How much money was spent on
his? .

The Minister Without Portfolio
(Shri Rajagopalacharl):
Information is being
will be placed on the
House in due course.

Shri Tyagi: Is it a fact that police-
men were made to stand on the road
from Nasik to Bombay?

_Shri Rajagopalachari: The hon.
Member will see that the Deputy

Table of the
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Prime Minister’s and the Prime Minis-
ter’s security is the concern of the
whole House and the Government of
Bombay must have made necessary
arrangements. Further questions should
be put to that Government.

Shri Tyagi: I want to know whether
these so-called protective measures
are taken only for the Prime Minis-
ter and the Deputy Prime Minister,
or for other Ministers as well?

The Prime Minister (Shri Jawabsar-
lal Nehru): First of all, Sir, may 1
say—speaking from personal know-
ledge, not from any information
received—that the road
to Bombay was not lined by police.
Before going there I had specially
requested the Bombay Government
not to do so and 1 believe they carried
out my instructions. Occasionally in
the villages or other inhabited areas
in between there were some police;
otherwise the road was empty.

As regerds the general question of
security measures, may 1 say th_at 1
entirely agree with my hon. tnen_d
Mr. Tyagi that the whole thing is
overdone very greatly and I have
been protesting against that, rather
helplessly. I am afraid, but neverthe-
less protesting against it. It is true,
taking, shall I say, an objective and
impersonal view that certain security
measures are considered necessary
and it is difficult for me or anyone to
object to it. But that can be overdone
and sometimes they are overdone.

As for the last question I believe at
the present moment rather special
measures are taken in my case and
the Deputy Prime Minister’s case;
somewhat lesser measures are taken
in regard to other Ministers.

Shri Tyagi: Has it been brought to
the notice of the Prime Minister or
any Minister of the Government that
sometimes traffic on the roads is held
up for about half an hour or so before
the arrival of the Ministers who are
given protection?

Shri Jawaharlal Nehru: Is Mr. Tyagi
referring to some incident that.occur-
red last year or this year?

Shri Tyagl: Last year.

Shri Jawaharlal Nehru: We took
steps after that; it has not happened
since then.

Shri Kamath: Have instructions
been issued, Sir. that traffic in New
Delhi should not be held up on occa-
sions when a Minister - n his
residence to see a cinema show?
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Shri Jawaharial Nehru: I just said
that an instance occurred about
eighteen months ago and we took

strong notice of that incident and said
this should not be done. So far as I
know it has not been done since then.

Shri Kamath: Is it a fact that rail-
way saloons were placed at the dis-
posal of some Ministers for their
journey from Delhi to Nasik and if so
for which Ministers?

Mr. Speaker: I do not think it arises.

Shri Tyagi: May I know whether
some officials also, for instance the
Commander-in-Chief, are afforded the
same sort of protection. At a railway
station I saw his saloon being thickly
guarded and people were not allowed
to go to the platform where he was
to alight.

Mr. Speaker: I think this question
does not extend to all security
measures.

MAGISTRATES, SUB-JUDGES AND POLICE
OFFICERS IN DeErm

*96. Shri Deshbandhu 3
Will the Minister of anxghm (l:;
pleased to state the number of Magist-
rates, Sub-Judges, and Police Officers,
abovp the rank of r, at present
serving in the State of Delhi?

(b) How many of them come from
the Punjab and the Uttar Pradesh
respectively?

(c) Is it a fact that no officers in
the above categories are recruited
from Delhi and if so, what are the
reasons for the same? .

Q) Dges any reciprocal arrange-
ment exist between the State of Delht
on the one hand and the States of
the Punjab and the Uttar I“radesh on
the other, according to which they
are required to take a certain number
of officers in the above-mentiocned
categories from the State of Delhi
and if not, why not?

The Minister Without Portfolio (Shri
Rajagopalachari): (a) and (b). A
statement giving the reqguired informa-

tion is placed on the Table of the
House.

(c). As the hon. Member is aware
Delh.l has had a joint cadre with the
Punjab ever since it was constituted
into a Chief Commissioner’s Province.
Recently to provide a mixed cadre,
a link has been established with the
Uttar Pradesh also. Therefore, the
officers required by the Delhi Adminis-
tration are obtained from these States.
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(d) An arrangement exists whereby
candidates domiciled in Delhi are eli-
gible for consideration for appointment
to the Punjab Civil Service and the
Punjab Police. Names of Delhi candi-
dates for nomination to the Provincial
Civil Service are also sent to the
Punjab Government. No such arrange-
ment, however, exists with the Uttar
Pradesh Government.

STATEMENT

Number of Magistrates, Sub-Judges,
and Police Officials above the rank
of Inspectors at present serving in
Delhi and the State to which they
belong.

Punjab U.P. N.W.F.P. Torar
(1) Magistrates 8 & 2 14
(2) Sub-judges 186 -- .- 18
(3) Police Officers

above the rank
of Inspectors. 23 2 . 25

Shri Deshbandhu Gupta: May I
know, Sir, whether it is not a fact that
people domiciled in Delhi do not get
an opportunity of getting into the
Provincial services either of Uttar
Pradesh or of Punjab® Are there any
figures to show as to during the last
five or six years how many persons
from Delhi were recruited for the ser-
vices of either Punjab or U.P.?

Shri Rajagopalachari: It is merit
alone that decirles the selection: they
cannot go by regional preferences. I
am afraid for more information I
should have notice.

Shri Deshbandhu Gupta: May I
know whether Government is aware
of the fact that the services of officers
for Delhi Administration are secured on
deputation basis from the UP. and
Punjab and that for sometime
past a provincial feeling has been
growing amongst some of these
officers, which tendency is detrimen-
tal to the interests of the adminis-
tration? .

Shri Rajagopalachaii: It is a ques-
tion of policy. I do not think I ecan
give any information on that subject.

Shri Semavane: How many of these
posts are held by Scheduled Castes in
conformity with the provisions of the
Constitution?

Mr. Speaker: I do not think that
question arises
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FACILITIES FOR DELHI STUDENTS

¢97. Shri Deshbandbu Gaupta: (a)
Will the Minister of Education be
pleased to state what special facilities
are provideq for students trelonging
to the State of Delhi to join Medical
and Engineering Colleges in other
States?

(b) How many students from Delhi
applied for admission during the last
three years, in Medical and Engineer-
ing Colleges in other States snd how
many of them were admitted?

Deputy Minister of Communi-
cations (Shri Khurshed Lal): (a) and
(b). A statement is laid on the Table
of the House. [See Appendix 1,
annexure No. 231.

Shri Deshbandhu Gupta: With re-
gard to part (b) of the question only
one figure is required to be given,
namely, the number of students ad-
mitted. May I request the Deputy
Minister to give this figure?

Shri Khurshed Lal: It is not one
figure. It is rather a long statement.
The question is about Medical as well
as Engineering Colleges. With regard
to0 medical colleges. the Central Gov-
erniment have reserved 24 seats in
various medical cotleges in India for
the admission of students from the
Centrally Administered areas. Out of
these, in 1948 three went to Delhi, in
1949 nineteen and in 1550 fifteen.

So far as< engineering colleges are
concerned, the Chief Commissioner of
Delhi has arrangements with the
Roorkee University under which the
candidate who first rank
amongst the Delhi candidates in the
Entrance examination held by the
University is admitted each year. The
capitation fee is paid by the Delhi
Administration. The second and third
candidates from Delhi. if admitted.
have to pay the capitation fee them-
selves. Apart from that, there
were arrangements with the East
Pun;ab Engineering College. Roorkee

to 1850. Students from the
Centxally Administered areas can
also compete for admission into
the engineering institutions under
the Central Universities namely the
Banaras University and the Ali-
garh University. So far as other
Universities are concerned, provision
bas been made for admission of extra-
provincial candidates in nine engineer-
ing colleges which receive grants
under the I.C.A.T.C. scheme. of
the conditions of the grant is that the
jnstitutions have to reserve about 30
per cent. of the total seats for the
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So far as Part C States are concern-
ed, the seats are reserved for them
jointly and not individually, and the
admission is made on merits. The
following allocation of seats has been
made for all Part C States in the vari-
ous engineering institutions.......

Shri Deshbandhu Gupta: 1 only
wanted to know how many students
from Delhi applied for admission and
how many were admitted.

Shri Khurshed Lal: I have given the
figure for medical colleges. In respect
oi engineering colleges I can give the
e311:'2 for all the Centrally Administer-

Areas and not for Delhi separately.

Shri Deshbandhu Gupta: In view of
the fact that the population of Delhi
has increased by three to four times.
has Governrnent considered the desi-
rability of reserving more seats in
medical as well as engineering colleges?

Shri Khurshed Lal: I have given the
number of seats which have already
been reserved. Efforts will of course
be made to increase them subject to
financial considerations

Census

*98. Shri Deshbandhu Gnﬂs. Wil
the Minister of Home be
pleased to state:

. (a) whether arrangements for the
next census have been completed;

(b) whether any agreement has
been reached between India and
Pakistan to hold census simultaneous-
ly in the two countries; and

(c) what is the estimate of expendi-
ture that will be incurred on the
census?

The Minister Withount FPortfolio (Shri
Rajagepalachari): (a) Arrangements
for the Census are proceeding satis-
factorily. though not completed yet.

(b) The answer is in the negative.

(¢) The overall requircments of the
1951 Census are likely to be in the
neighbourhood of 150 lakhs.

S8hri Deshbandhu Gupta: Is it not a
fact that Pakistan and India are hold-

ing the census on the same day?

Shri
Pakistan Government made enquiries
as to our methods and questionnaire
etc., and we sent them the same. After
we had settled our arrangements this
request was received, and we supplied
the information to them. By a coin-
cidence or otherwise they have fixed

the same dates, and I think it was very
rioht
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Prof. Ranga: By what date do Gov-
ernment expect to be able to complete
the census and get information of the
totals of population by States, districts

and taluks?

Shri Rajagopalachari: The prelimi-
nary arrangements have been almost
completed and the census will begin
this time on the 9th February. 1951
and will end on the 1lst March, 1951.
“The final check of the enumeration will
take place on the first three days of

March.

Shri Deshbandhu Gupta: May I
know whether any effort will be made
at the time of the census to collect
figures of the unemployed as well?

Shri Rajagopalachari: This time
there will be a great deal more imfor-
mation collected in the census than on
previous occasions, and I am sure this
will also be included.

Shri R. K. Chaudhuri: May 1 know
when the filnal Census figures are
likely to be published?

Shri Rajagopalachari: As I said,
the final check will be over in the
first week of March and the rest will
depend on printing, collection and so
on. It is difficult to give an estimate
now.

Shri Rathmaswamy: What steps do
Government propose to take to ensure
a fair census of the scheduled castes?

Shri Rajagopalachari: Every step
will be taken to have a correct census.

Dr. V. Subramaniam: Do Govern-
ment propose to take statistics of
lepers, blind people and so on in the
census?

Shri Rajagopalachari: Notice, Sir.

Shrimati Durgabai: May I know
whether it is a fact that in the Census
g;lblished. the caste of a particular

dividual also is mentioned against
that person and if so whether instruc-
tions have been given to remove that
column?

Shri Rajugopalachari: The object of
a census is not to reform people but
to get facts.

Shri Kamath: Which date will be
the day of reckoning—the date for
reference?

Shri Rajagopalachari: The point is
according to what scripture the ques-
tion is to be answered.

Mr. Speaker: The matter is very
cléar., We will proceed to the next
pa o
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MivisTrIES (EcoNOMY)

*99. Shri Kamath: Will the Minister
of Finamce be pleased to state:

(a) whether it is a fact that each
of the Ministries was recently asked
to submit proposals for economy in
expenditure;

(b) whether any such TOPOS.
have been neqeived so far; agdpoals
(¢) if so, what action has been taken
or is proposed to be taken by Govern-
ment in the matter?

The Minister of Finance
C. D. Deshmukh): (a) Yes.

(b) Yes: proposals in regard to re-
duction of expenditure on the Defence
Services are, however, still awaited.

(c) The proposals received from the
va.‘'ous Ministries, based on a preli-
minary exploration of the scope for
economy, revealed that their total
financial effect would be inconsidera-
ble. The matter has, therefore, had to
be re-examined, and the feasibility of
adopting certain additional measures
of economy is now under the active
consideration of the Government.

Shri Kamath: Has the Minister been
correctly reported as remarking at a
recent Press Conference that his efforts
at economy in the Departments of his
colleagues have not met with much
success? )

Shri C. D. Deshmukh: No. I said the
results were not very encouraging.

Shri Kamath: Is it a fact that the
Secretary of the Ministry has now been
asked to take up this matter and sub-
mit his proposals to the Minister?

Shri C. D. Deshmukh: That is what
part (c¢) of the answer amounts to.

Shri Kamath: Which of the Minis-
tries have been most unresponsive or
unwilling to effect economy?

Shri C. D. Deshmukh: I do not think
it is in the public interest at the
moment to give the information.

Shri T. N. Simgh: Sir, Question No.
107 may also be taken along with this.

Mr. Speaker: If the Finance Minister
has no objection he may also give the
answer to question No. 107. It deals
with the same matter.

EcONOMY O« MINISTRIES

*107. Shri T. N. Singh: (a) Will the
Minister of Fimance be pleased to state
how many employees are likely to be
thrown out of employment as a result

from Minis-

(Shri

of the economy proposals
tries?



N

106 Oral Answers

(b) What is the total saving
expected?
(c) What nation-building projects

have been postponed as a result of the
economy drive?

(d) What is the total saving expected
from this?

Shri C. D. Deshmukh: (a) to (d).
The proposals received from the vari-
ous Ministries, based on a preliminary
exploration of the scope for economy,
revealed that their total financial effect
would be inconsiderable. The matter
has therefore had to be re-examined,
and the feasibility of adopting certain
additional measures of economy is now
under the active consideration of the
Government. Information on the
points mentioned by the hop. Member
can only be furnished after Govern-
ment have taken a decision in the
matter.

Shri T. N. Singh: I only wanted to
know as to the likelihood of people go-
ing out of employment. Some indica-
tion may be given; the actual figures
may be supplied later.

Shri C. D. Deshmukh: I am not
ready at the moment to give an indi-
cation of that matter.

Shri Kamath: Is it as a part of the
economy drive that the Comptroller
and Auditor-General was sent abroad
recently to visit our various Embassies
and put up proposals for economy in
respect of expenditure thereon?

Shri C. D. Deshmukh: No, Sir.

Shri Kamath: Was that a separate
move?

Shri C. D. Deshmukh: Yes, Sir.

Shri Kamath: Have any proposals
br;ole,n received from the Auditor-Gene-

Shri C. D. Deshmukh: There is a
separate question on this, later.

Shri T. N. Singh: We understand
from reports in the newspapers that
certain projects have alregdy been
abandoned. At least we could get an
4dea what projects have now been
abandoned at this stage?

Shri C. D. Deshmukh: No projects
have been abandoned.

Pandit Kunzru: With regard to the
answer given to part (b) of Question
No. 989, may I know whether it is the
intention of the Government in spite
of the developments that have taken
place in northern Asia to bring down
the defence expenditure substantially?
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Shri C. D. Deshmukh: Since propo-
sals are awaited. I can make no state-
ment in regard to the intentions of the
Government.

Pandit Kunzru: Have any directive
been issued to the Defence Department
in this connection?

Shri C. D. Deshmukh: The Defence
Depariment are working out their own
proposals with reference to the res-
ponsibility that rests on them for the
security of the country.

Shri Hussain Imam: May I ask, Sir.
whether there is any proposals to have
the expenditure examined by the Esti-
mates Committee and thereby reduce
the expenditure?

Shri C. D. Deshmukh: The Estimates
Caommittee are already carrying out
duties assigned to them.

Shrimati Durgabai: May I know whe-
ther the Estimates Committee nave
made recommendations regarding eco-
nomy and whether they are under con-
sideration? If so, what practical steps
are the Ministry taking to effect the
economy that is recornmended by the
Estimates Committee?

Shri C. D. Deshmukh: I understand.
€ir. that only one report has been pre-
sented by the Estimates Committee on
the Ministry of Industry and supply
and that is under examination in the
Ministry itself.

Shrimati Renuka Ray: Has not the
report of the Estimates Committee on
Industry and Supply yet reached the
Finance Ministry?

Mr. Speaker: He says that it is un-
der examination.

Shri C. D. Deshmukh: A copy of the
report has. I believe, gone to the Minis-
try of Ilndustry and Supply and the
Ministry of Finance is awaiting the
recommendations of the Ministry which
is affected primarily by the report.

Pandit Kunzru: Will the bon. Minis-
ter kindly answer my question that I
asked him? My question was, whether
Government have issued any directive
to the Defence Ministry in connection
with the reduction of the Defence ex-
penditure?

The Prime Minister (Shri Jawahar-
Ial Nehru): Yes, Sir. What we have
told the Defence Ministry is that we
want a highly efficient army, a highly
mobile army, whose efficiency is not
to be judged by numbers, but by ather
fartors and so far as possible to reduce
the expenditure of the armv.
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Shri Deshbandhn Gupta: May I know
whether the Ministry of Finance itself
bas exercised the economy which was
expected of it?

Shri C. D. Deshmukh: Yes, Sir.

Shri Raj Bahadur: Arising out of the
hon. Minister’s reply to part (¢) of
Question No. 107, what are the names
of the projects which have been with-
held cr postponed?

Shri C. D. Deshmukh: No project has
been postponed. -

Shri P. Y. Deshpande: May I know
whether the Government wiil consider
the desirability of completely abolish:-
ing the Ministries of Health, Education
and Food and Agriculture as an eco-
nomy measure in view of the fact that
most of the work necessary to be done
in respect .of these institutions......

Mr. Speaker:_ Order. order. He is ex-
pressing an opinion and making a sug-
gestion.

Pandit Kunzru: May I ask the Prime
Minister whether Government have
laid down any sum by which the
defence expenditure is to be brought
down or have they prescribed the size
of the Army to be maintained in future?

. Shri Jawaharial Nehru: The matter
is under consideration. We will con-
sider this question from the point of
view of what is normally called the
post-trouble period and whether the
post-trouble period will come within
our life-time or not is a different
matter, that is, the normal reguire-
ments of the country apart from crisis
and other things and we will try to
build the balance of strength for that
period. Having done that then we
shall consider taking any other ster
for the trouble period separately.

Pandit Kunzru: What I wanted to
know was whether the Defence Depart-
ment had been asked to reduce its
expenditure and the size of the forces
at present?

Shri Jawaharial Nehru: Yes, Si.

Shri Kamath: Along with the post-
trouble period. are Government '(l":ink-
ing of the pre-war period also?

Shri Jawaharlal Nehru: Governmer
;hau:ks of the future and nutVe of u'né
st.

Shri Kamath: Coming war, not the
last one!

Mr. Speaker: 1 will go to the next
question,
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NURSERY SCHOOLS

*100 Shri Raj Kanwar: Will the
Minister of Educatiom be pleased to
lay on the Table a statement showing:

(a) the total number, state-wise of
nursery schools both Government and
aided for children of both sexes up:to
the age of four or five in the whole
country;

{(b) the total number of children,
state-wise at these schools;

(c) the annual expenditure incurred
by the Central and States Govern-
ments on the maintenance (including
gr?lnts of subsidies) of these schools:
an

(d) whether there is any possibility
of a reasonable increase in the number
of these schools in the near future?

The Deputy Minister of Communica-
tions (Shri Khurshed Lal): (a) to (d).
A statement based on the replies so
far received from the States i= laid
on the Table. [See Appendix I,
annexure 24].

Shri Raj Kanwar: Are there an
Nursery schocls in the States of
Punjab and Uttar Pradesh?

Shri Khurshed Lal: Obviously from
Punjab and Uttar Pradesh we have
not received answers so far.

Shri Raj Kanwar: What is the
position about Delhi?

Shri Xhurshed Lal: As I said we
have given a statement based on the
replies of the States which have been
received so far. The States which arve
not mentioned there have not replied.

Shri Raj Kanwar: May 1 assume
that a reply has not been received from

_ the Delhi Administration so far?

Shri Khurshed Lal' If my hon.
friend will see there is a note in the
statement that no expenditure was
incurred by the Centra! Government.

Shri Raj Kanwar: What is the
approximate number of chi}d_ren of
both »exes residing in the cities of _
Delhi and New Delhi who are fit for
admission to the nursery schools and
has any proposal been made to open
nursery schools fcu their benefit?

Shri Khurshed Lal: So far as_ the
number of children is concerned, I
think. it will be known after the
census operations are over and so far

as making provisions - are concerned,

that will be done subject to financial
considerations.
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Shri Raj Kanwar: Is there any pro-
posal under the consideration of the
Central Government for opening
.nursery schools in the next five years
.and if so, where?

Shri Khurshed Lal: The Central
‘Government can obviously undertake
the opening of schools in the Centrally
Administered areas and it will do so
subject to financial considerations.

Shri Rathnaswamy: What is the
-extent to which these institutions are
encouraged by the State?

Shri Khurshed Lal: The State Gov-
ernments give grants to private insti-
tutions.

“MoBILE” BANK

*101. Shri Raj Kanwar: (a) Will the
Minister of Finance be pleased to state
what success has been achieved as a
result of the experiment of ‘‘Mobile”
bank for rural population initiated by
Ee Bank of Patiala in PEPS.U.?

(b) What is the total monetary
value of business transacted by this
“Mobile” bank and the period covered
by such business?

(c) What is the number of villages

so far visited by this Bank and the
number of Current, Savii,. Bank and
Fixed Deposit Accounts nucwly orened
by it in rural areas?
_ The Minister of Finau.c (Shri C.
D. Deshmukh): The Government of
India understand that tne Bank of
Patiala has not been abie up to the
15th of November. 195v. to start its
scheme of *“Mobile” banks owing to
delay in the completion of certain
formalities and for lack of certain
-essential] equipments.

_ Shri Raj Kanwar: M5, I know when
it is proposed to start tnis experiment?
Shri C. D. Deshmukh: When the
formalities have been completed. In
‘the meanwhile, the Baux Is carrying
on propaganda in the villages explain-
ing the scheme to the people.
Prof. Ranga: Are these experiments
carried on in any other States?
Shri C. D. Deshmukh: That would
depend on the initiative of the Banks.
Dr. Deshmukh: Hus Government
- succeeded in making at least the oro-
paganda mobile, or is it stationary?
Mr. Speaker: I thina it is the Bank
that is carrying on p:opaganda. Next
question.
Punias AND Kasamuux BANX LoD,
+162. Shri Raj Kanwar: Will the
Minister of Fimance be pleased to state:
(a) whether the Punjau and Kashmir
Bank Ltd, is stil uwwng haoking
‘business;
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(b) if so, whether it nus been ins-
d by the Reserve Bank of India;
an

(¢) what are its present assets and
liabilities?

The Minister of Finanoe (Shri C.
D. Deshmukh): (a) The Government
of India understand that the bank is
not doing any banking business at
present except collecting its outstand-
ings for payment Lo jis creditors under
the scheme.

(b) As the bank is not doing any
banking business at present. the
question does not arise.

(c) It is understood that the bank’s
assets and liabilities in India on the
30th June 1950 were Rs. 19-76 lakhs
and Rs. 52-50 lakhs respectively. The
assets and labilities in Pakistan on
the 31st December 1949 were Rs. 96-34
lakhs and Rs. 6-52 Jlakhs respectively.

Shri Raj Kanwar: What Is_the total
number of creditors of this Bank and
what is the aggregate amount of their
claims?

Shri C. D. Deshmukh: I want notice
of the question in regard to the number
of creditors. The aggregate of the
claim is the sum of the liabilities.

Shri Raj Kanwar: Is it a fact that
cven the first dividend under the
scheme of arrangement under which
the Bank is functioning or was
tunctioning, has not been paid to many
of the creditors although the date for
such payment has long elapsed? .

Shri C. D. Deshmukh: That is a
tact. The Bank has not been ahle to
implement the terms of the scheme.
Out of the first instalment of 18-07
lakhs payable within three months of
the sanction of the scheme, a_sum of
11-89 lakhs only has been paid so far.
This is due to the Bank’s not realising
its assets in Pakistan.

Shri Raj Kanwar: Is there any pro-
bability of the Bank's assets in
Pakistan being recovered in the near
future?

8hri C. D. Deshmukh: There are
various obstacles in the way, Sir, and
i{he whole matter has been taken up
with the Pakistan authorities by Gov-
ernment.

Mr. Speaker: Next question.
Bl re UNTOUCHABILITY

state whether any Bill Frescrlbing
unishment for the offence o
“untouchability” is going to intro-
duced by Government in the Parlia-
ment in pursuance of the provisions of
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Articles 17 and 35(a) clause (ii) of the
Constitution and if so, when?

Thhe Minister Without Pertfolio (Shri
Rajag: ): We are consulting
the State Governments and a Bill will
be introduced as socon as these con-
sultations are finished.

Shri Raj Bahadur: May I know how
soon these consultations will be
finished?

Shri Rajagopalachari: We have to
receive replies from Hyderabad
_Rajasthan, Travancore-Cochin. They
have been reminded on the 13th
‘October, 1950. When all the replies
are received, we shall be in a position
to clarify our own ideas and consult
our legal Adviser. It is difficult to say
gt&esmt when we would be able to

n

_ Shri Raj Bahadur: May I know what
is the pnature and character of the
replies sent by the States which have
been good enough to send their
replies?

Mr. Speaker: I am afraid he wiil
have to refer to the record. It can-
not be the subject of a supplementary
-guestion,

Shri Tyagk: Is Government aware
that enactments have been passed by
‘various States in their State legis-
latures already?

Shri Rajagopalachari: VYes. Sir.
Various enactments have been pass-
-ed. I may add, whatever can be
legally prevented effectively will be
.done by law. but. ultimately. it is a
matter of good manners and lhis can
be done only by example and not by
legal sanctions.

Prof. : Is Government aware
that in the State of Madras, although

Mr, » Order. order; 1 am
-afraid question will have to be
put in the Madras legislature.

Prof. Ranga: My point is, when they
‘have consulted the State Governments,
one would naturally expect the State
.(Jovernments to say whether they have
‘alveady passed legislation......

Mr. Speaker: They must have done
.80.

Shri Kamath: Apart from le%al
:action, what steps have been taken by
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Government by propaganda or other-
wise to mobilise public opinion against
untouchability?

Shri Rajagopalachari: Hon. Members
are aware of the whole question and
it is not a matter of expending money.
It is a question of hard work, and
individual work more than organisa-
tional.

Shri Rathmaswamy: Is it a fact that
particularly after Temple Entry.
offences of = observing. untouchability
are on the increase?

Mr. Speaker: Order, order.

Shri Deshbandhu Gupta: May I know
whether Government have considered
the desirability of extending some of
the provisions of the Acts -passed by
the different State legislatures to the
Centrally Administered Areas?

Shri Rajagopalachari: A separate
gv;esﬁon may be put with regard to
at.

Shri Raj Bahadur: May I know
whether Government is prepared to
extend an assurance that such a
measure would be enacted before the
next elections?

Shri Rajagopalachari: The assurance
is already there in the Counstitution it-
self. As for definite dates. as I have
already stated, it is not worth while
fixing dates.

ATTACKS BY MAN-EATERS IN Luckrow

+105. Shri K. K. Chaudhuri: (a) Will
the Minister of Defence be pleased to
state what help was given by the Mili-
tary to protect the citizens of Lucknow
and its suburbs, from attacks by man-
eaters. hyenas. wolves and mad jackals
in the months of September and
October 19507

(b) How long was the military
employed in this work and what was
the strength of the military personnel
actually engaged in the work?

(c) How many soldiers or military
officers were injured or attacked by the
above mentioned beasts and how many
of the latter were kilied or driven away
by. the military people?

(d) Was any enquiry made as to the
cause of these animals assembling in
the city?

The Deputy Minister of Defeace
General }: (a) and

(

(h). Six piquets, each consisting of one
officer and six men, were provided to
guard the North and North-East ap-
proaches to Lucknow city during the
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night with effect from 24th September,
1950. Troops were also used for comb-
ing out operations in conjuction with
the civil authorities. The total number
of military personnel provided was
one Company. They assisted the civil
authorities from 24th September te 6th
October, 1950 when they were with-
drawn at the request of the latter.

(c) No casualties were suffered by
the troops. Six hyenas and 12 wolves
were killed. It is not passible to say
how many of these were killed by the
military personnel.

(d) This is a matter for investiga-
tion by the U.P. Government.

Shri R. K. Chaudhuri: May I know
at :vhose request the troops were leni
out? .

Major General Hima; : At the
reguest of the civil authorities. There
was a meeting on the 23rd of
September between the civil and
military authorities and it was decid-
ed that one Company of military should
oe loaned for this purpose.

Shri R. K. Chaudbauri: Did Govern-
ment in the Defence Department con-
sider it absolutely necessary to Jend
out troops in such a case?

Major General : Not nn
this occasion only; but on any occasion,
the troops are always ready to assist
the civil authorities, as they have
readily done in the past.

Shri R. K. Chaudburi: Is it a fact
that even for quelling civil disturban-
ces, troops are not ordinarily lent out,
and if so. why were the troops lent .....

Mr. Speaker: Order, order. He is
arguing.

Shri Tyagi: 1 only wanted to point
out that I take objection to part (d)
of the question which runs as follows:

“Was any enquiry made as to
the cause of these anirnals assembl-
ing in the city?”

What does the hon. Member mean
by ‘‘assembling in the city’”?

Mr. Speaker: Order, order.

‘Sln'l RBR. K. Chandburi: May I know
the reason why.........

Mr. Speaker: 1 am going to the next
question.

T. A. AND D. A. FOR MEMBSBERS OF
GovERNMENT COMMITTEES

*106. Shri Kamath: Will the Minister
of Fimance be pleased to state:
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(a) whether it is a fact that mem-
bers of Parliament, serving on different
Governmental Committees, are paid
travelling and daily allowances at vary-
ing rates; and

(b) if so. what are the reasons for
not fixing uniform rates of T. A. and
D. A. in such cases?

The Minister of Finance (Shri C. B.
Deshmukh): (a) and (b). Travelling
allowance has generally been paid at
uniform scales, but in the matter of
daily allowance there have been varia-
tions in the rates. The question of daily
allowance is under examination by the
Government with a view to securing
uniformity of rates in future.

fhri Syamnandan Sahaya: Will Gov-
ernment be pleased to state what is
the highest rate and, the lowest rate of
daily allowance and which particular
Committee or department gives the
highest allowance?

Shrl C. D. Deshmukh: Rates as high
as Rs. 40 per day and even Rs. 50 have
been paid. The lowest rate was Rs. 10.
This does not vary according to the
nature of the Committee; but it
happens that for certain committees
certain rates were fixed ad hoc.

Shri 8 a: Are Gov-
ernment aware that even Rs. 756 a day
is paid as daily allowance in ce
commitiees?

Shri C. D. Deshmukh: I have no
record of that rate having been paid.

Shri Syamnandan Sahaya: Wil Gov-
ernment be pleased to state the rate
paid in the Rehabilitation Committee?

Several Hon. Members: Rehabilita-
tion Finance Administration.

Mr. Speaker: Order, order. No inter-
table talk, please.

Shri Syamnandan Sahaya: Rehablili-
tation Finance Corporation.

Shri C. D. Peshmukh: 1 want notice -
of the question.

Shri Kamath: Will the decision in
this matter, when taken, apply only to
the ﬂ;ture or will it have retrospective
effect

Shri C. D. Deshmukh: Only to the
future.

Shri Sondhi: Did the hon. Minister
say that there was no difference in the
travelling allowance? Is it correct? I
have personally suffered on this count.
I think that information is not corrent.

Shri C. D, Desbmukh: 1 sald,.
Traveld allowance has gener
heen -
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Shri T. Husain: Do Government
propose to enquire into the question
whether Rs. 7§ per diem is paid as
daily allowance in the Rehabilitation
Finance Administration and if it is
true, will Government take steps to
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recover the excess money from the
Members?

Mr. Speaker: Order, order.

Shri Tyagi: Sir, I want to know

whether the Finance Minister knows it
or not, that members of the Rehabilita~
tion Finance Administration Committee
are paid at the rate of Rs. 75 per day
over and above the Rs. 40 they receive
here if they attend the meeting of the
commitiee the same day as they attend
the sitting of Parliament?

. Shri C. D. Deshmukh: It is not in the
information now with me, but I shall
enguire.

PREFABRICATED HOUSING FACTORY

*108. Sardar Hukam Singh: (a) Will
the Minister of Health be pleased to
state whether the enquiry regarding
the prefabricated factory in Delhi has
been completed?

(b) If so, what is the result of the
enquiry?

The Minister of Health (
Amrit Kaur): (a) and (b).
mittee has been set up

(i) to examine the Organisation of
the Government Housing Factory, New
Delhi, and to make recommendations
regarding its adequacy or otherwise
for the manufacture of Alcrete house-
building material;

(ii) to examine the material pro-
duced in the Factory and the design
of the house and to pronounce on their
suitability from a structural and
qualitative point of view; and

(iii) to examine the operation of the
Factory from the commercial (includ-
ing financial) point of view and to
advise on the fixation of the sale price
of the houses in the initial period.

The Committee has
mitted its report.

Sardar Hukam Singh: How long will
it take to publish the report? %V'he.n
can we expect it?

Rajkumari Amrit Kaur: I am hoping
that the Committee will report early
in the next month.

Sardar IHukam Singh: How many
aouses have g0 far been produced in
this factory? )

arl
A Com-

not yet subdb-
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Rajkumari Amrit Kaur: Over 120
have already been and there

are some lying in the factdry area.

Sardar Hukam Singh: What is the
maximum capacity in these days of
this factory?

Rajkumari Amrit Kaur: It is not so
much a question of maximum capacity.
Just now we are not producing more
than six houses a day.

Shri Kamath: Having regard, Sir., to
the terms of reference just read out
by the hon. Minister, is it not a fact
that this is a committee of enquiry
though euphemistically called an
advisory committee?

Rajkumari Amrit Kaur: The com-
mittee has been set up with certain
terms of reference, 10 enquire and
report.

Shri Kamath: Is it not a fact that
the Chairman of the Board of Directors
of the Structural and Mechanical
Development Engineers Litd. in
England, recently visited Delhi snd
had consultations with the Govern-
ment on this subject?

Rajkamari Amrit Kaur: Yes, he did
visit Delhi recently and had talks with
the Government, but not in regard to
this committee.

Shri Eamath: Is it a fact that this
Chairman of the Board of Directors
was asked to give a guarantee as re-
gards these houses?

Rajkumari Amrit Kaur: Yes, it is so:
he has been asked to give an assurance
with regard to the durability of these
structures.

sixrl Kamath: Has he agreed to give
a guarantee or not?

Rajkuomari Amrit Kaur: He has
agreed to give all assurances and we
hope to have it fairly soon.

Shri Kamath: When the whole matter
is under enguiry by this Committee,
what are the reasons for advertising
these houses in the papers”

Rajkumari Amrit Kaur: The assur-
ance is only sought to make assurance
doubly sure. There is no doubt in
the mind of the Government that the
houses will be stable.

Shri Kamath: May I know how much
Government have spenl on these
advertisements in the papers?

Rajkumarl Amrit Kaur: I would
require notice.



117 Oral Answers

Prof. Bamga: What is Lthe percentage
of the breakages among the houses
produced?

Rajkamari Amrit Kaur: The break-
age is very little comparatively; but
for the exact percentage I would re-
quire notice.

Shri Deshbandhu Gupta: Out of the
120 houses produced so far, how many
have been bought by the people?

Rajkumari Amrit Kaur: None has
been purchased by the public, they
have all been taken by Government
and some have been put up in areas
where refugees are being rehabilitated.

Shri Deshbandhu Gupta: Is it a fact
that all these houses have been erected
in the factory compound itself and they
have not been inhabited?

Rajkumari Amrit Kaur: Not all the
houses. but a certain number of them
has been put up in the factory com-~
pound, a certain number has been put
at Najafgarh, and a certain number for
refugees in New Delhi.

Shri Deshbandhu Gupta: How many
of these houses are actually occupied
and being used?

Rajkumari Amrit Kanr: I cannot give
the exact number; but the houses in
the factory area are only waiting for
the electrical wirings and other servic-
es to be put in, so as to be put into

use 1

Shri Tysgi: As a result of these
advertisements in the papers, may I
know how many houses are in demand
by the public?

Amrit Kaur: There has
been a great deal of enquiry, and
people have been coming round an see
the houses; but in view of the fact that
Government has not fixed the price,
none has been sold so far.

Shri Tyagi: Sir, may I know if the
Rehabilitation Ministry has placed an
order for 100 houses and are these
houses being built for this Ministry?

Amrit Kaor: I canunot
say how many are for the Rehabllita-
tion Ministry; but some have been put
up in areas where they ar: rehabilitat-
ing people.

Shri T. Husalm: Does this factory
produce the roofs for the houses also?

Rajeumari Amrit Kawr. Yes.

Shri Sondhi: In view of the fact that
‘the costing of the whole thing has not
been settled up till now, what is the
justification for Government to put
out these advertisements?
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Rajkumari Amrit Kaur: Goverun--
ment would like people to have a look
at the houses and see what demand
there is for them.

Shri Sondhi: But unless the price is...

Mr. Speaker: 1 am going to the next
question.

PREVENTIVE DETENTION AcT (ARRESTS)

*109. Sardar Hukam Singh: Will the-
mmwr of Home Affairs be pleased to-

detained
Detention Act of the Centre;

(b) the number of detenus on whose
behalf applications were filed in the-
Supreme Court; and

(c) the result of those applications?

The Minister Without Portfolio (Shri
I 2 ] ): (a) to (c). The
information is being collected and will
be laid on the Table of the House in
due course.

Shrimati Durgabai: Sir, arising from
part (a) of the answer, may I know
what is the total number of detenus
so far released as a result of the judi-
cial pronouncements in the various
High Courts?

Shri Rajagopalachari: I would like
the question to be repeated, Sir.

Pandit Eunsrw: Wil the Govern-
ment place on the Table of the House
when the information is received?

Shri : The informa-
tion will be laid on the Table of the
House in due course, as I said.

Sardar Hukam Singh: Sir, we would
like to have an upportunity put
supplementary ques ons, as this is an
important matter.

Mr. Speaker: A separate question
may be put.

Shri Tyagi: Sir, may I know the date
on which the question was tabled?

Shri Rajagopalachari: The question
is about the number of personn arrest-
ed and detained under ..

Mr. Speaker: What is the date?

Shri Rajagopalachari: Yes, I am
saying that the uestion is so com-
prehensive that information has to be
collected carefully and 11y, and it
will take some time. I am not able
to fix a date just now.

Mr. Speaker: But what is the date of
the question?
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Shri meahcharl Oh I see 1
arh sorry. Sir. 1 taking the place
of the Home Mmister and it is not fair
to me to be put this question.

Mr. Speaker: The notice of the
question was received rm the 12th
October. An advance of the
question was given to the Mlmstry soon
thereafter. The actual admission
notice was given on the 11th of this
month.

Prof. Ranga: So Government bad
more than one month notice.

Mr. Speaker: It is difficult to say

whether they had, for it depend:a)on
the notice of admission of the gu 0on.

Shri Tyagi: I could not follow the
distinction. When was the notice of
admission comrmunicated? Was the
delay in the Parliament office?

Mr. Speaker: There was no delay on
the part of anyone. Each question has
to be carefully examinel. There are
S0 many repetitions of questions, there
are questions relating to State Govern-
ments and so on.

Shri Rajagopalachari: Sir, 1 would
like to remove any mxsconception that
there may be on this mattei. There is
no desire on the part of Govemment
to delay or not give the information
asked for. I find further down other
questions put down, where a large
number of figures hove been collerted
in respect of detentions in Part C
States and so on. 1 majy assure the
House that there is no desire to
suppress any facts.

Shri Tyagi: That was nol my point.

Mr. Speaker: The usual practice, as
I said. is that the moment a question
is received a copy is senil out imme-
diately by the Parliament Secretariat
to the Ministry or the department of
Government concerned. But the
Ministry will have to walit for the
drafting of a formal reply till they get
intimation from the Parliament
Secretariat about the question haviug
been admitted. The examination of
the large number of questions that are
received naturally takes time, because
many of them are repeated ones.
Every question has to be carefully
gone into and has to be amended if
necessary. Some gquestions relate to
matters which do not concern the
Central Government but concern the
State Governments. All that examina-
tion oproceeds from day to day and
usually fAinal orders about admission
are sent about a week before.

Shrl Tyagi: you: have yourself
just now stated an advance cop? of
the question is sent to the Minlis
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concerned the moment the notice of it
is received in your office. It means
that if the question was received a
month earlier in your office the:
Ministry was always in a position to
receive a copy of it as it was originally
drafted by the Momber a month
earlier. So they had enough time to.
know what the question was.

Mr. Speaker: 1t is a matter of opinion:
If this were the only question then
they have had enough time but they
have to deal with 1200 questions and

repare nnswers and for all that some .
lautude has to be given.

Shri Tyagi: It is only question of
knowing the number of defl‘.mus. wh\ch
is a matter of zreat importance from
the point of view of the civil lib&rw
or the people

Mr. Speaker: 1 not think I can
explain more than that. The guestion
hour is over.

WRITTEN ANSWERS TO QUESTIONS
IncoME Tax DEPARTMENT
(RE-EMPLOYMENTY)

*103. Shri Jhunjhunwala: Wil the-
Minister of Finance be pleased to state:

(a) the principle followed by the
Government ployi

The Minister of Fl-aaee (Suri C.
D. Deshmukh): (a) The principle.
followed in re-employing retired offi-
cers in the Income-tax Department.
as well as in other Departments of the
Government of India, is that officers
are re-employed only when due to the
shortage of trained and expzrienced
persons it is deemed essential in the
public interest to retain the services
of such officers. Such re-employment
is also subject to the condition that the
officer concerned continues to be phy-
sically it and efficient.

(b) The numbers of retired and re-
employed officers working as Assistant
Caommissioners during 1946-47, 1947-

48, 1948-49 and 1949-50 were nil, two,

three and one respectively and as In-
come-tax Officers two, five, ten and
sixteen respectively.

CULTURAL AGREEMENT WITH BELGIOM
*110. Dr I. S. Simgh: (n\ Will the
Minister Edueation pleased te
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state whether any cultural agreement.

has been executed between India and
Belgium?

(b) 1f so, what are the terms of the
agreement?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): (a) No.
The gquestion of executing cultural
agreement between India and Beilgium
is still under consideration.

(b) Does not arise.
Sociar. EpvcatioN (EXPERTS)

*111. Dr. R. S. Singh: (a) Will the
Minister of Education be pleased to
state whether the Government of India
have invited any foreign experts on
Social Ecducation?

(b) 1f so, how many of them have
so far been invited?

The Deputy Minister of Communi-
cations (Shri Kburshed Lal): (a) and
(b). The Government of India have
jnvited only one foreign expert on
Social Education. He is Dr. Spencer
Hatch whose services have Dbeen
‘secured from the O as Consul-
tant on Rura! Education. He took up
his duties on October 12th, 1950.

PREVENTIVE DETENTION ACTS

+112. Shri Kamath: Will the Minis-
mrotnomeuairsbepleasedto
-gtate:

(a) the number ot persons in deten-
tion without trial on ist November,
1950, under Central Acts in each of
the Part C States;

(b) how many of them are detained
under the Preventive Detention Acts
of the Centre, and how many under
other Central laws, in each of these
States;

(¢) how many of these detenus be-
long to the Communist Party of India,
how many to the Socialist Party, how
many to the Hindu Mahasabha, and
how many to the RSS. and

(d) how many detenus were released
in each of these States during the last
six months under the orders of the
Supreme Court and High Courts, and
how many on_the recommendation of
the Advisory Boards constituted under
the Preventive Detention Act of the
Centre, and how many otherwise?

The Minister Without Portfolio (Shri
Rajagopalachari): (a) to (d). A state-
ment giving the information asked for
by the hon. Member is placed on the
Table of the House. [See Appendix I,
annexure No. 25]}.
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HYDERABAD MINT

*113. Shri Sidhva: (a) Will the
Minister of Fimance be pleased to state
whether the Hyderabad mint is still
workinz and whether Sicca coins and
Sicca notes are still being issued?

(b) Are these notes and coins still
current in the Hyderabad State?

(¢) What is the total amount of
both these currencies?

The Minister of Finance (Shri C. D.
Deshmukh): (a) Yes, Sir, Sicca notes
o_f one rupee denomination and two-
pie copper coins, for which there is a
fairly large demand, are still being
issued.

(b) Yes, Sir.

(c) O.S. Rs. 36 crores approximately.

Bomsay Army DeroT (FIRE)

*114. Shri Sidhva: Will the Minis-
ter of Defenee be pleased to state:

(a) whether it is a fact that in the
last week of April, 1950, there was a
fire in the Bombay Army Depot;

(b) if so, what was the cause of the
fire and what damage was caused;

(c) what were the articles stored in
the Depot; and

(d) whether the goods and the build-
ing were insured and if so, for what
amount?

Yes. A fire broke out in Ordnance
Depot at Bombay on 23rd April, 1950.

(b) The cause was spontaneous
combustion. The estimated damage to
stores and buildings amounted to
Rs. 95,985 and was as under:

G) Films. . ....ooiennens Rs. 78.877/8/-
(ii) Other Ordnance Storea.Rs.  966/8/-
(i) Building. ........c- Ra. 16.141/2/-
TOTAL. . ... Ra. 95.985/-/-

(¢) Films which had only scrap
value.

{d) No. Government stores/proper-
ties are not normally insured.

CANTONMENT BOARDB
«115. Shri D. S. Seth: Will the
pleazed to

Minister of Defence be
state:
(a) whether the Cantonment Boards

in the Indian Union are under the
Control of the Government of Indla
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and their employees treated as Central
Government servants and i not, the
reason therefor; and .

{b) whether the employees of Can-
tonment Boards are paid according to
the Report of the Central Pay Com-
mission or according to the scales of
pay in force in the States in which the
Cantonments are situated?

The Deputy Minister of Defence
{Major General Himatsinhji): (a)
Cantonment Boards are self governing
bodies and the control exercised by
the Government of India is laid down
in the Cantonments Act II of 1924,
The employees of the Boards are not
employees of the Central Government.

€BY" The Cantonment Board em- .

ployees are paid in accordance with

such scales as mav be approved for

fhem by the Cantonment Board.
TempLES TV TrRavancors-CocHmN

*116. Shri R. Velayndham: (a) Wil

the Minister of States be pleased to

state whether any memorial was re-

celved by Government regarding the
desecration of temples in Travancore-
Cochin State? ¢

(b) If so., what action have Govern-
ment taken in the matter?

The Minister Without Portfolio (Shri

ri): (a) The Govern-

ment of India received a number of

communications from private indivi-

duals and organisations regarding the

desecrafion of certain tempiles  in
Travancore-Cochin,

{X}) The Government of the State
are investigating all such complaints.

DisLINKING oF DoLLARS my CaNapa

*117. Dr. Deshmukh: (a) Will the
Minister of Finance be pleased to
state whether it is a fact that Canada
has dislinked its dollars from the
U.8.A. dollars?

'(b) What are the financial conse-
quences of this step so far as India is
concerned? ;

The Minister of Finance (Shri C.
D. Beshmukh): (a) The Canadian dol-
lar was not linked with the U.S. dollar:
but as required under the articles of
agreement of the International Mone-

; i :
dallar. On ihe 30th Septermber. 1950
‘the ‘Canadian Government decided to
~ancel the official par value and to
allow the exchange rate to fluctuate.
w0 as to find s own Tevel !

s
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© {b) The volume of itransaction bet-
ween Canada and India being small,
this step has no significant effect on
Indian economy.

CHMENT AND RECRUITMENT
ScaeMe (CO-ORDINATION)

*118. Giani G. S. Musafir: (a) Will
the Minister of Home Affairs be pleas-
ed to state whether there is any de-
partment eco-ordinating the retrench-
ment and recruitment scheme of Gov-
ernment employvees?

{b) How many displaced persons are
affected in the recent retrenchment in
the cadre of Ordinance Officers (civi-
lian) and what arrangements have
Government made to rehabilitate
them? :

Minister - Without Portiolin

The
_(Shri Rajagepalachari): (a) There is
ne Department at present swecifically

co-ardinating retrenchment and recyuit-

- ment. of Cevermment employecs but

such co-srdination is partialiy achiev-
ed through the Employment Exchanges
which register retrenched and surplus
emplovees of the Central Government

‘and submit: them on a high priority
-basis for appointiment to  vacsncies

notified to them.
(b) Nil.

Lage Meprcar. Correce, CaLcurra

*119. Dr. M. M. Das: Will the
Minister of Health be pleased to state
whether it is a fact that the West
Bengal Government have refused fo
take over the Lake Medical Coliege
in Calcutta?

(b) If so, do Government propose to
run the College themselves or do they
want to close the institution? ;

{¢) Has any new batch of students
been admitted inte this College during
the current year? :

(d) What is the total number of

: students at present studying in this

College?
" The Minister of Healik {Rajkumari
Amrit Kaur): (a) Yes.

(b) The College will be closed in
1852 after all the batches of students
admitted have finished their training.

fe) Yes in January, 1950 :

fél} 485

- Smueorine or Goup

“120. Dr, M. M. Das: (a) Will the

: Finanee be pleased to state
whether it iz a fact that several cases
ggling of pold from Igu_aﬁ; o

© - Puakistan have been destected recelntivy
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(b)Y It so. what is the total number
r.;;sogases detected since 1Ist April,

The Minister of Finance (Shri C.
D. Deshmukh): (a) There has been no
mator case ¢f gold smuggiing from
India to Pakistan. There have. how-
ever, been many petty cases of such
smuggling.

{b) Since 1st January 1950,
such cases have been detected.
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RETRENCEMENT AND RECRUITMENT

#121. Dr. Deshmukh: Will the Minis-
ter of Home Affairs be pleased to state:

_ (a) the number of officers re-
trenched in  the various categories
since ist April, 1950:

(b) the saving effected 'thereby:

(¢} the number of new garetted
officers recrufted in the varfous cate-
gories since 1st April. 1950 and their
scales of pay; and

(d) the number of those, retrenched
in each categorv. whn were re-employ-
ed during this period?

The Minister Without Portla¥o
(Shel Rafazomalachari): (a1 tr ().
The information !s being collerted and
w1l be 12id on the Table of the House
in due course.

DisaBILITY PENSION

*«129 Bohu Rammavravan KRimeh: (a)
Will the Minister of Pefanea be pleased
to. state whether disability pensions
are pseeseed and exprecced in - terms
of perrentages by a Military Medical
Board?

MY It sn. untn what verreniase 8
minimum dieahility pension s allows
2d and according to what principle?

The Denuty Minister of Defenee
(Mafjor General Himatsinhi}: (a)
Disablement iz exnressed in terms of

errentarsa hy military medical baards
and dicability pensions are assessed
on the basie nf these nercentaceg ns
determined by the pensinn sanctioning
authorities on the advice of their
medical experts.

(b) Mintrmum disability pension is,
as a rule, allnwed for 20 ver cent. dis-
ablement. For certain rategories. how-

. the same disabﬂé‘t;y3 éoension its
" allowed for 20 per cent., per -cent.
ﬁa 40 per cent. disahlemerit. Thia s
_¥érause it has been thought desiralile
.. fhat:in iheir onse theamonntm
stor should not be below a -
Fyvetd minirrum. .
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When the percentage of disablement
goes down below 20 per cent., the
disability pension is stopped as that
much functional loss is negligible and
gtoes not merit. compensation from

ate.

B. C. G. VACCINATION

*123. Shri Kshuodiram Mahata: Wil
;!tuet Minister of Health be pleased ‘to
ste

(a) the number of students vaccinat.
ddby B. C. G. vaccination this year:
an

M) whether anv cases of death have
been reported as a result of -this vacecl-
nation?

The Minister of Health (Rafkumasf
Amrit Kaur): (a) 561471 persons
were vaccinated.hy B.C.G. vaccinatinn
from the 1st January to the 30th
Sentember, 1950, Senarate figures re-
garding the number of students vac-
cinated are not available, but it is
ectimated that ahant G0 ner rent. of the
ahnve figuyre renresents vazcinations
amnongst schonl and college studenmts
below 20 years of age.

) No case of death as a result of
B.C.0Y. vaccinatinn haa been reported
by medieal authorfties in mny area
:gxere this campaign s being conduct

ABORICINAL TRIBES (SCHOLARSHYPS)

*124. Shet Kchndiram Mahsta: (a)
WL the Minfetar af Fdidncatian be
pleased to gtute the number nf Mhels-
tian and non-Thrictisn ghoariginal
Triheg rchijdente epmnrately wha have
obtained scholarships from the Centre?

M How dnes it comnare with the
number of somlientions by Christian
and non-Christian sboriginal students?

The Denntv Minister of Communi.
extlons  (Shri Khovshed Lal: (a)
Christians 104, non-Christians 190,

(b)Y The number of ap~lcations
from non-Chrictiang wera 280  and
from nomChrigtians 312, {e. 37 per

rent. Christians and 81 per cent. noh-
Christians were awarded scholarships

KHADAKVASLA ScHEME

*125. Pandit Thakwr-Das Whareswa:
(’?‘) ‘géu;«m;tggmtsmh %t-lldegee‘ ﬂ!::
vleated. 1o staig-at whal ﬁeﬁs
Khadakvaslp -schemg hes reached?..

operations completed ' and e
dherme will start working®

126

.



127  Written Answers

{¢) How much money is proposed to
be spent in the current financial year?

‘ﬁhe Deputy Minister of Defence
jor General Himatsinhii): (a) The
Scheme, which is estimated to cost
roughly about Rs. 8 crores, was
sanctioned in 194%-49 and bv the end
of the current financial vear about
Rs. 1 crore will have been spent.

T lay a statement on the Table
indieating the various works which
have . been started and the projress
90 far made {See Appendix I,
annexure No. 26].

(b) It iz too early to sav when the
work will be chrmpleted becanze that
will mainly denend on the avai‘a-il'ty
of funds. It mav. howeer ha prssi-
ble for the Academy tn s‘art function-
ing when the main bulldinzs bhave
been completed.

{¢Y Rs. 50 lakhs.
FOREIGN LANGUAGES

*128. Shri Chandrika Ram: (a) Will
the Minister of Education be pleased to
state whether Government have start-
ed any schonl for the study of forelgn
languages in Delhi?

(b) 1f so. what -are the foreign
hnguages which sare being taught

m Deputy Minister of Communi-
eations (Shri Khurshed Lal): (a) The
Ministry of Education have not started
any such school in Dehi. Thare
however, a Russian Department in the
University of Delhi which was started
at their instance. There is Aals» a
school of Farelan languases ran vy the
Ministry of Defence,

(b) Only Russian lanTuaze is tauzht

the Russian Department of the
Delhi University, . As regards the
school of Foreign languages, a separate
question mayv be put to the hon.
Minister for Defence.

Nartiovar Income oF INDIA (REPORT)

*127 Rhel Rieant: (a2} K1 the Minia.
ter of Finance be pleased to state the
progress marde by the three-man Cara-
mittee which was set up by Govern-
ment in Aumiet 1949 to prenare A re-
port on the national inernme of India
and its various components?

() Is some preliminary estimate
availahble of the total national income
of the Indian Union?

tc) If s0, what ia the estimate?

. The Minister of Finance (Shri C. D.
Denhmu.kh). (a}) to (c). The Nationa!l
Committee has rconsidered o
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large number of working pagers and
organized its lines of work. Consider-
able progress has been made on all
sectors, and a prov:sm'ma‘ estimate of
the national incame for the Indian
Union as a whole will b2 ready by
the end of November 1830 for com-
sideratinn of the members of the Com-
mittee and the foreimm afvisers who
are coming by the midle of De~ember,
1950. It is exvected that an estimnte
for the vear 1943-43 will be availadle
early next year.

Mercy Missioy To Assam

*128. Prof. N. Mishra: Wil the
Minister of Defeuce be pleased to state:

{aY the work Aone hy the Indian
Armv in the Aercv Miscsion to the
quake affected sreas of Assam: and

_{b) the number of these doing relief
work there?

The Devuty Minister of Defonee
(Major General Himatsinhii): (a) A
statement iz Iaid o~ tha Takle nf the
Hapen [Saa Awnendir . cnnexure
No. 271

" Approximately 15C0.
=t dmw (giew)

e &Y gy e fw: Sy
st g TaeE ¥ woT &

() = e & e d
€& o e G S gmir & foR
fiedt Bmat awy deursi ¥ sheffia}
w1 ox grReT g w7 fawe fam un;

() afkqw . @ray ey
(%) vawr v @7 v o
aar

() fom afedt & feifaw
fFrar s b A 2 T

Hrnn: WrRITERS (COXFERENCE)

r*129. Shri Indra  Vidvavachaspatlh:
Wil the Minister of Edugcation
pleased to state:

(a) whether it is a fact that Govern~
ment had preoposed to convene ) con-
forence this vear of Hindi writers and
reprecentatlves of various organizations
for the evalopmmt of Hindd the State
Lenguame
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(b) it so, when this conference will
be convened;

(c) what will be its scope; and

(d) the names of persons who have
been invited therein?}

The Deputy Minister of Commauni-
cations (Shri Kburshed Lal):(a) to (d).
It is proposed to. hold on the 16th and
17th December 1950 a conference on
Letters to which Hindi writers as well
as writers of other recognised Indian
languages will be invited. This con-
ference will, inter alia, consider a
common policy and measures for pro-
moting the study and propagation of
the federal language throughnhut the
country. A copy of the provisional
agenda is placed on the Table [See
Appendix I, gnnexure No. 281.

Government have also under con-
sideration a proposal to hold a con-
ference of leading Hindi organisations
and associations working in various
States for the prometion of Hindi in
non-Hindi speaking areas of the coun-
try. Details regarding its time, venue
agenda and representation are still
under consideration.

CULTURAL RELATIONS BETWEEN IXDiA
AND Russia

*1368. Shri Chandrika Ram: (a) Will
the Minister of Education be pleased to
state what steps. if any. the Govern-
ment of India are taking to increase the
cultural relation between India and
Russia?

(b) Do Government propose to send
any cultural Mission to Russia and the
countries of the South-East-Europe?

The Deputy Minister of Communica-
tioas (8hri Khurshed Lal): (a) The
Government have taken steps to
arrange for distribution of suitable
educational and cultural material.

(b) No, Sir.
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EmsBassIES (ECONOMY)

4. Shri Kamath: Will the Minister of
Finance be pleased to state:

{a) whether it is a fact that the
Cormptroller and Auditor-General re-
cently visited our Embassies and Mis~
sions abroad with a view to effecting
economy in expenditure incurred
thereon;

(b) if so, whether he has completed
his texamlnation and completed his re-
port;

(c) if so, what main recommenda-
tions are; and

(d) whether it is proposed to place
a copy of the Report containi his
recommendations on the Table of the
House?

The Minister of Finance (Shri C. D.
 Deshmukh): (a) The Comptroiier anu
Auditor General visited the Embassies
at Washington _and Paris, the Legaion
at Berne, the Offices of the High Com-
missioners in the United Kingdom and
Canada, the Office of the Consui-
General at New York, and the India
Audit Office in London. His visit was
primarily to assess for himself the
adequacy or otherwise of the svstem
of accounts overseas and the Audit of
overseas expenditure.

(b) to (d). As the Comptroller and
Auditor General’s visit was in the dis-
charge  of his own responsibilities for
the maintenance of a proper svsten of
accounts and audit, no guestion of his
making any report about his visit
arises. Individual points noticed by
him during the course of his wvisit
which require furither consideration or
action are being taken up by him
with the Ministries concerned. Any
noints arising out of the visit which
he considers sufficiently important will
he brought to notice by him in due
course in the reports on the accounts
sybmitted by him under Article 18t
of the Constitution.
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PARLIAMENT-OF INDIA
Friday, 17th Novemuoer, 1850,

e

The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11-48 a.m.

LEAVE OF ABSENCE FROM THE
HOUSE

Mr. Speaker: Before the House pro-
ceeds with any other business, I would
like to inform hon. Members that Shri

M. Audikesavalu Naicker has
reyuested for leave of absence from
all meetings during this session under
Article 101(4) of the Constitution on
account of illness.

Is it the pleasure of the House to
grant him leave?

The leave was granted.

PANEL OF CHAIRMEN

Mr. Speaker: I have to inform the
Housc that under sub-rule (1) of rule
7 of the Rules of Procedure and
Conduct of Business, I nominate Pandit

akur Das Bhargava, Shrimati
G. Durgabai, Shri Prabhu Dayal
Himatsingka, Sardar Hukam Singh and
Shri Manilal Chaturbhai Shah on the
Panel of Chairmen.

182

PAPERS LAID ON THE TABLE

AMENDMENTS IN FEDERAL AND UNION
PusrLic SErRVICE COMMISSION REGULA-
TIONS.

REGULATIONS

The Minister Without Portfolio (Shrt
Rajagopalachari): Sir, I re-lay on the
table a copy of each of the following
papers:

(i) Notification wmaking certain
amendments in the Schedule
to the Federal Public Service
Commission (Consultation by
the Governor-General) Regu-
lations in accordance with
clause (5) of Article 320 of the
Constitution;

(ii) Notification making certain
amendments in the Federal
Public  Service Commission
{Consultation by the Governor-
General) Regulations, in
accordance with clause (5) of
Article 320 of the Constitu-
tion; and

(iil) Notification making certain
amendments in the Union
Public Service = Commission
(@onsultation) Regulations, in
accordance with clause (5) of
Article 320 of the Constitu-
tion. [Placed in Library. Sece
No. P—102/50].

.

REPORT OF BOARD or DIRECTORS oF
INDUSTRIAL FINANCE CORPORATION.

The Minister of Finance (Shri C. D,
Deshmukh): Sir, I lay on the table a
copy of the Report of the Board of
Directors of the Industrial Finance
Corporation of India for the year
ended 30th June, 1850, together -with
statements in the prescribed form
showing the assets and liabilities of
the Corporation as at the close of the
year and the Profit and Loss Account
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of the Corporation for the year in
accordance with sub-section (3) of
Rection 35 of the Industrial Finance
<Corporatign Act. 1948. [Placed in
Library. See [V. O. 4(29)].

AMENDMENT IN SCHEDULE ‘B’ REFERRED
™0 IN REGULATION 50 OF THE (GENERAL
REGULATIONS OF THE INDUSTRIAL
FINANCE CORPORATION.

The Minister of Finance (Shri C. D.
Deshmukh): Sir, I lay on the taigle a
copy of the amendment in Schedule
‘B’ referred to in Regulation 50 of the
General Regulations of the Industrial
Finance Corporation of India in accord-
ance with sub-section (3) of Section 43
of the Industrial Finance Corporation
Act, 1948, [Placed in Library. See No.
P--115/50].

PART B STATES (LAWS) BILL

The Minister of Law (Dr.
Ambedkar): Sir, I move for leave to
introduce a Bill to provide for the ex-
t:nsion of certain laws to Part B
Ltates.

Mr, Speaker: The question is:

“That leave be granted to
introduce a Bill to provide for
the extension of certain laws to
Part B States.”

The motion was adopted.
B_Rr. Ambedkar: Sir, I introduce the
ill.

—

MOTION ON ADDRESS BY THE
PRESIDENT—concld.

Sardar B. §. Man (Punjab): Sir,
originally only one day was fixed for
the food discussion. Now we have
got yet another day. I would lke
to know whether there is any possibi-
lity of your relaxing the strict rule
which you followed yesterday of not
permitting movers of amendments, who
had had a chance earlier, to have
another chance now.

Mr. Speaker: I am afraid I cannot
change that decision, because it would
be introducing a new principle of
allowing Members to speak twice. It
was settled on the first day that food
will be discussed separately. Those

who wanted to reserve their remarks
on the food policy should have 85t~

poned their speeches.  They had

ample chance yesterday.

Shri M. A. Ayyangar (Madras): Sir,
there is absolutely no doubt that food
mur¢ have top priority on the atten-

tion of Government both at the Centre
and in the States. This involves a
Jot o1 foreign imports, unless we make
ourselves self-sufficient. Food scarcity
has been disturbing the economic lite
of the country. When the Prime
Minister said that this country must
muke itself self-sutficient in food by a
target date in 1951, he meant, I under-
stand, that we must strain every nerve
to get it done: not that he meant,
in spite of changing conditions, to
stick to the date and see that some
people died in the country due to
starvation. It is the primary duty of
both the Central and Provincial Gov-
ernments to see that not a single soul
departed for want of food in the
country. We may go without capital
goods, we may- go without even cloth-
ing if there is to be a choice between
clothing and food. On account of
extraordinary circumstances things
hae happened during recent years and
this year there has been no rain in
South of Madras City. North of Madras
City in the Madras State whatever
crops were raised have been washed
away by floods. In Northern India
floods have made devastation and in
Bihar there has been a huge famine.
All these circumstances have necessitat-
ed the importation of food. The Grow
More Food Campaign has not been
able to run the race with the growing
population or the demands for food in
the country. Therefore, it is rightly
that the Government has said that we
will have to import. Even at present
we are not in a position to say when
or for how long we will have to go on
importing food. I do not envisage
that in the near future we will be able
to make ourselves self-sufficient. 1
have been hearing the statistics that
have been placed before the House by
my hon. friend Mr. Sidhva. These
statistics are wrong, they are absolute-
1y one-sided. 1 think one or two facts
we must honestly address ourselves to.
Prior to 19389, that is before the war
broke out, we were importing into this
country 134 million tons of rice from
Burma. That is an inescapable fact.

Shri Sidhva (Madhya Pradesh): We
were also exporting rice to Burma.

Shri M. A. Ayyangar: It is a sur-
prising fact that we were exporting
rice to Burma.

Shri Sidhva: That is a fact.
Prof, Ranga (Madras): Even i it

be only a few tons.

Shri M. A. Ayyangar: As if those
people who went there were not satis-
fied with Burma rice and wanted rice
from North India and South India!
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TFxcepting such people nobody else in
_Burma would have imported Indian
rice. Anyway, for aught I know for
,a very long time we have been import-
ing rice from Burma. Most of our
States are rice-eating: Madras, Orissa,
Bengal, Bihar and even Bombay.
Therefore, it is wrong to believe that
immediately, overnight .we will be
able to make ourselves self-sufficient.
We were also importing a large quan-
‘tity from Nepal.

One other factor also has to be
‘taken into consideration. By the
partition of India we have lost a
granary. Seven and a half lakh tons
of wheat alone were being imported
into this country from West Pakistan.
‘The Sukkur Barrage produced large
quantities of rice Sind has gone
:away from us, but Sind has counter-
balanced another area. Whatever is
produced in Sind is now going to East
Bengal.

So, after 1939 we are in deficit to
the extent of 1.5 million tons from
Burma and 7.5 lakh tons of wheat
from Punjab, making a total deficit of
.2.25 million tons. While so our popu-
lation is rapidly increasing at the rate
«f ] per cent. per annum. This
dincrease in population has necessitated
an additional food supply of 3 million
tons a year. Thus we are in deficit
to the tune of 5.25 million tons of rice
or wheat or both. @ The Grow-More-
Focd campaign has been able to pro-
duce 1.5 million tons per year. Even
then there is a  deficit of about 4
million tons.
is possible—except by jugglery—to
m mect this deficit except by importa-

ton,

it is true that we have been trying
to reduce our imports because it dis-
turbs our palance of trade, it eats
away all our sterling and other
balances and makes us poorer and
poorer every year. It is to guard
against this that the hon. Prime
Minister has been asking this Govern-
ment and the other State Governments
aiso to take heed and see to it that we
make ourselves self-sufficient as early
as possible. If he was optimistic, he
was not in the wrong. He was not a
sinner. To the best of his judgment
he wanted to avoid imports from
other countries. We have been hard
put to solving this problem. I{e has
nol been able to do so0. Nobody can
work a miracle on it. Therefore, my
humble advice to the Government Is
that for a period of flve or seven years
we must enter into an agreement with
our neighbouring countries  which
produce rice—Burma, Siam, and Indo-

I do not know how it

China. If they can, under normal
conditions, and without variations in
price, give us so much rice over a
particular period, say of five or seven
years, we should enter into such an
arrangement. 1 would also like to
suggest another thing. Just as the
Reserve Bank induces a large flow of
money into the country and withdraws
it whenever there is a surplus, like-
wise there must be a granary or a
reserve or a food bank in this country.
Unless that is done there is no chance
of our reducing the food prices. Even
at & great cost we must go in for the
purchase of an additional 2 million
tons of rice or wheat, keep it in store,
whenever the prices go down purchase
more. wherever the prices go up
release some stocks from the granary
at reduced prices. This was advised
by the Food Grains Policy Committee
lone ago but unfortunately it was not
implemented. 1 would urge upon the
Government to carry out this scheme.
First of all, we muyst enter into an
agreement with  our neighbouring
countries llke Indo-China, Burma and
Siam for a period of five to seven
vears: let them get so much price and
we purchase so much rice. We must
brild up reserve stocks.

My friend, Pandit Thakur Dal
Bhargava said that there may
defleit in rice but there is no deﬂcit
in wheat. But as far as I can see
wheat also is being imported.

Pandit Thakur Das Bhargava
(Punjab): I never said there was no
deflcit in wheat. I said there might be
deficit in rice and wheat, but so far as
all the grains are concerned there is
no overall deficit in the country.

12 Noon.

Shri M. A. Ayyangar: I have no
quarrel with chena, horsegram and

biackgram. They will take care of
themselves. It is wrong to put a ban
upon them. I would urge u%on the
Government to withdraw the R

Then as regards subsidiary food, you
s2) you will make all people eat
sweet potatoes, Many people pose
themselves as greatemen and try to
beguile our Government into spending
away moneys for various wrong enter-
prires. Even with respect to fruits

alone or vegetables, nobody can live

Ior eternity on them, EXL'GDI for two
dayr of Maha Ekadasi when people
live on fruits, no one can live on

fruits alone.

Let me now proceed to one or two
other points. Mr. Sidhva’s argument,
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ag I understood it, was this: 87 “units
of adults are etfuivalent to 100 of the
population including children and
others. Now he said that Govern-
ment is wrong in thinking that 100
heads of the population are equal to
87 adult units. He said they are
equal to 80, in which case, according
to him, there will be a saving of 2
million tons. Even if we go by his
optimistic figure, what is the guarantee
that the 80 eat 12 oz. per day? So
far as he is concerned, it may be
twelve or thirteen ounces. If there
were no rationing in this country per-
sons of my stature would eat 17

ounces. Then what will happen to
qthers? They will have to go down
from 13 tq 7 ounces. How can we
get on? I would request Mr. Sidhva
and persons of his ilk not to kill us
with these statistics. They are
wrong.

Shri Sidhva: What is the minimum
you would suggest? )

Shri M. A. Ayyangar: The minimum
is 16 ounces, but there must be some
difference between man and man, so
it should be 16 ounces normal and 18
ounces abnormal.

An Hon. Member: Eighteen for you
and sixteen for Mr. Sidhva?

Mr. Speaker: I would object to this
cross-conversation. It takes unneces-
sary time. I would inform the hon.
Member that the time taken by these
::nterruptlons would he taken from his
1me.

_Shri M. A. Ayyangar: I am sorry,
Sir. I would avoid that.

As regards Pakistan, it is a vexed
question. We have got a crore of
refugees who have come from Pakis-
tan. Humanity requires, whether we
80 tc war with Pakistan or not, that
wher their population has been sent
here they should send us food. They
are a surplus country. If they want,
let them send us some for money but
not on the wrong exchange they are
insisting upon.

‘With regard to the Grow-More-Food
dnvez there must be both extensive
and intensive cultivation. So far as
extensive cultivation is concerned, the
Central Tractor Organisation has,
according to the estimates, reclaimed
about 3 lakh acres. When we asked
the hon. Minister yesterday to give us
figures as to how many of these acres
have been really sown and as to what
yield has been produced in these acres
brought wunder cultivation, unfor-

tunately he had no figures. So far as
1 am aware, what the Stat¢ Govern-
ments expect is that in addition to
ploughing these acres they want us
also to sow them from the Centre and
then reap, and then put the grains in.
their mouth. That is how the State
Governments are absolutely non-
co-operating with the Centre. I would
urge the Central Government to tell
these State Governments which are
not co-operating with them at all
that they would enforce the provisions
of the Constitution. endowing power
on the Central Government to take
cnarge of the Food Departments in the
whole country. The Centre must
take charge of those projects. At pre-
sent it is sheer neglect on the part of
those States. Some time ago when it
was reported in the Press that there
were certain cases of ‘starvation
deaths’ in Bihar, the hon. Minister
went there and satisfled himself that
there were really no cases of death
due to starvation but that they were
due to other causes. But within a.
fortnight or so he declared there was
famine in Bihar. I believe both the
statements were correct. There is no
meaning in proclaiming, even if there
is a single case of death, that there
are hundreds of cases of death and
there is starvation and there are
famine conditions everywhere. He was
right in avoiding that. But what he
did not do was in not following up
the examination that he made. He
might have been satisfied that there
were cases of death and he might not
have been willing to proclaim it from
house tops. That is the right proce-
dure, but to deceive himself that there-
were no cases of death and that there
was no famine and not to follow it
up is a wrong thing. I do not know
how far he followed it up—either he
or the Provincial Government. When
the procurement target was fixed at
2 lakh maunds, the Government of
Bihar procured only 40,000 maunds of
rice. Is it right? And then they
threw the whole blame on the Central
Government? The Central Govern-
ment must therefore unhesitatingly
impress upon that Government that
they would make the procurement
themselves through their own arency.
That {s what {t ought to do. There-
fore. so far as these twn or three lakh
acres of land which have been re-
claimed by the Central Tractor Organi-
sation are concerned, T would urge
unon them to do one of three things,
First of all, establish State -farms.
Tet the Government itself establish
State farms with resoect to large
tracts, say, of 10.000 acres size.
Number two: if the lands are inr
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charge of agriculturists, let there be co-
operative farming introduced. Number
three: allow some people to establish
joint stock companies and carry on cul-
tivation ‘n these areas. Allow them for
a period of ten years or so to culti-
vate the land on a joint-stock basis.
Just as we have got factories, so _let
there be these joint stock companies
for cultivating lands. If the Govern-
ment is not able to do it, what is the
good of adopting a dog in the manger
policy? Allow some other people to
establish joint stock companies. Let
them have their own ploughs and
their own pumping sets, and let them
mechanise and produce and throw more
food into the country. That is my
suggestion so far as this is concerned.

Secondly, I would wurge upon  the
Central Government not to hold within
its own hands all the tractors and try
to cultivate from Cape Comorin to
Himalayas. Let there be recgionalisa-
tion. Let there be distribution of these
tractors. “Divide the country into four
regions: the south, the north, the west
and the east, and thus encourage in-
tensive and extensive cultivation in
these areas. They cannot be rqnning
up to the Centre from time to time.

As regards intensive cultivation, I
would urge upon the Gavernment to
reverse its policy. There is a scramble
in the various places for help. I come
from an area consisting of five dis-
tricts where there is no water. All
the same, people there are clamouring
for a proportionate quantity of the
seeds and manure. Supposing all this
is given, where are they going to throw
them? There is no water there. There-
fore, let there be no vascillation in this
matter. Though 1 come from a district
which is almost famine stricken, I am
prepared to advise this Government fo
give all the seeds and much of the
manure to the delta areas first. Let
there be intensive cultivation of areas
where there is plenty of water supply.
There is no good throwing all the seeds
and manure in districts which are more
or less desert areas and looking forward
to their bning productive over a long
period of time.

. Then, as regards seeds, manure and
implements of husbandry, I have been
crving myself hoarse that for imple-
ments of husbandry at least 50 per cent.
of the iron and steel that is produced
must be allotted. There is a scramble
between the Industries Ministry and
- the Agriculture Ministry. ~Very often.
the Industries Minister on account of
his bulk and size—I am referring both
to the previous Minister and the pre-
sent one—steals a march over the

Agriculture Minister—poor man. In my
part of the country, I know that spb-
gidies have been given for the digging
of a thousand wells. But for digging
these thousand wells, fifty crow bars
were given. Is it possible to dig a
thousand wells with fifty crow bars?
If you go to the , the Col
lector says, "‘Even these fitfty crow bars
have to be sanctioned by the D:.rector
of Agriculture from Madras. What am
I to do?” Can’t there be decentralisa-
tion? One other matter. We are giv-
ing subsidies to the various provinces
for digging wells. A well costs Bs. 1500.
We give Rs. 500. What about the other
Rs. 1000? Provision is made that this
Rs. 1000 may be granted to the agri-
culturist as a loan, but the loan Deputy
Tahsildar is different from the subsidy
Deputy Tahsildar. This man has to
run up to the other man and then to
the Registrar of Documents. Now, all
this process takes a long time and by
that time the winter comes in or the
rainy season begins and it is impossible
to dig a well. Therefore, my sugges-
tion is that whoever sanctions the sub-
sidy for these wells must be empowered
to give the implements, pumping sets
and all the other things. Personally,
I am also a farmer. I had to run to
the Director of Agriculture, Madras,
to get a pumping =et. I have about
three hundreds of acres of land. There-
fore, my suggestion is that the Centre
must make arrangements to see that
there are pumping sets readily avail-
able in varions paris of the country.
A pair of bullocks costs about Rs. 1000
and there is no guarantee given by
God that thev will last for more than
two or three months. If the cattle die,
the agriculturist becomes a pauper.
Under these rcircumstances, in addition
to giving subsidies. the otner sun-
sidiarv thinTs mnst also be sttended
to by the Government—such as seeds,
manure. iron and steel for imnlements,
and pumping sets. .

Lastly, I would urge upon the Gov-
ernment that there is no good going
on with expanding our cultivation in
areas where there is no water. You
can climb the Himalayas and plough
from the top to the bottom of the
slope, but where is the water? There
are thirty-four millions of acres of
land which are fit for cultivation but
which are not being cultivated. What
is the step that you are taking? Does
the Collector go round and ask every
man why he does not cultivate? There
is no agency at all in any village to
do this. Therefore, in each State the
Government must be asked to legislate
upon this and ensure that in each
village there is established a Farmers’
Association which must be able to take
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charge of the lands which are'not be-
ing cultivated. The head of a house-
hold may die, leaving a minor. He
may not be able to cultivate. Thereby,
the community suffers. Therefore, let
there be Corporations or Associations
‘'of Farmers. Or panchayats which
have the right to take charge of lands
which are left fallow and which can
be cultivated by proper irrigation.
Number two: there is a craze for grow-
ing only commercial crops. In Coim-
batore district in my province, every
inch of land is being devoted to the
growing of cotton, because they find it
very paying. Cotton may be needed,
but do you want me to go on clothing
myself without food? They look fo
other districts for graln. That s
wrong. 1 want legislation to be en-
acted in every State for crop planning.
The Government must say that not
more than so many acres of the hold-
ing shall be sown with either cotton
or sugar cane or other commercial
crops. Except in areas where no other
crop could be grown, you should regu-
late the growing of the various crops.
These are the small measures which
have to be adopted and wherever a
State Government is a little indifferent,
let the Centre come to its rescue and
take charge. If the State Government
is still indifferent, let the Centre come
forward and say, “God help you. Take
care of yourself. I am not going t»
give you an ounce of grain.” C.P.
refused to co-operate with the Centre
in procurement. Assam, from which
my friend comes, unfortunately refused
to co-operatr. They have got such a
large surplus of rice and yet thev
would not give even a single particle
of the same away, with the result that
we are going with outstretched hands
to America begging for food. Is it
right? This is a serious matter. This
fs one of the crisis vears of our life.
The Centre mtst take charge of the
entire situation and it should, in co-
operation with the State Governments.
tide over the difficulties this vear. I
wish the Government godspeed.

The Deputy Minister of Food and
Agriculture (Shri M. Thirumala Rao):
Sir, I do not want to take much of the
time of the House, because the main
brunt of the reply falls on mv chief,
Mr. Munshi. But for the reference to
the food situation in Madras Province,
of which I have got some first-hand
knowledge and information, T would
not have stood up today. Recently, I
have been in the South to Madras,
Mysore. Travancore-Cochin and Hyder-
abad and I am very glad that my
friend Mr. Ranga has shown so much
solicitude for the Provinee of Madras

that he has complimented the Madras:
wovernment in one breath that they
were able to tackle the cyclone relief
in Andradesha and in the next one he
could not resist the temptation of
identifying himself with the Madras
Mail that has been pouring the vials.
of vitriolic, unjustified criticism against
the Madras Government. 8ir, every-
body can understand fair criticism snd
constructive suggestions. No doubt,
the situation in Madras was so diffi-
cult that for the third time the north-
east monsoon has failed in several
districts and almost famine conditions:
were prevailing in those districts, The
Centre was no less anxious than the
Madras Governmsnt to help these dis-
tricts as much as .possible. The pro-
curement that went on till the previous
Yyear to the tune of 13 lakhs of tons
had fallen by 4 lakhs of tons. They
could not procure more than nine
lakh tons from the surplus areas
and from other districts where grain
was available. At such a critical time
the Central Government had gone
with all its resources, with all its
sympathy. to the aid of the Madras
Government and T may tell you—it is
also on record—that the Madras Gov-
ernment have always expressed their
sense of appreciation of the timely aid’
that has been given from the Centre.
If my hon. friend Mr. Ranga relies on
the uncharitable criticism of the
Madras Mail I should like to rely om
an understanding appreciation of the
situation by the Indian Express.

It is said, Sir. that since my depar-
ture from Madras the tone of un-
healthy and uncharitable criticisnr
has gone down, because I invited the
brunt of that abuse on my own head
from that of the Madras Government.
The paper was every day pouring out
harrowing tales and when a contradic-
tion was issued by the Madras Gov-
ernment that ¢ontradiction was not
published by the Madras Mail. On
the first day I reached Madras it made
an attack personally on me; on the
second day it made another attack and
on the third day it made a third attack
most unjustifiably. when I had ta
retort telling them that there were
days till recently when people who
were reading the Madras Mail were
the real supporters of the British
Government. Such a paper which had
not a word of sympathy for the poor
people or a word of condemnation for
Lord Linlithgow's regime when the
Bengal famine was raging, killing
lakhs of people, that paper has
suddenly turned to be a friend of the
people today abusing most unjustifi-
ably the Government of the people. 1
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had to give a bit of my mind to it and
I may tell you that newspaper and
public men testify to the fact that its
conduct has changed a bit and it has
been brought to its proper senses.
Such a paper gains encomium from my
friend Mr. Ranga.

Ask the Madras Government to what
extent we have been able to help them.
The allotted quota was nearly 3 lakh
tons and we had to go up to 6 lakh
tons. We have nearly supplied them
4,70,000 tons up to the end of October.

In the case of Travan-ore Cochin
also there was a scare in August when
their stocks fell to two or three days.
Then there was a telegram from them
and we have allotted more than 3 lakh
tons of foodgrains to them.

The Chief Minister of Mysore was
here yesterday and he met our
Minister of Food. They have appre-
ciated the very helpful way, the
prompt way in which the Central Gov-
ernment have kept on meeting their
demands, because they too had to face
a difficult situation. '

"Hyderabad is a State that should
not normally have become a surplus
state. In 1946 its production figure
showed that it had 3 lakh tons of
surplus. Now it is deficit by one lakh
tons. You know the extraordinary
circumstances ‘and conditions that pre-
vailed in Hyderabad and the trials
and tribulations through which that
State had to pass during the Razaakar
regime. Large tracts of land were
left urcultivated by thousands of culti-
vators who had fled from the villages.
Now they are coming back and are
settled down. And if Hyderabad is to
have its normal agricultural activities.
I am sure it will not only feed itself.
but will also be a sort of help to the
deflcit areas round about. And even
in regard to Hyderabad you can ask
that Government as to how careful and
prompt we are from the Centre to rush
help whenever they wanted it. Even
today there is an allotment of food-
graips going to them as quickly as
possible.

Therefore it is no use condemning
everybody. All that 1is humanly
possihle, under the present set-up,
under the present circumstances, with
the administrative machinery under
our control, is being done. Sir, but I
want to say one thing to my hon.
friend Prof. Ranga who has been
teaching humility to me. ‘I have not
gone all the way to the United States
of America and other places to nego-
tiate deals with President Truman,
ignoring our Prime Minister. I may
tell him that I have been converted

from a traditional producer into a
traditional consumer today because I
had to listen to the call of Mahatma
Gandhi thirty years ago and leave my
ancestral property. I never sought to
exploit the tradition of my ancestors
which Mr. Ranga tries to do. His
tather may have been a producer; his
grandfather may have been a producer;
but he is not a producer. He is only
trying to exploit fully his tradition in
his favour. The day I left the portals
of the University in 1921 I never
thought that I should require the
adventitious aid of a University degree
to prove successful in my life. I have
not clung on to any title of a
‘professor’ having been a teacher for
hardly six months. I have got an
open mind, but my mind is not blank.
I consider myself as much a public
man, with experience of public affairs,
having been a journalist also. Not only
that, I am more alive to the conditions
of villages. I have been going to the
villages; I have gone to thousands of
villages on foot.

Therefore, let us not bring all these
things on the floor of this House. Let
us be good friends. I am always
ready to acknowledge and accept his
advice when it is offered in the proper
spirit. I have no quarrel with him.
This is the position with regard to the
southern provinces of which I have got
personal experience. With regard to
others, I may very well leave the
matter to my hon. friend Mr. Munshi
who is not a novice either in the
membership of the Parliament, or to
the Ministership,

The Minister of Works, Mines and
Power (Shri Gadgil): Sir, my
justification for rising to participate in
the discussion of the motion that is
before this hon. House is that certain
references were made by some hon,
Members about wastage by the Gov-
ernment over various irrigation pro-
jects. Another line of criticism
adopted was that nothing has been
done so far by Government and noth-
ing like tangible results are in evidence
up till now. I have listened to the
criticism, Sir, with my usual patience
and although there has been a good
deal of misunderstanding, what 1
propose to do is to throw a little light
on the facts as they are today and I
am sure they will afford some light to
the unprejudiced critics and some food
for thought to the prejudiced ones.

Sir, I am firmly of the view that
land should be considered as a national
asset and should be so controlled and
managed, if not 8o owned in the imme-
diate future. Sir, in this particular
context of time, the discussion has
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undoubtedly createdt ﬁsorpe hesiit ;;1;%
bably with some justification. r,
ore aware of the Sanskrit shloka

which says:
afqafie ATyl qus: q@T TH |
geqras : TR U e wfaa an o

All these six enemies of good har-
vest are present at the present moment.
There is excess of rain; there is
scarcity of rain; there are the locusts;
there are rats and the birds and the
war-scare. Therefore it is no wonder
that the harvest is greatly affected.
At the same time, Sir, I do not think
that it is such a problem that we can-
not solve it, given the necessary deter-
mination, given the necessary patience,
given the necessary tolerance of
accepting at least for a moment that
the other point of view may be correct

after all. -

Now, Sir, I want to give the picture
of the position as it was before some
years, particularly before the war,
during the war years, before partition
and after partition.

Mr. Speaker, you will be pleased to
know that this country was not self-
sufficient in the matter of food even in
the year 1936-37. Before that year
Burma was included in India and we
could then say that India was self-
sufficient in the matter of food. But
since the separation of Burma the
figures show that from the year 1936-37
up to 1938-39 the average import was
1-3 million tons. The figures of
imports in the succeeding years were:

1039-40 2 million tons,

1940-41 1 million tons.

Then there were no imports because
of war till 1944. Afterwards the
figures were:

1944 ... 0:6 million tons,
1945 ... 0-9 million tons.
1946 ... 2-3 million tons,
1947 ... 2:3 million tons,
1948 ... 2:8 million tons. and
1949 ... 3:7 million tons

The position before partition was
that those areas which are now with
Pakistan used to send round about 1
million tons to the area which is now
India. Since partition, the _position,
g0 far as I am able to gauge, has
worsened. What was the net effect as
a result of the partition so far as food

problem was concerned? Partition in
1947 has lead to a considerable
worsening in this matter.

Of the total 400,000 cusecs of water
carried by the canals of undivided
India, nearly half is carried by canals
now Iin Pakistan. And of the total of
33 million acres of land irrigated by
State-controlled canals. a little more
than half now lie in Pakistan. This
has been a serious blow to the food
situation in India. With 18 per cent.
of the population of undivided India,
Pakistan got 23 per cent. of the total
area, 32 per cent. of the rice, 35 per
cent. of the wheat and 25 per cent. of
all foodgrains of undivided India.

It had been estimated, as I said,

" that this area used to supply round

about 1 million tons of cereals to the
area now known as India. That, Sir,
will give some idea. as I said. to the
complexity of the problem. And what
have we done? Apart from the details
that may be made available by subse-
quent speakers, I want to say that the
area under irrigation in 1947 was 49
million acres. It rose to 49-5 million
acres in 1948. In 1849 it has gone up
to 50 million acres. Of course this is
not very much, because out of 238
million acres of land cultivated 50
million acres is not much. It works
out to 21 per cent. of the cultivated
land and 13 per cent. of the total
culturable land available in this
country.

Undoubtedly it has been said so often
that India is a rich country with a
poor people and therefore it is a
challenge to our engineering ability,
our talent to plan and our will to
execute what we ultimately desire.
There are plenty of resources. In fact
God has been so merciful not only in
giving enough water for our rivers but
he has so distributed them that even
the most successful Planning Commis-
sion could not have done it better—
right from the north to the south. from
the east to the west. If you only plan
well and execute it with determination
I am sure there will not be any area,
big or small, to which the facilities of
irrigation ‘cannot be carried. The
quantity of water that flows annually
through the rivers of India has been
estimated at 1,356 million acre feet.
Of this only 70 million acre feet, or a
little less than 6 per cent., is at present
being put to beneficial use for pur-
poses of irrigation and the remaining
94 per cent. runs waste doing untold
damage in its passage to the sea.

What have we done in the course of
these three years? Our best engineers
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were put on this problem. They
surveyed most of the river valleys.
collected data, they have been success-
ful in drawing up some schemes and
some of them are actually under
canstruction. Only to let this hon.
House know the extent to which things
are at present going on I would like
to give some figures. The present posi-
tion. is that after preliminary or
detailed investigation a large number
of schemes have been taken up for
construction. At present there are 135
such schemes at a total cost of Rs. 590
crores which are at present under
construction in different parts of the
country. Twelve of these schemes
may be called major projects costing
over Rs. 10 crores each. There are
twenty-four medium size projects cost-
ing between Rs. 2 and 10 crores each,
totalling Rs. 103 crores. In addition
there are 99 smaller schemes costing
less than that.

The benefit which will start accruing
from some of these projects from
1951-52 may be indicated. The addi-
tional irrigation in terms of million
acres will be of the following order:

1951-52 0-6 million acres.
1952-53 11 million acres.
1953-54 2 million acres.
1954-55 4-3 million acres.
1955-56 5.5 million acres.

It goes on increasing till in the year
1960-61 it will be 12-9 million acres.

Shri Bharati (Madras): May I know
what is the book from which the hon.
Minister is reading?

Shri Gadgil: Well, it is only for
-official use.

Prof. Ramga: Sir, is it permissible
for any Member of this House includ-
ing a Minister to quote from a book
even the title of which cannot be made
available to the House?

Shri Gadgil: I said it is only for
official use. but I may bring to the
notice of the House that the whole
thing has been published in one of the
newspapers.

Shrimati Durgabai (Madras): Would
the hon. Minister tell the House as to
What is the total sum spent so far on
preliminary investigations and the
survey that has been made of the river
valley projects?

Mr. Speaker: He is just givin%
figures of additional acreage tha
Will accrue and which will result in
more production of food.

Shri Gadgil: Sir, just as the river
takes its own course let me take my
own course.

In terms of food these schemes will
give you:
In 1951-52 0-2 million tons,
in 1952-53 0-4 million tons,
in 1933-54 0-7 million tons,
in 1954-55 1-4 million tons,
in 1955-56 1-8 million tons,
in 1956-57 2-2 million tons,

and ultimately in 1960-61 4-3 million
tons.

These schemes which are under
construction and which are being
pursued vigorously in spite of flnancial
difficulty, and it Members of this hon.
House want to say that nothing has
beer: done I have nothing more to say.
We all know that the radical problem
is that of fvod and uniess this is
solved no other problem can be solved.
That land remaining stationary and
the population growing at a tremen-
dous rate—for which I need not say
who are responsible—the only way in
which we can proceed is to follow a
policy of intensive cultivation by pro-
viding irrigation facilities.  This will
provide what I may call proximate
solution to an apparently insoluble
problem. There is no other way and
all the arguments, all the eloquence
and all that happened since yesterday
will be of no use. Every effort is
being made by this Government so far
as the short-term plan is concerned
and I have not the slightest doubt that
what happened in 1943, when
of people died because of bad
administration, nothing of that kind
will happen now. I want to say that
thesc schemes have started, but there
must be some time-factor intervening
hetween the commencement and
completion, just as no science has ever
discovered the manner in which the
time between conception and birth
can be accelerated, no amount of
ingenuity and no amount of engineer-
ing skill can advance the time-table
which has been evolved after due con-
sideration. Acharya Kripalani refer-
red to shooting of birds; 1 am not in
the habit of shooting birds and cer-
tainly I will not shoot birds of the
same feather. These are facts and
these facts will not be altered one way
or the other by whatever eloquence
that may be exhibited on the floor of
this House. I therefore wish hon.
Members to fully realize what is belgg
done. We are like a garrison whi
has been surrounded on all sides, and
as I said, both internaliy and exter-
nally and things are somewhat dark.
Wisdom lies-in going thoughtfully and
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methodically and above all, going in
an atmosphere of understanding and
mutual co-operation. If that is done,
I have not the slightest doubt, as I
said a few minutes before, we will
overcome this great difficulty but if
we demoralise the services on which
for some tigne as they are constituted
we have to depend, and also demora-
lise the people at large with the result
that if there is a scarcity in Bihar, if
it is so much exaggerated and if an
atmosphere of panic is created, the
panic will not limit itself within the
territorial limits of Bihar; it goes all
over the country and everybody will
try to gather as much as he can, think-
ing that some great calamity is
coming; that is not the way to be
followed by a patriotic citizen. I
would therefore urge let us think out
calmly. Neither I, nor the Govern-
ment of which I am a part claim
infallibility; that is a virtue left for
those who are the critics and who pro-
bably will never have any opportunity
to govern. But those who have to
administer things will have to work
and they fully realize that there are
limitations of action and whatever
constructive suggestions may be made,
I am sure they will be duly consi-
dered. But short of that, if this
forum which ought to provide inspira-
tion and guidance in a circumstance
like this is to be used for demoralising
the people, I feel the future of this
country will be very dark. I feel
there is something in the genius of our
people which makes them rise to the
occasion at the critical hour and I hope
this will be the case at the present
moment.

_Shri Ramalingam Chettiar (Madras):
Sir, this questior: consists of two parts.
The one we are trying to meet by
some shibboleths and sentiment, and
the other we tight shy of facts. Now,
what are the facts? The facts are,
that the hon. Minister for Food makes
an announcement here in Delhi that
he is able to give 12 ounces of cereals
to everybody in the country and that
there is no starvation. But we go
into the coyntry and find that even
the most populous towns have only 8
ounces—4 ounces of rice and 4 ounces
of wheat, in places like Coimbatore
and Madras. Similarly, if we go to
the villages, we find that 3 ounces are
given there sometimes; sometimes for
weeks, there is no stock at all in the
villages. That is the sorry tale that
we find. But there is the other side
of the picture, namely that in spite o*
the fact that there is under-supply and
non-supply at times, people do not
starve; they somehow live. It is said
by the experts that 12 ounces are neces-
sary for people like us, and at least 16
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In Coimbatore, for instance, which
is a labour centre, we find that only 8
ounces are supplied by the ration
shops but nobody is weak enough to
give up his work or stay away irom
his work. This fact has to be faced
ana not dealt with by saying that
every black-marketeer should be hung
on the tree and everything should be
done to stop black marketing. If
these people live and if we are able to
live, 1 want every Member here to
put his hand on his heart and say what
he is doing. Everyone of us is living
simply because of the black market.
In the present state of affairs the
black market really helps as a 'boon
and not as a curse. This will have
to be recognized before we decty the
whole thing. What is it due to?
The fact is that we have not got a pro=
per system of management of this very
di‘ficult and big question. What we
are doing is that we are only playing,
with some sort of theoretical arrange-
ment, we say we ought to control the
whole supply and the whole préduc-
tion; everything we ought to control.
Is it possible to control these is the
cuestion and that is not faced at all
Has anybody peen able to control
either the production or distribution?
Not at all. Are they able to give
sufficient to the agriculturist to make
hir- produce the food and sell it at
the price they want him to sell it? It
is an impossibility. What is really
happening is certain lands which are
water-logged or those which require
to be changed for rotation purposes
produce food grains. In the rest of
the country commercial crops are
being grown on the land and they
yield several-fold. There are two
classes of cases. where a cereal crop
is produced and they produce crop
worth about Rs. 250 an acre. If the
same land is put for cropping cotton,
for instance, it gives you Rs. 1,000; if
you put it for the production of sugar-
cane, it gives as much as 2,500 to Rs.
3,000 in some parts of my province.
Can you really expect the cultivator,
whoe can put his land under sugarcane
or cotton, to grow paddy, which will
give him only Rs. 250? That is the
straight question that has to be an-
swered. Paddy is grown because of
the black market. What is happen-
ing is this. I made searching
enquiries. There is a black market
which is an open market. In the
ration shops, you are supposed to sell
at not more than Rs. 20 a maund.
Where the ration shop is not properly
supervised, the ration shop itself is a
black market. Leaving these ration
shops, whatever is required is avail-
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able. It is not denied that there have
been stories in the Madras Mail, as
pointed out by Mr. Thirumala Rao, of
starvation and all that. No doubt,
there were some deaths. But, the
deaths were not due to want of grain,
but for want of power to purchase the
ﬁain. In the black market paddy is
ing sold openly at Rs. 100 a bag.

Shri Thirumala Rao: Rice; not
paddy. ,

Shri Ramalingam Chettiar: I am
sorry; rice is being sold at Rs. 100 a
bag. It is openly sold and you can
get any quantity you want. There is
absolutely no difficulty in getting it.
That is the position. But the people

are so poor that they are not able to-

purchase rice at that price. I have
heard even in Delhi several of the
clerks, who were supposed to be well
paid in the old days, say that the
ration they are getting does not suffice

even for five days in the week and if

they have got children, they find it all
the more difficult. In the houses of
many of these clerks there is only one
cooking in a day because of the high
price of rice. This high price is the
direct result of this inefficient control
and the corrupt practices which it
leads to. That is the difficulty which
you are facing. Unless we are going
to face that situation and bring about
a change, it is not possible to do any-
thing. '

I am not a Dbeliever in absolutely
giving up all controls at once. What
I would suggest is this. So far as the
villages are concerned, it is better you
leave them alone to grow their own
food. In cases where there is a
failure of monsoon, or any flood or
other extraordinary circumstances, you
may supply them with something.
Otherwise, the villagers can grow
their own food and they can distribute
it among themselves. In the towns
and labour centres, it will be neces-
sary to continue rationing for some
time. The cereals necessary for this
purpose can be got not {from the deficit
areas like our districts, but from sur-
plus areas. Where tRe surplus areas
also are not able to supply the neces-
sary quantity, you may import. It
will be necessary for this purpose to
have, as a safeguard, a sort of a stock
at ‘the beginning. Government will
have to spend as much as is necessary
to have this stock in the Centre,
rather of the Centre. distributed in
the various places where it is badly
required. You have to stock some
qQuantity so that in cases of emergency.
you may rush the supply whenever it is
necessary. Otherwise, you can get
supplies from the surplus areas for
the towns and labour centres. Fix a
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maximum price for some time, be-
cause, an immediate change may lead
to & rise in the prices. What really
happens is this. There is a black
market price; there is a ration price.
The ration price is an artificial one.
It comes to Rs. 20 a bag. 'The black
market price, as I said is Rs. 100 a:
bag. In my province it has now come
down to Rs. 172. When we take
away the control, what you will find
is an approximation of the two. It
wnuld not be the ration price and we
should not be surprised if there is a
rise in the price of cereals. For the
purpose of actual administration, it
may be necessary to continue price
fixation for some time. But, at the:
same time we must take the trouble-
to see that normalcy is restored as.
soon as possible, and that the price
control is taken away later on.

Subject to this, I.would suggest this.
arrangement. This arrangement of’
forcing the people to give up whatever
they have got immediately after the-
harvest is over, and then not supply-
ing them with their requirements
should be given up. Yesterday, Mr.
Ra2nga was complaining that in a.
place like his which is a surplus area,
there is rationing. They want
supplies from outside. The reason is
this At the time when the harvest
is over, whatever is available is taken-:
away to other areas where they are
wanted. When these people in the-
surplus areas want paddy, they have
to get it from outside. This system
has done great havoc. In the case of '
prices. what happens is this. You
procure in-an area at the rate of Rs.
12 a bag and in the same area you
are selling at Rs. 16. This is uncon-
scionable, Nobody could put up with:
a thing like that. The villagers are
surprised and they feel that they are
being cheated every day by this sort
of arrangement. Why should we -
procure from a village at the rate of
Rs. 12 a bag and sell to the same:
peonple at the rate of Rs. 16 a bag later
on? This is not a fair way of dealing
with things. In the olden days, what
we did was, whatever we produced,
we kept in the village and only the
surplus was sent out. That Is not
heing done now. Everything that is
grown is immedjately procured and
sent away, with the result that there
is starvatiqn in the place where there
is surplus.

Shri Thirumala Rao: If a village is
deficit in its production, then Govern-
ment has to send.

Shri Ramalingam Chettlar: They
have fOt to be given. There is no-
difficulty with regard to them. I am-
sorry to take up more time. I want
onlv a minute or two to explain the-
position.



203  Motion on Address 17 NOVEMBER 1950 by the President 204

[Shri Ramalingam Chettiar]

ir 1942-43 when we had trouble in
Madras, we actually worked the
following system. We selected about
58 places, towns and labour centres.
‘I'here, the co-operative societies under-
took to get paddy from surplus areas,
sulficient quantity to last for two
months. They always Kkept two
months’ stock so that in case of any
trouble, they may not be left in the
lurch. So far as the villages were
concerned, they were left to manage
their own affairs and there was abso-
lutely no difficulty.

What is now happening is this, At
the: time of harvest, the so-called
general licensees, who are sometimes
namelenders for the officials them-
selves, go and tell the villagers that
tacy have not got storage facilities,
that they have not got financial
accommodation and so they would pay
~only Rs, 2 less, The unfortunate
poor people at the time of harvest
"have to sell their produce at a price
which is less than even the ceiling
price. This is a very unfortunate
state of affairs. \ From East Godavari
District from which Mr. Thirumala
Rao comes and from Nellore District
also, I have heard stories about it. At
the time of the harvest, the poor ryot
has to sell his produce for two rupees
less than the ceiling price to the
licensee whereas the licensee can sell
it at Rs. 100 a bag, as I said, in the
hlack market. What I would request
“the hon. Mr. Munshi is this. Of
c¢ourse, he is trying to do his best
with the cereals at his disposal. But.
thist is not enough. He will have to
improve the system in such a way
that Government takes responsibility
for only what it can perform. But at
the present moment they have taken
the responsibility for everything and
that is a very wrong thing. They
chould reduce their responsibility and
take on only that responsibility they
can perform, That is what I would
request the hon. Minister Mr. Munshi
to consider for the future.

Shri Damodara Menon (Travancore-
~Cochin): Sir, there are only five more
migutes for the clock to strike ‘“one”

_ Mr. Deputy-Speaker: You may finish
in five minutes.

_. Shri Damodara Menon: I will try,
but many ple here would rather
“welcome a Junch now more than a
< speech,

An Hon. Member: Please speak in
the mike.

Mr. Deputy-Speaker: The hon. Mem-
her may use the mike.

Shri Damodara Menon: But I am not
sure if the mike is working. Anyway
I shall raise my voice.

I come from a deficit area—the State
of Travancore-Cochin, and the adjoin-
ing district of Malabar. These areas
have been suffering from food deficit
for a long time. ‘Even before the last
war, we in these areas depended on im-
ports from Coorg, from Burma and
other places to make up our deticit.
Today the situation, as all of us know,
has become very bad indced. of
course, ours is a statutorily rationed
area. But in spite of that, very often
we are going on with 6 oz. and occa-
sionally 4 oz. of grains, and this is a
very pitiable state of affairs. My friend
Mr. Thirumala Rao said just now that
he was able to give three lakh tons of
rice to Travancore-Cochin at this time
of crisis. We are thankful to him and
to the Central Government for this
help. But all the same, our situation
there even today is far from satis.
factory, and the people in the villages
are suffering very much. They are,
more or less. on semi-starvetion dict.

It is all very well saying thnt the
people of South India should consume
more of wheat and less of rice and
change their diet habits. But diet
habits take a long time to change, es-
pecially in the villages, and if you ask
the villager to live on 4 oz. and even
6 oz. of rice daily, I do not think he will
be in a position to continue his exis-
tence in this world for long or suffi-
ciently long even to change over to
wheat. He cannot do it suddenly.
Actually the other day a villager asked
me whether our Government have
developed a ‘“diabetes complex” as
otherwise he could not explain why the
Government was putting such severe
restraints on the consumption of rice
and sugar. .

This state of affairs has got ‘o im-
rove, Of course, I am not complain-
ng against or blaming the Central Gov-
ernment, but I do hope it will be possi-
ble for the Food Minister to give us
motxie rice and thus help us from star-
vation.

There is another point I want to
dwell on and that is about the fixing
of the date for food self-sufficiency.
This date, as has been mentioned in the
President’s Address is' fixed at March,
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1952 That is the target date for self-
sufficiency in food. It is well and good
to fix a date like that, for that induces
us to produce more, and if I may say
80, helps us to put an all-out effort to
attain the target within the time-limit.
But if we are going to put a strict inter-
pretation on it and stop all imports af
food from March 1952, then that will
work remal hardship. I therefore, hope
that the Government will continue to
import more and more foodgrains into
this country, for that has become
necessary. That has become all the
more necessary at the present day,
because as the President has remarked
we are probably on the verge of a war,
and if our worst fears come true and
war brediss out, then it may be on‘the
food front that we shall first collapse.
Therefore, as a precautionary measure
it is necessary for our Government to
import ae much foodstuff as possible
and accumulate a food store so *hat we
may be able to weather the storm if
it should ever come.

I am afraid I have almost reached
the time limit, and I will only add a
few words with regard to the con-
trols. I do not want to continue the
speech after lunch and I would crave
indulgence of Members for one or two
minutes more.

I am one of those who think that
controls are necessary in the present
context of things; but I have my quar-
rels about the way the controls are
working. The administrative machi-
nery that we have inherited from the
past is not able to cope with the work
of control and therefore, the people
are suffering. The moment control
comes it hecomes almost a universal
feature that the article under control
disappears from the open market. We
had sugar control and sugar became
not available in the market. Now we
have gur or jaggery control and the
villager today finds that there is no
Jaggery in the market. Therefore,
before we launch upon a control. will
it not be possible for our Government
to see that the existing stocks do not
disappear the moment the control
comes? Therefore I would request
our energetic Food Minister to apply

is mind to improve the machinery of
control. That would remove much of
the complaints that we have today.

Sir, at a time like this when we are
faced with a grave international situa-
tion. I think all of us should help in
groduclng more and more of ood.

ood production is our primary neces-
sity now. But in our own State of
Travancore-Cochin, and also in Mala-
bar District, a lot of land has been
reclaimed and there is a great deal of
effort, heroic effort I must say, on the
part of the people and the Govern-
ment to produce more. In this con-

nection I want to sound a
warning. Our own State of Travan-
core-Cochin is producing a lot of money
crops lke cocoanut, rubber, tea, coffee

and cardamum. Much of this today -
is fetching a lot of dollar for the whole -

country. But this reclamation process,
I find, is to some extent hampering
the expansion of these money crops.

want the Food Minister to

Travancore-Cochin and also in Mala-
bar, where climatic
favourable for the expansion of such
very important money crops
rubber, cardamum, tea and coffee, we

should extend our food production in .

like -
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note of "

consider -
this problem whether in a State like -

conditions are -

these areas at the expense of these -

money crops. I am sure we should not

plan for self-sufficiency in any narrow -

sense, and it must be possible for the-
rest of India to support us when we are -

producing such valuable crops.

The House then uadjourned for Lunch
till Half Past Two of the Clock.

The House reassembled after Lunch at
Half Past Two of the Clock.

[MR. SPEAKER in the Chair.]

Shri Karunakara Menon (Madras):
The Presidential Address made re-
ference to the recent natural r~alami-
ties and disasters which have taken
place in our country but does not reter

to the existing food situation in it. The.

situation continues to be very grave.
There is great discontent and from the
actual investigation conducted by me
in ry part of the country—I can speak
with personal knowledge--there were
several portions in my district itself
where starvation prevailed for 10 or
12 days a couple of months ago. This
fact has been admitted both by the
Minister concerned of the Madras Pro-
vince and alsn by the local Collector in
their proceedings and statements. The
situation was very grave for 10 or 12
days. People in the rural parts from
whom every grain had been collected
in the course of procurement, had no
means of getting any food grains, and
they had to starve. Now the situation
has been aggravated by the events in
the North.

What are the factors existing in the
food situation of “today? For the
fourth time in the Madras Presidency
the North East Monsoon has failed and
the calamities referred to in the Presi-
dential Address have occurred in the
North, To add to these the lorder
situation of our country has become
very insecure. The Communist activi-
tles are not on the wane but are in-
creasing. Today’s papers say that the
Communist ban is to be removed and
that the detained Communists are to
be released and so they are going to
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have a free fleld. The situation there-
fore in the country is extremely explo-
-sive. Nobody can deny that it is the
fundamental duty of the Government
to see that no man dies of starvation.
*To add to all this if a world war breaks
out we do not know where we all will
. be.

Much has been said about self-suffi-
~ciency but I have no faith that this
will come about during the next ten
years, Notwithstanding the very opti-
mistic view expressed by the Minister
for Works, Mines and Power in the
course of his speech today 1 do not en-
tertain that optimism. Even if all the
irrigation schemes mentioned by him
in his speech fructified it will take a
long time before people are induced to
. occupy the tracts which are likely to
be benefited by these schemes and it
will also take a long time before the
lands are made fit for cultivation. So
we are not going to be self-sufficient
-by 1952 as regards food and what is
“the remedy to encounter this critical
: situation?

I believe the only two remedies are,
: first controls—which ought to be con-
- tinued not in the present fashion, but
.by introducing modifications—a more
-strict and efficient contirol has to be
adopted. Secondly, more imports of
food grains have to be made. People
~have to be made enthusiasts in the
»Grow More Food Campaign. On ac-
~count of the fault of the Government
“in the way in which the Grow More
Food Campaign is being carried out
lands which were for years under food
.are being diverted to growing com-
~mercial crops. In my.own part of the
country, Malabar, larg® acres which
had been used for food grains are now
being turned to cocoanut cultivation.
The reason is partly because people
find it very difficult to cultivate food
grains on account of the procurement
rules prevailing. Food grains are taken
away by procurement officers and if
‘the season fails for a second time the

people have no grains with thera for

seed. Then there is'corruption among
the officers in charge of control. 1{ is
very difficult to satisfy them. More-
over the agriculturists think that the
price offered for the grains is inade-
quate. Therefore, the cultivators think
that if instead of rice they take to
some other cultivation like ginger,
cocoanut, arecanut, etc., the incursions
of these officers could be avoided and
they can peacefully get on, Besides
these reasons, commercial crops fetch
better prices than paddy if they were
to grow them on those lands. Cor-
ruption and black-marketing accom-
pany these ‘controls. I know as a fact
that on the road in front of my house
:boys wi'h baskets of rice on their head

enter houses and ask whether people
want rice. What is the use of control
if such black-marketing can take place?
1 brought it to the notice of the Col-
lector but he did not take scrious rotice
of it. Perhaps he had secret instruc-
tions to allow black-marketing: other-
wise I cannot explain how when there
is control this sort of open !lack-
marketing can go on. Therefore the
remedy is to see that the defects of the
control are removed. If control exists
there is some guarantee that in times
of trouble the Government will some-
how feed the people, at least with three
or four ounces of rice to enable them
to linger on with their lives. But the
evils of ‘control have to be done away
with. It should also be seen that the
controls are not worked in such a way
that they reduce the area of land used
for cultivation of the food crops.

I am certainly of opinion that mcno-
poly purchase ought to be introduced
by the Government. No man ought to
be allowed to sell paddy., wheat or
other food grain to any person but the
Government, The sale or purchase
between citizens ought to be stopped.

The second suggestion that I have
to make is this. After all, India is :ne
country, it is our countiry. As such a
uniform system of rationing should be
introduced throughout the country from
one end to the other. No distinction
ought to be made between the food
surplus areas and the deficit areas. If
the people are made to understand that
our country is one and this is a criti-
cal time, I am sure every State will
be prepared to follow a uniform system
of rationing.

So, my suggestions are that controls
are necessary, State monopoly should
be introduced with respect to purchase,
and uniformity in rationing should also
be introduced. But. only if along with
these, imports of food grains in large
quantities are allowed. we can have
salvation from the critical situation in
which we are placed. Before the war
we know we used to import large
quantities from abroad. Now we have
to prepare ourselves by importing
twice that quantity which we were im-
porting hefore the war. We have to
prepare ourselves becaure we are in a
critical situation. The North-East mon-
soon has failed; conditions in the North
also are very unfortunate as mention-
ed in the Presidential Address. The
world situation is very bad. Our bor-
ders are in danger. We do not know
what is going to happen tomorrow. At
this time of crisis it is our duty to pre-
pare ourselves. We should try to get
twice the quantity that we were im-
porting before the war and store rice,
wheat and the other cereals that are
used by the people. We should pre-
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pare ourselves to meet any contingen-
cy. Unless these suggestions of the
.controls being continued, not only more
rigorously but more wisely, increas-
ing our imports to much more than
what we are doing today, and not de-
pending much upon our self-sufficiency
scheme, are considered and acted upon,
sure as anything we are going to en-
counter a disaster much more critical
than what had taken place in China
and other countries of the world, I
am sure the Communists will make use
.of the least opportunity that we give
them. We have to be very watchful.
‘The Government will have to prepare
themselves by importing more and ad-
ministering the control in a very effi-
cient and bereficent manner, not in
-any way hindering the grow-more-food
campaign. At present the administra-
tion of controls has a good deal of dele-
terious effect on the grow-more-food
campaign. No assistance is rendered
by the Government to the cultivators,
‘though the Government are making
much of what they are doing. The
<cultivators are not getting manurc and
‘they have to go a distance of about
‘ten or fifteen miles to get it. I suggest
-that in every village or in a group of
four or five villages a depot should be
opened where manure could be sold to
‘the cultivators. And, as mentioned by
an hon. friend who spoke before me,
iron implements required for cultiva-
tion should also be made easily and
cheaply available to these cultivators.
Moreover, the rigorous way in which
procurement has been going on should,
in the case of actual cultivators, be
made a bit more reasonable. In the
«case of large land-owners, Jemniies as
they are called in our part of the
country, though they have plenty in
their granaries they are excused by the
procurement officials. But the pcor
‘people are robbed of what little they
have. They have not even got seeds
to sow. Government should look into
these things and see that the great
disaster that is impending is avoided.

Y RETS STR . AT AT
ARG, AR/ WA A AT FT FAGL
faor & ga ¥ fog & a7 &1 A
AT g 1 AAdT asgafa & Ao
¥ grgey & W oy™AC gTEA W
wearm grew (House) & | d sman
& 39 F1 § g2a ¥ aAdT FT@Ag |

Tegafa & wrawr & gATd A
Trg qfifeafs wr famda aga &
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gRe &1 § fom mm &) SRR
i A fagw afcfeafs & swon
FISTY FC A AT FT AT A A
fewrar 8, A ag & wefas  faafaar
AR e, aftgfie sz srmafee ) g
WIEAY AT T@AT aer 2w ¢ fw
W TER # wplar gfewd &k
faafeat &t sfa ad  fedy & forely
® H t@ W & fedr 7 freT wRw
d orex gt @ oA adr W g
afer fret ow ®7 (State) ¥ firdy
qF AW § W g9z gdeAd wfy aw

gerEm g & W fedfanrew
(Deterioration) gar & vg =
A FT MNT AT @ T qW
fesrd &1 wae agt fear g ) sTAw
g gfd wq @rgrE gAY AT K W
g ok war & amw g F &
¥ MR Fe TR ¥ wwE 9w §,
I & foq w7 @aw EE @
w1 o fear omar & S§ # wgr
as arsar fadr @ fradr amor Y
qudt # #47 g & @ w1 A e
g A8 fear aw g 4 g TR
yivd €1 & wAAA § TR &M@
o W I TT I EY THT TN |
ag @A &1 W favw @ g @



211  Motion on Address 17 NOVEMBER 1950 by the President 212

[t <o =]

g N A% g A AE @ agd
ST FN N A WA W R
I & gfa & @Fdr &1 W WHER
¥ @& s wigi gw Twfar(Rationing)
wigga (Introduce) 7 & i
oA Ty & & faafa s §
g 7w gE N @A E fF s
AN gl TR & @gT AT g |
ffeY Tl H gw q[WwI & fF @
faa sramaFar Y & Sq ¥ Afww
R AR WY gEw @A N S
2w & U & foqg 3w A AW
gr sgw fear war § 7 afs gw
fggm =@ & stETwifen (Over-fe-
eding) & RO W & ImMA &
T[T T AW T P aEr § dR
99 T agT FEEW @ ¢ )
wHN & & oy s aw #f
waw g fear war § W qan
FAT T Er aw g w Y ww
N UF g ogw A U5 F fey
FTH! JARa darT fRar g o SrE
fagor & sgEEdr 1 IR” T A
T WY TCFR FT SOH AT ATIETF
g | swfniar &1 e i gF
qer s & A g fafesw
fe zw gvwr & fog e g fager
T W g g AR T P W
N T § 1 T a1 gw faoge sawas
gffaddar & 0 AT
faawr @ g & foodt oor &
Wy gEea e m| owE @
I ST &) TG q W WA
§ fe gt @ fawmr €1 oF M-
sqa= (Procurement) @ @t
s faaw @ Fer § A AR
¥ AR aer § W e oy
famT 30

gt §  fammr wenfeda
(Coordination) &=t =fed sa=r
¥ gumar § fF aff g 1 afuw
w17 %3 feaddz (Food Depart-
ment) ¥ %, far sk d@ag
N ;v frar smar 1 s fawr
N AR FaAr sgrA qEY faar s
g v d@ PN F U Aff @<
fomr amar & | @ aE W @
g fr wq8 gwaf =R FgT ¥
garwr #ma & gafadr (Subsidy)
Tt & &7 F @ I § oo
TR W F A ogeT ey §
T F I FW F feg IT AT
#=v (Davelop) F@ ¥ foq, &
N FATE | JAT AT A ArERAHAC
gt & a3t 9T @i 4d fus q@r
g1 anfr q@ s wroreara & Ay
LEICUE SURL I e i
LS ST A C B B % 4
fawrr & 77 & mir Y Ffeg 3T
Y g7 T Y T4 AT & faer
wT fx 37 A w7 TW FWT 2T
#:E | WA WY WA AT HANA
g fF 97 2w 7 A & faq A
# @ A N gAT 9T AT AGY
frer stk M ge fasar N § =g
T Fferd § A FHT gNw A
aA T § famar &1 ™A qIg
¥ faaar s Sawr qar fear o
g&ar a1, fyaar ot f gwar ar
ag T & gw A A F oA
@ @ wF fou o anml &
gH oaEwar § 98 WA gH A
SETA wfEd |

o T% gq ¢xed (Tractors)
o domEl ) e X QY e
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af gl Y sAe T @ F o9z
W AT wa § Ak T #Y 9T
st 7™ & IF IqF oA
¥ foq €% am A frar wr @
21 #1E s 4@ & fr o s
# ® 7 9fy oFy T damE
BT g @ AR W F W) ww
qzrare A 1 freEl W ag S m
;i A g@en S § fF fm oy
afr grT 1R ST a7 wwdr d
3T gfq oFE SuW FTHr aFTE g
N F gawr g 5 oAt o A
AR FW FT L ATqIFAT AL
N, affw s@ whw &1 sww
O dET W dIr wF O fEar
I g, oa oww fE oguit R Ay
A@TE FIET I A Q@ Iq A
& agyanr fear o g afe gw
for (yield) &) agrt & gyar afas
g R @ A fuew § oo,
QA g W o§= 5 @ ogw A
afew sow FT axad 4 fF @™
& qTS & g AEHTTT & Iy |

g Fig gifeamw (Eradica-
tion) & feg s gzt gfia w1
Ak FW ¥ fog da=d w1 gumm
FTTREI 9T W Ag Ar=AT Tifgh
f& ot gfe 9gy dEE dft IF
¥ gz ww w0t o omm o F
aawar g fe wer w2y ol A7 Wew
# s v Ffuw gem & S@ A
g ;e fF g e A eR
W) AT WTT F N qH AR
FqHT & 1 T AR wewr
q T Fw I T g Wik ag
Fframt & o &= A &
TN | & gy w7 A W A

gF fatio guear § 1 g7 &0 T
AN g ST Tifgd #ifE aiic
g B & wsH @ AN
vl | w9 qewr F 93 TwA £
fF agr 3= &= e T & sfaw
fe=zr 7t @3 1 g9 7z ST fareR
g fr o & g & frafear
g & I, IT T AW F
(Fodder) =@ a1 fas =8 aw
¥ &% dar & 1 ww W w3
AN Mg g 7 49 X FW &
IMH TW A A g TR F feQ
W qmel A1 gem qm & feg
fagar zgaro ww @t wifgd saAT
agf ¢ @ wWY R T FH X
foq ax agEl ® g F F
for &% sng sz FRfAEQ (Vete-
rinary) sqare @es Tifgd @
W g g7 A dwiE &
AT Afzd agifs fiafo § st
¥ qieg § & wfy ad {7 A@d
g1 @ # Gx & fog A A
Juwey A% fFw wmer § W 39
Y o1 TAAT g W AR ) w
g% 8 FAIX I & 9¥ A AT
qST AT EIE | TW AT AT F qaIT
s A fr gwa §

W g% ¥ AR wW &
g §1 I ® qw s feard
1 9u & fog gal asw, wigw
fafaeec e (mesber for Works,
Mines & Power) ¥ TRT EINCIE
N N aw fom § ¥few ag
a 7 T Qed & a s *F
o A% F wf @w i @i
Waga#?&a‘? el o]
§ d§ aE § 3¢ wzEmm, AR



2185  Motion on Address 17 NOVEMBER 1958 by the President 216

[ vae™ =)
AT AT, 9 qISET B AT
AT AT SR A oRF FIE R
%7 99 @A # agar fow & fw
I ¥ FlY AT A JETET IF
fooart o zo@ F a7 9% W™
AT qf v T E ) W AR
SR e 3 &Y I £ ug
7t a¥ swseH (Projects) g g
FE a9 9FT T gx e qEe WY
T g, g W B ga e
afeal aEt AT et § v aTr FT
qit 8 UF UF g7 T GGIEW HAT
sy e ¥ gar WA s@TT N
GIEATT FIH q@ AF AT AT HF
wgr 9 faars Y w0« g ¥ W
qEmET @AY &, S¥ wiwd |, q@
e agrd S @F T uF &
EEICIEUIE S E A S TR C N £ 11
N aga wsH § woe fawrd
& gyl &7 v F w0 93t Faw
O we g g 99 i
# faard & & @ & wES
N I N FEE GqT FT THS § |
T EAR W A @R W
N 8 A7 UF W W aFAr
2 frq za & fou gf owifm

(Planning) &1 o, 312 Feram g

f& fFq fFr faomal § §9 89
grow § faT w1 fv gwEwr fear o
FEAT | I IUAT FT ITGNT FW
¥ g¥ ast @A A O WMR
oo § A Wyt wrafi § 4 &
I AT FFX gY Ad AF | Le &
feg @& wdfwa  (Commiseio
sy AT Nfgd | ag wHwT ewwdr
W} xg v fogreat & ad e
w17 AT I ¥ oMy W

W A7 fewwsl] ¥ § asrg wwar
W ar ot Ry & 9 § TwET
W a g v ¥ fou dowd
T | g fogmear & qr@ €@ A
T8 & 5 wg wad few faswy <
a% wifs @ N wh wft 2w
FT gl | W &gT s faga
foqr aar @1 & quewar gfF =g
a4 ®7 9w g qda fE N Few
s=n graQaz (Experiments) f&d
g § fagral § A FT qES
FATAT AN qFs AgY g, W A
TH AYg 9§97 Y 9T § 99 1
A% FET W7 IOy AW &1 aeFfaw
3t e

T A w8 AT AT G AT
{T s A =iy | MY A fE
UF AFT deS @R § 99 & AE
frara & s am ey g
ST F @R ¥ fer wwd @F @
# 7 wamar fF ag @@ &7 3@ Q@
gEaw w3 1 dfFT gw F o e
#1 greqe  (traasport) # sEEqT
FB  F RN 1 g § g7 g
F%Y A8 fqedt &, XY Aoy § IREY
A o §) W A R g
A Sl ¥ agi @R SFE qgAv
¥ @ F 7 awwar v agt ¥ frow
Iq MaT F aqA AN qFR & a%
FT IET HR I@ F q@ A&
fog & sra & & & FAY @A
g s fam ®1 dETATT 9T FTET AGX
TE £ |

T ag wa a7 & 9w ¥ G
AT A ramgwmar § AR fuw ¥
T gk T & ey wgi
@t fgnt (Land Reforms) 1 @
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& foromfeqe =7 § Ta¥ ¥/ &
for ot svgwr foad @ 7z oY
F I 5w wifed o

g W # &t Qe (Soil
Erosion) 1 5.7 W 74HT ¥q §1707
T W@ § TN AT A
w3w § s@E e e wT F3
F@R A W AR I§ A AHA
* $f Ao T & 1 98 gwear AR
< it § &1 ag wwEn mES
¢ zfw FfE aald §xw
o Yo & WY & T AW A wrei F
awdt € | @ N AFF F fog Ioh
@ g e ar arfgd o AT
IN T gfw 7z @ § 5 ool
FOS Fray gAF FHT QA AT FY
g W17 3@ g @R AW A aga
g geafg qfY F @@ 91 @
21

@ ag & Ay gw foard &Y
fasfas L gw AN 7z i 7& Y@
arfea frogt foard & amaw Sooey
& agt are#fimr (Water-logging)
¥ @ fr g @ @ @
21 R ™ AR T @A A T
it fafesg Ao W ot w1 T
FIH TREM ITET | T A I
g ® @ T Az f§ow
AT w977 7 fagr @ @R
qW AT AR TN TF AR A
T @it § sg# fadw (Re-
claim) ®x & o=y & ATz ey
T

w # R @ A s
2 fr @ ¥dw (Coatrol) & gat
FT N wafwat & @ ok @

17 NOVEMBER 1950
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Mg I T WET GqE W
M N s@ wmoEd A
Nawm & frgw e A wiio
F g § qg wma At fe gw A=
¥OH TS TR W AT FT &,
CF FAT WY AWTT AE X AT R4
g I R Farv qfgd fvoamr ag
w A oF fagiy guer & s ww
# 97 wWaga @ favwrd § 1 W
w1 3757 Haw @< Fwar w0 wlgh |
Téd% arabfen (Black Marketing)
aNAFT & foqg gn 7 @A wAS
fer wrew wws W & @
& for «mi & dfqw @ I
¥R & fou gd gawT gl & wA

- wfgd | g®Y A gW AW 1 Afaw e}

FIIFT A AT EW TF AT A4V
fadard #1 AggE FQ@ W ATH-
frdT @1 @37 AT 97 W A IAT
feafs & & o w3 dar fF ag saan
F a7 ¥ agy ar 99 fir g W
W A ah @I 9 A} ¥@ § SOw
NG

g F v A A8 gy few
t9 ¥ fou gaae 3 g STAT F9T
qurT FATE |

(English translation of the above
speech)

Shri  Radhelal Vyas (Madhya
Bharat): Sir, I am grateful to you for
the opportunity you have given me lo
speak. I heartily support the motion
of thanks which has been pre-
sented in the House for thanking the
Honourable President for his speech.

A graphic picture has been drawn
in the speech of the President regarding
the present food condition. After
stating the causes for the present grim
situation, he has drawn our attention

40 dour things, these are, natural cala-

mities, disasters. excessive rainfall ana

drought. India is such a vast country
that natural calamities and disusters
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are bound to occur iu une shape ur the
other in one or more States and they
have occurred, rather they had been
occurring in some part of some State
every year. But keeping an eye
on the probability of these calamities
we have to forge ahead and we have
to be self-sufficient with regard to food-
grains. In his plan for making us self-
sufficient, he has drawn our attention
towards the stocking of foodgrains and

making the best use of the stuft which -

we have got with us. But the atten-
tion of the people's Government has
not been drawn to the misuse ot food-
rains or to the deterioration to which

ey are put to. We are short by at
least ten per cent. in foodgrains and
an equal amount is consumed by rats
or becomes rotten. What measures
have been adopted to preserve them
and how far have we succeeded in these
efforts? No mention has been made of
the amount that we have been able to
preserve as a result of these measures
and even the figures have not been
placed before us. I think our Minister
of Food will certainly throw some light
on this point. If measures are adopted

at once to stop this wastage of ~

foodgrains, this shortage could be de-
creased to a greater extent. On the
one side we introduce rationing, where
foodgrains are distributed by the Gov-
ernment, while on the other we see so
much misuse of foodgrains. We find
people eating more than necessary
when enjoying feasts and leaving
behind something to waste. What steps
have been taken in the country to
stop this? If we calculate we will find
that a large amount of foodgrains is
wasted due to over-feeding and much
of it is misused. Nothing has been
done to check it, no law has been
enacted to stop it. Public . opinion
should be mobilised in its favour and
arrangements should be made for in-
structing the masses on this subject.
The attention of the Government should
be drawn to the fact. The programme
of self-sufficiency is also a major pro-
gramme and it is definite that we can-
not permanently keep control on the
foodgrains and this is also not our aim.
We are keeping control on foodgrains
only because there is extreme neces-
gity for it. We have to adopt the
shortest way to get rid of this. But
we see that there are two departments,
one is responsible for procurement,
distribution and import from outside
and the other is the Agficulture
Department. I think there s
not the  desired amount of
co-ordination between the two.
Greater attention is paid towards Food
Department, distribution and procure-
ment. Same amount of attention is
not paid 'to the Agriculture Depart~
ment and the same amount of money is
not spent over it. We find that on

one side millions of rupees are given
as subsidy for importing foodgrains
from outside but there is paucity of
funds for developing those resources
which are available in our country.
We do not find seeds where we need
them, 1 have just come to know
through my Rajasthan friends that
there is scarcity of gram seeds in that
area. They placed their demand {for
grams before the Food Department but
they could get only five hundred tons
against the demand of ten thousand
tons. Seeds are not available in time
and if any thing is made availlable it
is only after long efforts and even that
after a long time. Therefore, the
amount of grains, which could be pro-
duced, - and the profit, that could be
availed of, could not be had and the
result is less production. Then we
should muster up all those resources
which are essential.

On the one side we are implement-
ing the tractor plan and -cultivating
virgin soil, but we are paying no atten-
tion to the improvement of those culti-
vable lands whose production has gone
down. There is no reason why there
should be less production per acre im
India in comparison to Russia and
America. Why the cultivators are not
informed of those methods by which
they can increase the productian per
acre? I think, if production per acre is
increased, there will be no need of
cultivating virgin lands. They can be
used for another type of crops or when
our population sufficiently increases we
can make better use of them. If we
had paid attention towards increasing
the yield, I am confident, we couid
have produced so much foodgrains
within one, two or three years that we
could have been self-sufficient by now
as regards the foodgrains.

We are using tractors for eradicating
weeds and ploughing virgin soil. But
we should think why weeds have
grown out in those lands which were
cultivable before, I think the reason
for over production of weeds in Madhya
Pradesh and Madhya Bharat has been
the scarcity of cattle wealth. I have
my own experience of Madhya Pra-
desh., Weeds ‘have overrun fields in
our Bhilsa District, because cultivators
possess no bullocks. Scarcity of cattle
s also a special problem for our coun-
try. We should look into this as well,
because we cannot have good crops
without cheap bullocks. The present
conditions are such that bullocks die
within three or four years in Bhilsa.
We will have to search out those medi-
cines etc. by which we could prevent
the spread of diseases among cattle.
They should get good fodder to eat.
We should have betier breed of
bullocks. At present, there is scarcity
of bullocks in Madhya Pradesh and
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Madhya Bharat. At present we are
not paying the same amount of atten-
tion towards mitigating this scarcity
and increasing the cattle wealth as we
should have done. For overcoming this
shortage and improving the -cattle
wealth we should establish Veterinary
hospitals at different places. We
should prevent the spread of diseases,
because millions of bullocks die every
vear. No measures are being adopted
to check the diseases and in fact we do
not pay much attention to it. We are
losing our cattle wealth like that.
There is a crying need for husbanding
our resources to put a stop to it.

There are methods of -increasing the
production as well. One of them is irvi-
gation. In this connection our Minister
of Works, Mines and Power has drawn
our attention towards the magnificent
projects, but they are big projects and
it will take years for them to com-
plete. But there are small plans like
digging wells, constructing new tanks
and repairing old ones, and by giving
loans to the cultivators efforts should
be made to increase the production in
those irrigated areas in the shortest
possible time. We have not paid any
attention towards this. We should pay
more attention towards it. These huge
projects cannot be constructed at every
place and they will not be a success
-everywhere. But by tonstructing dams
on the small rivers and streams we
should make the best use of every
available drop of water so that we may
be in a position to ‘increase the produc-
tion of foodgrains in our country, and
at the same time where production is
less due to. scarcity of irrigation facili-
tles, as in Malwa, we may be able to
increase the production and have two
crops instead of one. The land there
is very fertile but duc to scarcity of
irrigation facilities only one crop is
sBown there. We can produce two
crops instead of one by providing irri-
gation facilities, We can wipe out this
scarcity of foodgrains in our country
immediately by doing so. But we have
to do planning for this. We will have to
look into the resources which are svail-
able in different States and how best
we can utilise them. By .utilising the
resources of those areas we have to do
away with the scarcity of foodgrains
in those areas. and where there is no
scarcity we should continue to increase
our production. A Commission should
be appointed for this. It should be a
permanent one. It should visit the
different States and have consultations
with those who are interested in this
and are considered to be an authority
on the subject. It should prepare plans
for every State. Every State has not
got the resources for employing experts
due to paucity of funds. Thus the

tates are. not in a position to spend
separately on them. If such a com-

mission is appointed then, I am sure,
everybody would be in a position to
know whether the experiments that are
being done separately in the States
have been successful or not, and the
money which is wasted like this would
also be saved and would really prove
beneficial to the country.

Arrangement for better seeds and
manure should also be made. Cow-
dung, which is a rich manure, is gen-
erally used as fuel by the cultivators,
If they are provided with fuel I am
sure they would not misuse it like that.
But for this you will have to make
better arrangements. regarding trans-
port. Wood is scarce in most of the
villages, as is the case in Malwa. If
you would transport cheaper wood fcom
the other States then I do not under-
stand why cultivators would use cow-
dung as fuel for preparing their meals,
The scarcity of dung is felt in manure
and its absence considerably affects the
production,

Land reforms are at the root of every
improvement, which we want to make
and without which we cannot become
self-sufficient. 'Thus suitable reforms
should be introduced in an organized
way and at the earliest possible oppor-
tunity.

The question of soil erosion is also
becoming serious in our country. Mill-
ions of bighas of land are being wasted
due to soil erosicn in the Madhya
Bharat and Maaaya Pradesn and no
scheme has s> {ar been chalked out
to stop this. Other States alto face
this problem. Maharashtra, South
India and Bombay are all atffected by
it. To some extent it prevails in U.P.
also and can be in other States as well,
We should immediately do somethin,
to stop this. The land is being ernd
at such a high speed that millions of
bighas have become useless. Thus we
are losing our precious land.

Along with the development of our
irrigation facilities we should not for-
get that wiere irrigation facilities are
available land is being made uscless
due to water-logging. If we do not
pay any attention to this, we are sure
to suffer for it in the future. The Gov-
ernment should see that water-logging
may not be allowed te spread over larger
areas and the land is not made useless
any further. The land which has be-
come useless should be reclaimed and
cultivated.

In the end I have to submit that evils
which have crept up as a result of con-
trols and are having bad effect on us
can only be eradicated by one way.
The students of colleges and schools
should be made conscious of the fact
they have to make the best use of the
available food grains; not a single grain
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is to be wasted. They should he ap-
prised of the fact that this is one of the
main problems of the day and they
are to a greater measure responsibie
for solving it. We should try to raise
their morale, We have done so much
to stop black marketing, but we have
failed. Therefore in order to raise the
morale of people we should make a
start with. the children. Thus we shall
be able to raise the moral standard of
our countrymen. We shall be becoming
self-sufficient while remaining con-
seious of our responsibilities and shall
be in a position to create in our coun-
try once more those conditions which
were prevailing hefore the advent of
Britishers, when other countries used
to look towards India for inspiratior.

In the end, I again express my deep
thanks for the occasion you kindly
gave me to speak.

3 p.M.

Shri Chattopadhyay (West Bengal):
It is a matter of gratifictaion that the
President in the course of his address
has reterred in detail to the grave
food situation in the country. At the
same time he has held out a bright
hope—to quote his own words: ‘“there
is no going back on our programme of
self-sufficiency.” He has further said
‘that there is no reason to give up our
objective of producing enough food for
the normal consumption of our coun-
try by March 1952.”

It is a great satisfaction for the
nation and it is a great satisfaction for
this Tlouse that the President has held
out this hope. The food situation has
been exercising the mind and the
attention of the Government and also
of the country for a long time.
Mr. Munshi on taking up the responsi-
bility of office complained that he had
the maximum of impotency to meet the
situation. He came before Parliament
to have more power and the Parlia-
ment did not grudge investing him
with the power that he wanted to have.
Mr Thirumala Rao who presided over
one of the two committees that enquired

into the food situation has now been

elevated to the position of a Minister.
The difficulties in the matter of attain-
ment of self-sufficiency are too well-
known to both of them. Mr. Munshi
is a clever, intelligent and hardworking
person. Soon after assumption of res-
ponsibility he gave an assurance to
the different States that all that lles
in his power he will do to rush food
wherever there is scarcity. He began
his work all too well. But unfortunately
ill luck followed his foot steps. Since
Ws assumption of office natural

calamities have come in succession and.
now we do not know whether more
calamities are there before the country.
But anyway when the President of the
Republic of India gives an assurance
that self-sufficiency will be attained by
the end of March, 1952, the nation need
not be worried or over anxious. It is a.
solemn assurance that the nation has
got from its President and the Ministers
who are entrusted with the responsi-
bility of implementing the President’s
assurance should not be lacking in.
necessary enthusiasm in the per-
formance of their duties.

In spite of all manner of doubts :hat
have been expressed by some of the
members of this House I do not feel
myself very sceptical. There is of
course a food deficit. For the last two
years we have been hearing that the:
deficit is of the order of about 6 per
cent. Really, one fails to understand
why inspite of the best efforts of the:
best people amongst us. we have not
been able to make up the deficit of 6
per cent. How to meet the deflcit, how
to augment the food production and
how to make a saving. how to avoid’
wastage are all too well known to all
of us. But it is for the Government
to demonstrate that knowing every-
thing they are actually doing every-
thing to assure a full meal to each and’
every man. Hunger and starvation
have become the order of the day:
Many of the representatives of States
who are here have spoken at length
of their difficulties and after listening
to all that they have said I am led
to believe that really the calamitv and
the gravity are so grave that if the
Government does not take up the food
question as an all-India programme for
the next vear it will be absolutely im-
possible to fulfil the assurance that
thé President has given in the course
of his Address. Attainment of self-
sufficiency in the matter of food should
be the national programme for the
next year. Not only the Food Ministry
but all the other Ministries must co-
operate wholeheartedly. If the Minis-
ters feel that .the Parliament is nof
very much co-operative in this matter,
or if they feel that the nation has not
been co-operating adequately., the
Minister-in-charge should come tn the
Parliament with all his demands and it
will be the duty of Parliament to see
that the Ministers do not commnlain that
because of lack of vower thev have
not been able to fulfll the desire of the:
nation. A great challenge has
acceoted bv the Government. The
challenge has not been given by the
neople to the Government. Rather, the
Government has Itself accepted a greost
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test for itself: whkether the Govern-
ment is competent to adequately feed
the mation or not. What the nation
wants above all other things is food
and if in the matter of this primary
need of the nation Government can-
not satisfy the people I need not say
what the Government should do. As
honourable men they should no longer
continue their responsibility—the res-
ponsibility must be laid down.

The people have much to complain
against the Government but the Gov-
ernment must be able to tell where the
people have not been supporting them
or co-operating with them. 1 feel that
the people are prepared to help the
Government in overcoming the crisis
in every possible way. But what is
wanted is the determination, the will to
make the country self-sufficient in the
matter of food within the target date.
Government on its part must make up
its mind and see that the nation be-
comes self-sufficient in the matter of
food. The other matters may wait.
They must know that self-sufficiency
cannot be attained in all matters all
at a time. But a matter of primary
and bagic importance must be attended
to first; others may follow later on.

In the matter of administration of
controls there is difference of opinion
as to whether controls are necessary
or whether they should go. We have
dealt with the matter of controls in
detail every time we have met in the
Parliament. But control or no control
the people want food, and people want
food at a reasonable price. These two
things must be assured. If these two
things cannot be assured under the
system of control, then control must
be done away with. But if the Gov-
ernment feel that these two things ¢an
be assured by following the method of
control, though for the present adminis-
tered very ineffectively and inefficient-
ly, if administrative improvement can
be brought about to assure adequate
food at a reasonable price to the
people, then control should be there
by all means. We need not quarrel
over the necessity or otherwise of con-
trol at the present moment.

Shri Thirnmala Rao: What is the
view of the hon. Member about it?

Shri Chattopadhyay: The hon.
Member's view is that there should be
efficient control and not the inefficient
control that you have been exhibiting
all these years!

Hon. Mr. Gadgil has spoken about a
very valuable thing which is irriga-
tion. Land in this country is hungry,
rather thirsty. for water. Put in more
water in the lands and the lands will
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give bumper crop. That is a simple
thing readily understood by all people;
it requires no cleverness or extra in-
telligence. But the difficulty has been
that in spite of the demand for more
water for the lands, the lands are not
getting all the water that they require.
Speaking for a particular project I
would like to say that there is a project
named the Mor Project which will help
in the production of foodgrains in
Bengal and Bihar. That project has
been taken up by the Government
since more than three years. I speuk
with some knowledge in this matter.
Though the Government of Bengal has
been imploring for more money which
they can utilise to complete the project
in the course of next three years, in
spite of repeated demands and prayers,
the Central Government has not been
able to put more money in their hands
to quicken the progress of work,
Water and water alone can solve the
food problem and increase production.
Wherever water is necessary for the
production of food, Government should
not make any delay in putting more
money at the disposal of the Provincial
Governments if they can produce more
food by that.

In the matter of control there is so
much of inefficiency that I need not go
into details. I do not blame control,
but due to inefficient control the people
have become absolutely exasperated.
The control has been working more for
the advantage of the urban areas. The
Government has been devoting atten-
tion to the people living in the urban
areas much more than the rural areas.
In the urban areas the price of con-
trolled commodities is less, but in the
rural areas the prices of many food-
stuffs are fantastic. People in Calcutta

' are getting rice at Rs. 16-12-0 a maund

but the people who produce that rice in
the rural areas have to purchase the
same rice at Rs. 30!

An Hon. Member: Is
control price?

Shri Chattopadhyay: There is no
control in the rural areas. Those who
produce the rice have to purchase it
at Rs. 30. Those who do not produce
but live in the city areas get it at
Rs. 16-12-0. -.Look at the peculiar
operation of control in some areas.
I know of a place where the Govern-
ment has been procuring rice at
Rs. 12-12-0 and from the same godown
in the same village the Government
has heen selling the very same rice
at Rs. 16-12-0. Who {s responsible for
the high prices? Who is responsible
for black-marketing? Those who are
greedy are no doubt responsible, but
the same charge can be levelled against

that the

-
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other people also. The boot is very
often on the other leg. I do not want
to go very much into detail about
these matters. I feel that the Presi-
dent has given a very bold assurance
to the nation and it is up to the
Ministers to show to the nation what
they are capable of. It is really an
acid test they have put themselves to.
Parliament should put no difficulties
in the way and the nation should co-
operate with them in every possible
manner. But they have got to show
and demonstrate actually that the
assurance which has been given—un-
called for so to say—has been fulfilled
by the Government. 1 wish good luck
to the Government and I wish that
they will be able to satisty the nation.

Shri Barrow (Madras): At this stage
of the debate it is rather difficult to
say very much more on this matter.
Volumes of ideas and volumes of
thought have already been expressed.
I have, therefore, only four simple
aspects of this food problem which 1
wish to place before you. Three of
these are simple suggestions. The
fourth is an added plea on this debat-
able question of self-sufficiency by
March 1952.

We are aware, Sir, of multi-purpose
schemes, we are aware of the Grow
More Food drive, we are aware of
land reclamation and clearance, but
we are not informed of any well-
planned and co-ordinated scheme for
foodgrain  storage. Thousands of
maunds of foodgrains are rendered
unfit for human consumption or are
destroyed, due to faulty storage or are
devoured by pests. I would urge
the Government to take immediate
and co-ordinated steps which they
must implement—and I emphasize
‘implement’—for the proper storage of
foodgrains not only in the interests of
true food economy but also in the
interests of public hygiene.

I place also before the House, the
roblem of increasing herds and
ordes of cattle, which must be
tackled on a systematic basis. In-
evitably, with the open field svstem
of farming, destruction of crops goes
on apace, by herds of unwanted and
unfit cattle. Inevitably, the triangular
struggle for existenré between the
peasant, the soil and cattle goes on
unceasingly. Religious sentiment,
rightly so, is against the destruction
of cattle and I would ask the House
to consider the mass sterilization of
cattle as the onlv practical alternstive
to this great problem. The steriliza-
tion of cattle: will leave us with a popu-
lation of cattle which is healthy and
which will be of immense use in our
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villages. The House may make similar
suggestions about men and monkeys,
but that is another story. 1 believe,
that India with her teeming, hungry
millions can ill-afford the luxury of an
enormous bovine population.

Reference has been made in the
Presidential speech to certain natural
calamities,—flood and drought, and one
of the hon. Ministers referred to
locusts. They have been referred to
as almost mathematical unknown
factors, but I maintain, Sir, that they
are not unknown factors but are mathe-
matically calculable variables and safe-
guards ean be .effected against these
variable factors. We have the machinery
for dealing with famine and drought,
and I believe, that this machinery must
be made as effective as possible to
meet the situation, when it should
arise.

Finally, Sir, I ask for a realistic
approach to the sufficiency target. The
target is unsound and psychologically
dangerous. 1 would request the Gov-
ernment to fix a series of goals, each
a little more ambitious than the pre-
ceding one and so restore, by success,
confldence to the nation. If Govern-
ment persists in this programme, i.e.,
this target of 1952, they must use all
their energies to attain it. Failure
will plunge the nation in the deepest
depths of psychological and psycho-
genic misery. The writing on the wall
is clear; not only will we have to face
the dark spectre of starvation but we
will also have 1o face the advancing
scourge of Communism. ‘

Shri V. J. Gupta (Madras): Much
has already been 'sai@ about this
alarming position of food and much
has still to be said by so many Mem-
bers of this House. I am only pained
to note that so far there is no praise
for our Government. The reason is
clear.The four years experience of
controls of food and other essential
articles reveals a gradual deteriora-
tion of the supply. In the matter of
foodgrains we started with 16 ounces of
ration and in these four vyears, it has
gradually come down to 6 ounces and
this year the unexpected havoc created
by heavy rains and floods in some
areas and severe drought in other
areas and the great earthquake in
Assam may even increase the crisis
and may lead the Government to re-
duce the ration of staple food from 6
ounces still lower down. FEven as it
is the 6 ounces ration is considered to
be miserable everywhere. To e
people to live on 68 ounces ration of
staple foodgraing is really a sin. The
argument that subsidiary foodgrains
such as Semolina, milo and majze and
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atta can make up the 12 ounces ration
Jor everyone is incorrect. It is not true
that these things are taken by the
people; it is only a deception. I
know that in the ration shops the
people never go in for those things but
in some ration shops unless the people
take those things also, rice will not
be given and in such cases people pay
for these things and throw them away
on the road. Therefore to have the
satisfaction that we are making up a
ration of 12 ounces is not at all correct
and in the rural areas the plight is
more miserable. There is no statutory
ration; there is only an informal
rationing. Informal rationing means
the rationwshops are allowed to issue
3 ounces ration per head and that too
the people do not get all through the
week. For one day or 2 days they
get the rice and for weeks and months
there will be no rice distribution. Why
should there be informal rationing
and why should there be no supply at
all for weeks and months? Yesterday
my friend, Mr. Satish Chandra said
that he visited South India and there
is no worry about informal rationing
there as the rice has heen sold openly
in the rural areas. I am sorry he has
not spoken the truth.

Shri Satish Chandra (Uttar Pra-
desh):‘ In spite of 6 ounces of ration
no friend from South India appears
to have lost any weight.

Shri V. J. Gupta: I shall answer
that also. I think that Mr. Satish
Chandra does not seem to have
travelled actually in the Andhra urea
or the Madras area. Even if he has
visited those places, I do not think he
has actually studied the position in
the villages in the informal ration
areas. I challenge him to show me
any place in Madras province where

this open trade is allowed in any
village having informal rationing.
Just a few days back I had the

occasion of accompanying the Finance
Minister, Madras Government when
hg visited so many villages in the
Vizag District and the cry everywhere,
in every village, in every nook and
corner is only for de-control and
nothing else. They do not want any
big things; they do not want aero-
planes; they do not want trains; they
do not want roads but only de-control
and nothing else. Therefore to say
that the position in villages under in-

formal rationing is satisfactory is
really wrong.
My hon. friend asks how are

people living on six ounces of ration.
I shall come to that. Really it is sur-
prising that people are expected to
live on a ration of six ounces. If re-
allv people are made to live on six
ounces, there will be no people living

now. But, how are they living? They
are securing their requirements in the
black market, somehow or other, pay-
ing abnormal prices, even four or five
times the controlled price. Those
people are struggling to secure their
bare necessities of life in the black-
market. Black-marketing is really a
sin; it is an evil. But, black-market-
ing is feeding us up till now. To
suppress this black market our Gov-
ernment is enacting Ordinances, and
Acts and impose heavy and drastic
penalties. Butl, 1 am seeing in every
day life, these penalties are touching
only innocent, ignorant people, who
happen to carry some rice from one
place to another, without a permit,
for their own food. These poor people
are taken into custody and they are
punished. But, the really rich, really
great producers of paddy are not
worried about them. They are not
touched by these enactments. There-
fore, we need not wonder that people
are still living on six ounces. Even if
it comes to three ounces, the same will
be the condition. As the Government
rules are made more stringent, the
black market prices nre rising higher.
Before the recent Essential Supplies
Commodities Act, in the last session,
the blackmarket price of rice was about
Rs. 60 a bag and now, as Mr. Rama-
lingam Chettiar pointed out, it is Rs.
100 or even more. Where the ration
officers are more vigilant, the price still
goes higher up. People want somehow
rice to live; they want rice at least to
save themselves. But, where Iis _the
rice? These six ounces are not rice;
that is a mixture of stones, sand, dust
and rice. Actually, yon have only four
nunces of rice in a ration of six ounces.
This could he proved by facts and
figures. Anvbody can say, are not Go-
vernment aware of these things? Yes;
they are aware of. They know every
bit of it. Whatever the Members may
complain here. Government are in the
know of _iall those complaints and diffi-
culties. am glad they are putting in
-every effort to increase the vroduct-
jvity of land and to increase the irriga-
tional facilities. They have been snend-
ing crores and crores of rupees on new

projects.

Then, there is angther big defect. To
purchase grain from abroad, people who
have no experience in trade, people
who have no experience iIn the
gualities of arains. are sent. What is
this milo? This milo is not touched
by anybody in South India; it is being
thrust into their gullets.

Shri Thiramala Rao: What is milo?

Shri V. J. Gupta: It is a red variety
of jowar.
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Shri Thirumala Rao: If you know
that others also know that.

Shri V. J. Gupta: This morning or
yesterday, I heard a reference to the
purchase of sugar abroad. A thing that
could be done by a lawyer must be
given to a lawyer and g thing that
could be done by a merchant, should
be given to a merchant. A lawyer
should not be entrusted with the job
of a businessman, nor should a business-
man be entrusted with the work of a
lawyer. ’I'h_e Chambers of Commerce
are recognised responsible bodies.
Entrust this purchase to them. They
will do well: Chambers of Commerce
are not individuals to swallow the
money or pocket the money. But,
Government would not do that. They
send somehody; and we get all these
things. Some time back we know
toffee was imported and if we put it
on the table, it moved on account of
the worms inside.

Shri Sondhi (Punjab): Radio-active?

Shri V. J. Gupta: On ac
these stringent measures to cs?zlll)%tregg
black-marketing, and the enforcement
of controls to the fullest possible ex-
tent, the farmers and cultivators are
not tempted to cultivate foodgrains on
the land. They are reducing the cultjva-
tion of paddy to g minimum. I have
seen with my own eyes these things.
Ir_a places where you used to see exten-
sive paddy fields, now you see extensive
cultivation of sugarcane, which is not
controlled, or jute, which is foreign to
our place, because it is not controlled.
Finest paddy flelds are now under to-
bacco. because it ig not controlled.
Therefore, by all our efforts at con-
trolling production, distribution and
Procurement, we have reduced the ex-
tent under paddy cultivation. What
is the use of our spending crores of
rupees on agricultural projects? We
are actually losing the existing agri-
g\:’lct&ral land in favour of other pro-

Let us, then examine how the con-
trols are working. Different provinces
are following different policies in the
matter of procurement and distribu-
tion. In some provinces Government
purchase from voluntary sellers: in
some provinces, cultivators take the
produce to the Government and offer
for sale while in some other provinces,
Government foreibly take away from
the cultivators. Where the cultiva-
torc take the grains to the Govern-
ment, for sale, the price paid by the
Government is satisfactory or more
than what they could get in the ordi-
nary market. In Madras where the

market price is very high, and the
Government offer very little, the Go-
vernment take away forcibly. People
are tempted to hide; Government for-
cibly seizes from the cultivator. I
wa¢ informed by the hon. Minister
Mr. Munshi that in Bihar landholders
up to 25 acres are let free to have the
grains with them, without offering to
Government or without even inform-
ing anybody of the produce. In
Madras even the holders of flve acres
or three acres are not left free, and
as my friend reminds me, not even
one acre. I know of one case. In a
village there was a small cultivator
who owned 34 acres only. Last year,
he lost everything and he could not
save even for his seed Purposes. In
order to carry on cultivation, with
great difficulty, he got one bag of seeds
from the District Agricultural Demons-
trator. The price and every thing else
is marked on the bag. Further, it is
noted on it, “Not for consumption;
mixed with agrosin a poison to protect
tne seeds”. Our own officers, due to
the intensive procurement policy went
to the village and wanted to seize this
paddy. The farmer remonstrated,
“This is seed which I got from the
District Agricutural Demonstrator with
great difficulty; last time also I had
nothing; please leave this”. The offi-
cers said, “Whether it is seed or any-
thing, we want the bag”. The far-
mer pointed out that there was poisonr
in it and that that paddy was not for
consumption. The officers said, “We
do not mind whether it is poison or
meat; we want to take it”. Such
things are going on in Madras. There-
fore, the crisis in Madras is most
severe. What shall we do? The posi-
tion of controls is such.

What is the effect of decontrol?
Government fear that merchants and
producers hoard up and inflate the
prices. Can it be true? In my view,
this view betrays ignorance of busi-
ness psychology. No producer would
like to hoard his products or to hide
them away. He wants to convert his
agricultural products immediately in-
to money, and he will never be satis-
filed until he has done that. Where is
the space for him to hoard his grains
in his house? Where is the godown
for him to do that? Even if he stores
them for a few months, they get spoilt,
or eaten away by rats or otherwise
damaged. and he will ultimately be a
lose1 and not a gainer. Therefore a
businessman or a cultivator is always
anxious to sell away his products as
soon as he has got them into his hands.
It is not correct to say that the mer-
chants will hoard up and prices will
go up. For instance, let us see what
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happened in the case of peirol. In
she

......

Mr. Speaker: The hon. Member has
already exceeded his time by one
minute. I have been warning him for
the last three minutes.

Shri V. J. Gupta: Then I shall read
out my suggestions. If you are not
prepared to decontrol, have your con-
trols, have your procurements, your
targets and your foreign purchases;
but convert the ration shops in Madras
into relief shops so that these shops
could give the people whatever they
have got in the shop and allow free
trade by the people there as in other
provinces.

Sir, I have done and I beg your
pardon for exceeding the time limit.
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faaw # ofvada g1 oA o0 R g
gfe & zaftsona g andr & fr A
Y 39w 3y A § afew Aw A Sy
st st &1 qggw s ad § W
g 5 gmt W W AT fagry g
9o 1T 3T &, QY avg w1 WAg
(monsoon) uF a¥ § gar waT § |
q¥ §w wragT (West Monsoon)

23¢

#g1 Srrar § A Za ATg v qAGA
(North East Monsoon) &zt Srar
£ @ # qre dw AT ATTEHST
(untimelv) gam 3T g@aT YTV FAT
f& w7 & oo sfy geag wiy | €@
qIE AIEA F AGHY g1 AT aqgA
T TFT F FIOT AT AHFT FAT L
rafod gmt gy a7 ¥ T (main
Crop) 9T T FFT THEF &1 T

gadr a1q ag & f& gAry mEr «
14 £ qAgT a9t #qT1 § IW WA
¥ gfear sy Jrard | aY I AS TG
gfear acar & 7€ | W & foq gfear
F oY & feuggwgrwar € fr ag
37 % for yq avqar § A A &
qrF *Y &4 7 Iq qgdy § 1 A
gHTR T X9 9T g gfaar 4<qr T8 |
T FI AR q§T N 9 a7 § I
¥ HYSE AIAT FATA g AT ARG
aTg & ATF 1A IETE ¥ WAGA & A%
fegrAt & WM #  giacEEEA
(transplantation) fear ar &<
@R #7 o o7 fE qAAgE 7A@
TG (target) T4 9rag Eq 4¢
N g q% gHW [T FCAT) AGA Y
Irefagl & few & 9g =ae dar €
oo fE amA W@ A A A anr
fage sra & @ Az e qU Y
wrT | foey Fe wear § e sl
FHT &F FTO JX g AT ITH N
i & T gaR wEi W @q @y d
gl g g9 Y T T & IO
@ T g AR fog® W oaw@ e
w31 ¢ & s ow fagrasrt o &
Td AT |1 A uFy & AT AT WA |
{MR. DzPUTY-SPEAKER in the Chairl

T AT BUIR W H A% QYT
g ) o R qadEE A &
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A1 T (impo:t) FF ¥ A
aff Tl FG0 &Y g gEt 9 aw
A g 7 wwTS & qAw 7 ag
qR wRg F fou Fwrenr qfere @
TR |

§9 ¥ A9TET OF 919 A A & fw
¥F A4 fer owAgA F o7 R ¥,
faaraz T sFgE # ardt 7 qvad
F Ao, g W AW aza wid
AFAA AT 71 gA gNAA § R o
T 9T o N www i W gEEW
AT AT F w9@ AT wHAT wAv 8y

st f s A A #F A qiEw

WA AT AR A w@ A owgw ¥
wefrat & qrg 9w A @ e @ foy
Far fr T g 3z 9w war o
T wHT ) et A w7 fafreex
(Food Ministor st dze madiz
(Central Government) & =g
a4 g frag smwear e A e aw
T W QT ATAT WA wT gw &
FEt §FAT AFE gAT At F fon
AZ A 9gF FeT (quota) 3 § 9
T &1 FwF 7w fagw
Hagt ame Y Gaw A5z @) A4y S<
et ST W Y wEe w7 f TEEE
CURSAICAE AR G I T U R e
IR A F foU iy § madET Y
qAF TgAl qfEd 1 3w AET Wy
fagrc avaT & oY mex I wifeR
& frg ¥ onft N s qr
AT AW A Wt q® mT T § dwn
qH™ AT A A gwha ¥ @ &
fefeafa s> a § &t arr se &
@ T AT

fox fadifagie & & adt afew
o ro ¥ qdf fged ® w15 q@ e}
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¥t o wFw § ) g @ @9 §@
T & a1 W wEe T4 @ awd
TN B4 gAT @ § AT frdr o
oy 9 FT @& g gy | gy
gtz AT #R IgT ¥ WAl § agh
fearg Y gfawd T ¢ arww
WET TG F FOT B9 =S TN
g€ ot et I & T § gt ¥ g
FEX & Sz 8§ amr Fifgd
I ST & snafadt FY oy 99 a9
aff 74 & afewery gz @Y § =W
¥FTS ¥ g & fog ITR @qf oy
F gt srar wifgg

7% 79 ¥ a9 qw@e ag § 05
IR wgt witgFav fearddz (Depart-
meni of Agriculture) #m dar
s 7Y FT @ g oo wEa #
fraw # sqEre o A T @
gfd & A9 & ot sqRr I T
19 a1 915 AT AT Y qgT q donw
¥ w@w F1 F9E F fou 1€ T
A1 ¥W a7 W A faar snat 2
¥ fr fargre & see w1 g (Kosi
Dam) swmarend @ g7 awwd § f
wyfaged v 93 @ ¥ aw
q¥T | orEs fage & W wwe §
I §9 § s g fagw A
T A FIAT T FAT AF AT WEY
iz, WTHYT g9 d°re § @ qrdw
& AT wrg w7 gferar & fr & W
FIYT FTH A TAEA 1 T THR
g § gt e s o o §
wgi fead & wgt aga T @
WAy 13 forgre # Y I aEE oY
oA wa g AR W
TE TaddE T o Y g ars
AT Wt gt F ofr @ AR e
(Grow More Food) #az rss
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(S Afgedia]
T QW@ N o w9 Ao fear
Wgia MAR G FAd T @
< faw @ Acde’ (Grow More
Land) # 1 2 &1

waif g dar ¢ i o oF
dg § q@ AT WA T 97 4g T
qie 77 ot 7 ar g L & g |
@R AT §, 3 FEw § K1 ad
AT &7 T K@ AT Fo AR I
ag ¥ wow g fr &Y A1 99w I«
9z 7 AT 9= AL § | @ T
F wifgd e 99 Y 21 aw fare
arhe A A AN A ITvAF AR A
wfw #fare (deteriorate) &
W § v oA & feuam
I FX | A TAAAE AT w4, A
ag 1§ a AW AY IT0 A AQT FIA
& X AT TEHRT IH AT gAY
AT GHAT F7YT 7G|

(English translation of the above
speech) :

Saikh Mohiuddin (Bihar): Sir, I
take this opportunity to discuss the
food problem and express my views. I
have to say that we are all aware of
the situation in our country. India
is  predominantly an agricultural
country.  There are three types of
cultivable land in India. First is
that which is cultivated with the help
of rain water. The second one is
that which is cultivated with water
from outside and the third is that
which has some means of irrigation.
Thus there are three types of cultiv-
able land in our country. In my
country, especially in Bihar, we
have mostly to depend on nature
and very little land has the advantage
of irrigation. Therefore, whenever
therc is a change in the laws of
Nature, our agriculture is so much
upset that instead of an increase,
the produce of the land goes on
decreasing. We all know it for
many years that there are two kinds
of monsoons every year in our country,
particularly in Bihar, U. P. and
Orissa. One is called West Monsoon
and the other North East Monsoon.

This year the West Monsoon came
most untimely so much so that it
washed away all the crops. Thus
there was a great loss on account of
this untimely monsoon and excessive-
rains. Therefore, paddy which is
our main crop, suftered a great loss.

The second point is that the Ncrth
East Monsoon, which is known as
“Hatia” in villages and which brings
rain to our part of the country, failed
this year. It is said the hatig rains
are like nectar for paddy crop and
are very useful for increasing its
production. So these hatia rains
tailed this year. Therefore, our
paddy crops were totally lost.  After
th: floods, that is, after the July
Monsoon, the farmers had transplant-
e! paddy in that area and they ex-
pected to meet the Government target
by the end of 1951. Many persons
had thought that the target will at
any rate be reached in Bihar if not
in the country as a whole, But it
has to be said that the production in.
my part of the country has gone down
due to nature's wrath with the result
that the crops are standing dry—so-
dry that one burning matchstick
would destroy the whole of it.

[MR. DepuTY-SPEAKER in the Chair]

Thus there is famine in our country,
Now if the Government does not
import foodgrains from abroad to
make up the loss, we will face a
greater famine next year which may
not be easily controlled by the whole
of India.

There is one thing more, that the
failure of North East Monsoon or the
failure of rains in September and
October, has caused a great ~loss to
Rabi crop. We feel that if there is any
further loss to the Rabi crop, there
mav he such shortage of money in the
country that when wheat and rice
are imported and distributed, many
will not have enough money even to
purchase them. They will not be
in a position even to purchase it.
Therefore 1 request the Food Minister
and the Central Government that for
the next year they should increase the
quota by ten times for this area,
which used to produce wheat and rice
and which has suffered so much loss.
There will be a shortage of money in
Bihar at least, where the rice crop has
been destroyed and where the next
Rabi crops are also undergoing a loss.
The Government must be on its guard
just now to prevent that. This
Government should help the Bihar
Government in such a way that the
present famine, when people are dying
of hunger, may not occur again and if
unfortunately similar conditions arise-
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next year, the people may not die of
starvation at least.

These days famine conditions exist
not ‘only in Bihar but in eight or ten
-eastern districts of U.P. also. There
is u drought in that part and there can
.be no crops. All the crops have dried
up and may get destroyed any mo-
ment. Similarly with regard to all
those provinces where irrigation faci-
lities do not exist or are less, where
.crops are not sound due to failure of
~morsoon and where famine conditions
.are prevailing, the Government should
be on its guard. The people of those
_provinces, where production is not on
.the increase but is on the decline,
. should be on their guard from now to
.avoid famine.

I am really very sorry that our
Agriculture Department is not doing
anything regarding those places where
there may not be any rain fall at all
or to prevent the crops from destruc-
tion through excessive rains resulting
.in floods. No attention is being
given in this direction. For instance,
if Kosi Dam is constructed in Bihar,
we feel that three Districts of Bihar
-can be saved from starvation. 'Che
worst famine affected area in Bihar is
North Bihar. If this Kosi Dam is
-constructed, not only the cities of
Monghyr and Bhagalpur will be safe
trom floods but there -will be better
-agricultural facilities for Purnea also.
Thus we can increase our agricultural
_produce to a large extent by providing
irrigational facilities to thousands of
acres of land lying waste in Purnea
and can try our best to increase pro-
dnction in Bihar as well. But
Government is not paying any atten-
tion to this and they are not successful
at many other places too in their
“Grow More Food” campaign. Money,
which should have been spent on
‘Grow More Food’, is being spent on
‘Grow More Land’, because we have
seen that the land which gave us ten
‘maunds of paddy is not yielding even
five maunds. I belong to Bihar, I
am myself an agncultunst and a tiller
of the soil. I know it for deflnite
that the agricultural yield is less than
what it was before. Now the Govern-
‘ment should devise means so that the
agricultural production of the counta
may increase and should take
'steps to improve the land that is
deteriorating gradually. It the
“Government proceed in this way, it
-will be able to increase the output
and save the country {from severe
famine. I have nething more to say.

Wt et aafy wgea, &
fagrc w1 BT AT T WA AT

gt o foam g v agx i &
af FEwm T f AR W oFrw
W @ aré & wiw W C iRy
FAE | AT #) 99 fat iy
T EA NN 2 T I W ITF I
F2w® (control) FTT qzar &, I
RN AT Fsd FHT S qwar § AR
W NG AT K FN HNA F ww
TAAAT B IH W AT w9 W WY
@ gz 2, SfeT sIe IR ¥
TYE, | AR T Qg
qEaeEe (successful) 7@ &
g 5w ar |1 owo 8, ag N A
AT FT IS IA0ATAATE | €T AN
TaFdez AT (inachinery) @Y
A gl TEEE az NF Y Fvw A
FTq@ET T THT KR F TAiqE
qt N FW R E, IT A IT A
qEFAT greg G AV E 0 g9 foR

T WA A WY AW &
d mg WawT RS w4 e §,
99 ¥ fod gwg gy 9g ¥ Fo Wi
1 AF FFA Aifed AG A agal
1 wEl wear 93w 0 xq fed a
grEFy daAE § FOw g
TR qOAr AR FFO qAl ®Y
iF A xg 2, Off T F IR
97 (measures) %% Y %4 & |
wamy § fF Wa § wR A
NN AT TSR] I E, ]
Y e T wafi fas aiy
g A wr gy STEw ¥ AR
g el § AW FE8F wWHE
(black market) & fawy g ac
W A € @R WS #
w2 AT A 4 A I3
qeeit §1 W w@ < N A &
v A g 1 gEfw aw
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[ a<ia)

I W wEq & fF aEAd= oAy
qHAFd W HF &L, T AN
oI A8 AYAF dFE W wpi &
9 g 9T FA A qgAM AT A
A& AU | gAR BT AN F FRT
qur AT A § 9 wwd AR
a9 N wEs QAT g WA § A
a1 gar &)1 ®) wAafr T fag
Yfaq fadam 1A g1 AT Ig A
T F FA! qfEd FAvaT ¥ O
€ < frgmay aw A & o IS
W e 9 AT HEAT Y FI FR
AT FEA § ) IIT AT AN w9S
agr T ENY &

FRaer oy ad a7 fyeadr &
A qar Ff gET fE wd T weA
* 9gs am, Al farsi ¥ 9
FAI & @ 7 gl ST gw ad
7T fawi & gu 2w ¥ & frum
G ¥ g3 A AT § | S wafgw)
FXF feggar glam A wuw
iw‘rmaﬂ e wX @ & | wafed
' TFERE W wW 9 a9 graqdY
¥ 99 @ dgH AT WAFT qHIS
TTF FT W @A farwrd & @ &,
I ¥ foq gug @Y TAEW FT
T 1fed |

(English translation of the above
speech)

Shri Oraon (Bihar): Mr. Speaker, I
belong to Chhota Nagpur in Bihar I
am a farmer and a tiller of the soil
myself. Theréfore I am well ex-
Perienced in all agricultural matters.
When Government feels that supply
of a certain commodity is less, then it
has to control that commodity, it has
to seize its stocks. Owing to the
Dresent shortage of foodgrains Govern-
ment have to take the stocks In its
DPossession but in spite of this the
control is not proving successful. I
Would like to tell you the reasons of
its failure. The Government

‘muachinery,

machinery has become so weak that
it is unable to work properly and
that is the reason why it fails
in everything. Therefore the Govern-
ment must mend its machinery in
order to meet the terrible famine ex-
pected in this country in 1951, other-
wise thousands will die of starvation.
Therefore, I appeal to this Govern-
ment to improve its working. Then
only the control measures can be
successful. It is a fact that any
article, that is given to the villages at
the controlled rate, is not available
to the villagers at controlled rates.
Take the instance of sugar. Sugar is
sold through blackmarket in villages
and in this way the people are put to
great hardships due to Government’s
carelessness and there is no proper
arrangement. It is for this reason
that we repeatedly say that the
Government must improve its
otherwise during the
coming famine, foodgrains will not
reach the people in time and they will
die of starvation. In Palabhu and
Hazaribagh of our Chhota Nagpur,
maize and paddy are grown. Paddy
is grown in Ranchi also. Manbhum
and Singhbhum grow paddy alone
where its harvest begins from the end
of November and lasts till December.
In the district of Ranchi, Goda type of
paddy and mundua are grown in suffi-
cient quantity. Urd is also grown
there. During sixtyflve years of my
life, I have never seen paddy being
horvested before the ear of corn comes
out. But we are seeing in many
districts this year that paddy has
dried up before the ear of the corn
came out. People are harvesting and
collecting this dry paddy crop to use
it as fodder for the cattle. herefore
the Government must manage the*
affairs carefully this year to meet the
coming danger of this great and
terrible famine. I take my seat now.

Shri B. R. Bhagat (Bihar): Sir. I
am very grateful to you for having
given me an opportunity to speak,
though at the fag end of the day. I
am fortunate. however, in that my
voice being last will be fresh in the
mind of the hon. Minister and he
will take notice of my-remarks.

It is not out of a mere desire to
speak that I have risen but I have to
relatc a very unpleasant story and I
hope the Food Minister will bear with
me. I come from Bihar, where, as
the President himself said in his
Address, a calamity of an unprece-
dented character has visited the State.
I have nothing more to say except to
relate certain facts.

. ‘The State of Bihar has been a deficif
province and the Gregory Repot&
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stated that the normal deficit of that
State is to the extent of 3 and odd lakh
tons. This year due (o the
failure of the maize crop there
has been an extra deficit of 2
lakh tons bringing the total deficit
to 5 lakh tons. This year the allot-
ment to the State was 60,000 tons.
During the last session there was some
cry and an extra allotment was made
and the total allotment promised to
the State was to the extent of 1,50,000
tons. 1,16,000 tons have been pro-
mised {0 be supplied but I learnt only
today that out of that 3,000 tons have
not yet been sent to the State. This
year the overall position in the State
is that out of 5 lakh tons deficit we
have got only 1,16,000 tons. A most
calamitous situation has arisen and it
will assume its full stature in two or
three months. Due to unprecedented
drought the paddy crop has failed.
Bihar is mainly a rice-eating province.
Out of a total cereal production in the
State of 50 lakh tons, 34 lakh tons is
rice production and in that it has been
generously calculated that there is a
deficit of 35 per cent or 18 to 22 lakh
tons. This drought has affected no:
only paddy but the future wheat crop
as well to the tune of 8 lakh tons. So
the overall deficit in 1951 (January to
December) will be 22 lakh tons plus 8
lakh tons. Hence the total deflcit is
3 million tons, which is a very serious
thing.

4 PM.

Last year our imports were 3.9
million tons. Now if Bihar alone
is tc be saved we need 3 million
tons of cereals. So you can realise
the position in which my State
is. I am sorry that in the two days’
debate there has not been a fuller
«or better appreciation of the grave
food position in the State of Bihar.
Rice is selling there at between
Rs. 40 and 50 a maund. In spite
of the most stringent measures in the
State we have not been able to pro-
cure much. In the last Session an
impression was given to the country,
both by the Members here and the
Press outside, that Bihar has not been
able to tighten up its food administra-
tion, and the Minister said clearly
that he is not going to give any allot-
ment to that State unless the food
administration is tightened up.
During these two months the food
administration has been tightened up
to an extent to which there is no
parallel in any other State. The
Preventive Detention Act and other
measures have been enforced. People
have been sent to jail and other strin-
gent steps have been taken. Today
it is' appreciated all over the
country—that Bihar has done its best,
but even then Bihar has not been able

0 procure more than 3,500 tons
during septemoer and October. It
has been proved that there is absolute-
ly no surplus in that State and we
cannot. save the situation there merely
through procurement.

There is only one remedy. Food
has got to be rushed to that place if a
famine is to be averted. If Bihar
lies low there is no safety for this
country as a whole, Of an un-
precedented nature, the calamity wiil
overtake the whole country and ‘will
not be contined to the State of Bihar
alone.  There will be no politics left
here, and I don’t know what the situa-
tivn in the whole country will be if
f'am-me overtakes Bihar in its grip.
So, my appeal to the hon. Food
Minister is that he should appreciate
the position fully and take immediate
and speedy measures and rush food
tc Bihar.

Another factor that has worsened
the situation there is that there is
acute unemployment among the agri-~
cultural labourers. Families which
have lands below five acres constitute
about 43 per cent of the population,
and landless labourers constitute 29
per cent. = Hence unemployment has
caught in its grip well-nigh over 70
per cent of the population. Even if
we rush food they will not have the
necessary purchasing power to buy it.
So, even if food is there we cannot
save the situation. There is a parallel
for this in the Bengal famine. Although
rice was available there it was not at
strategic points or was not visible and
therefore in spite of food grains being
there people died of starvation and
scarcity. So. the first requirement
is that work must be found for. these
people so that they may have pur-
chasinz vower. I might add that in
North Bihar which is the worst affect-
ed part of the Stale, the condition of
roads is very bad. Roads must be
constructed so that these people can
find work.

Another thing which has not been
well-appreciated is that construction of
the Kosi Dam, which affects the four
worst affected districts, must be taken
up soon. I have learnt that after a
recent assessment and estimate, the
work has been divided in seven parts,
and that the first part takes only
Rs. 10 crores and the second stage
also takes Rs. 10 crores. If these
two stages are completed, I think the
four districts which are worst affected
will not only be saved from the annual
visitation of floods and devastation but
these districts may also find some
waork for the unemployed workers thus
;@.lieving the situation to a great ex-
ent.
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[Shri B. R. Bhagat]

In conclusion, I have only. an appeal
to make to the hon. Minister in parti-
cular and to the House in general
that a very serious situation obtains
in Bihar and we have to have a clearer
and fuller appreciation of the facts. I
hope my words will enter the heart of
the hon. Food Minister and he will
find speedy measurgs for meeting the
situstion.

The Minister -of Food and Agricul-
ture (Shri K. M. Munshi): I am much
obliged to my hon. friends who parti-
cipated in the debate for the valuable
suggestions that they have made.
Many of my hon. friends have also
made a realistic approach to the diffi-
culties which are facing us. It is
generally recognised—and I am glad
that it is recognised in this House—
that since the month of June last we
have had a series of natural calamities
against which no human effort can
stand. It is also realised that in spite
of all the efforts that are being made
we have been having a terrible time
in the last three or four months. Hon.
Members may know the anxiety and
the difficulties of the Government of
India during the last three or four
months. And I can assure you that
during all this time all my colleagues
from the Prime Minister downwards
have been most anxious to deal with
the situation which really has been
almost beyond control. We expected
at one time that by the first of Novem-
ber the new crop will hegin to come
in and our difficulties would be over.
Unfortunately, on account of late rains
in several parts of the country, the new
crop has not begun to come even now.
And on the top of it we had this great
calamity, most unexpected calamity,
that not merely in Bihar but in the
whole of the rice bowl of India includ-
ing Bihar and its surrounding parts.
the hathia rains which were to ripen
the kharif crop between tenth October
?ni(liedtwenty-ﬁfth October, completely
ailed.

My hon. friend who spoke last, spoke
about the situation in Bihar. I know
something about it. For years and years
there has not been such a drought in
Bihar at this time of the year. Two
inches of rain, would have given bum-
per crops as were expected by the
I’har Government. But only 11 cents
of rains came, in Bihar; and the result
is that 75 per cent. of the food crops
is wiped out in ten districts, 60 or 65
in another four, and about 40 in the
remaining six. It has brought difficul-
ties to the U.P.; it has brought difficul-
ties to Madhya Pradesh, to Orissa. to
the western part of West Bengal and
also to Vindhya Pradesh. This is »a
calamity of very unusual character and

if we are to consider the food situation
we can only do it against the back-
ground which this unfortunate situation
has forced upon us.

Now, my hon. friend Acharya Kri-
palani who came, spoke and vanished,
told us that these are normal calami-
ties. I wish he had kept himself in
touch with the daily newspapers:; but
for four months evidently he seems to
have been too busy to attend to the
daily occurrences which have over-
taken almost all the States of this
country. Let us remember this, that
excepting the three States of P.E.P.S.U.,
Madhya Bharat and Rajasthan, there
is not a single State which has not
been afflicted by one or the other of
the natural calamities which have
befallen this country, and on a rough
calculation 6 million tons of food grains
have been either destroyed or lost to
the country.

This is the position with which we
are faced. Day after day, sometimes
hour after hour, the Centre has to
keep itself in touch with the States,
which sometimes have rations for two
days, sometimes rations for one day
and sometimes no rations at all in
some or the other part of their area.
Sometimes it is difficult to get even
200 tons of foodgrains to bhe supplied
to a needy State. I want the House
to approach this question in a very
realistic manner and realise that every-
thing that human effort can do or
human resources can permit has been
done, and that we are passing through
days of great strain.

Many things have been said about
this question of imports. The ppsltlon
is that we originally planned to import
13 million tons, but from July onwards
this figure was raised and raised fast
enough, so that it would reach the
neighbourhood of 3-1 million tons by
the end of the year. Attacks have
been made on the Central Government
that we are sticking fast to a pledge
and refusing to be realistic and hence
the calamities. Nothing of the kind.
New contracts have been made. New
foodgrains have been rushed in. Food-
grains have been ,borrowed. Every
effort has been made to see that we
get as much as possible. But when a
calamity comes within a short space of
three or four months, no amount of
effort can cope with it. If we had
200,000 tons of foodgrains more todav.
there would have been not a single
complaint from any part of the coun-
try. You will he surprised to know.
Sir, that this year—I am speaking op
a rough calculation—on account of
these calamities we would have con-
sumed. in addition to the strain, some-
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thing like 13 lakhs of tons of food-
grains extra. Therefore. the charges
that have been levelled here that on
account of the pledge of not importing
we have not been able to do our bit
requires to be revised and considered
against the background of the succes-
sive calamities.

Hon. Members asked me several
questions about Bihar. When I said
in July that there were no starvation
deaths, in Bihar it had reference to
another calamity altogether. There
were heavy rains about the 15th June
in the Kosi and a part of the crop in
four districts was wiped out. At that
time, the allotment of Bihar was
40,000 tons. On account of the diffi-
culty, 70,000 tons more foodgrains were
rushed to Bihar in four months. Even
the Bihar Government till the begin-
ing of October was confldent that the
position was quite good and that the
new crop was likely to be prosperous
and that by 15th of October or the 1st
of November they would be out of
difficulties. Is it suggested that some-
body should have anticipated that
between the 15th and 25th of October
the monsoon would fail? When hon.
Members here and veople outside
criticise Government by connecting the
two calamities, they fail to see that
every effort was made to meet the diffi-
culty. I still maintain that though
some people who were on the marginal
subsistence level may have died, on the
whole there were no starvation deaths
in June or July. But who would
have known that in these ten or fifteen
days of October this devastating
drought would overtake Bihar? There-

fore, we must look at the whole thing.

from a proper perspective and not mix
up issues.

It is easy in a matter like food which
affects everybody to go about criticis-
ing Government, “You have not done
this; you have not done that; you have
not grown food; you have not supplied
water.,” But the question is what
about our difficulties. The only test
should be: Has the Government_done
its best to meet the situation with the
resources it possesses?

Now, Sir, I would like to refer to
one or two, what I may call, matters
of departmental concern. My friend.
Mr. B. Das, naturally was of the
opinion that if all the officers and all
the experts were discharged, the coun-
try will become completely free from
any food scarcity. My friend, Mr.
Naziruddin Ahmad. took exactly the
opposite view that if all the Ministers
-ichanded themselves, there would be
< rood scarcity. I leave it to them to
~ncide as to what to do, but as I do not

 agree with hoth of them. I will keep
the officers and the experts and I will

l_cteep myself also, so long as you permit
1

Then, there are one or two other
small points. Someone criticised the
Indian Council of Agricultural .Re-
search and its scope. I do not want
to go into details, but I want to say
that there is no duplication. It is a
platform on which the Directors and
the Ministers of all the States meet
together and forge an all-India agricul-
tural policy.

Shri B. Das (Orissa): I referred to
the experts in the I.C.A.R. and those
in your Ministry and said there is
duplication.

Shri K. M. Munshi: Even there I do
not agree, because I.C.A.R. is the one
platform where the research experts of
the whole country meet together in
order to forge a coordinated policy,—
they not merely look at research from
the all-India point of view but each
research scholar brings his- own prob-
lem from the State he comes from and
then notes are exchanged so that re-
search may be carried on at a place
which is most convenient for it.

I am sorry that my friend, Mr. Tyagi.
should have brought in by name an
incident connected with one of the
senior officers of my Ministry. I am
sure he would agree with me that in a
debate in Parliament, if there is any
attack against the Ministry, I am the
man who should be attacked.

Shri Tyagi (Uttar Pradesh): On a
point of personal explanation 1 only
narrated that a party had seen such
and such Secretarv with an offer and
it was rejected. It was neither an
aspersion on the officer nor any criti-
cism. I only mentioned the fact that
a party saw on such and such a date,
such and such a Secretary and the hon.
Minister Mr. Munshi. In this manner,
I referred to the names. I think it was
a most innocent reference to the
names.

Shri K. M. Munshi: I am glad that
Mr. Tyagi has made amends.

Shri Tyagi: There are no amends.
My speech may be seen. I have not
made any amends. You nced make
amends, not I.

Shri K. M. Munshi: I heard his
speech and I have also read his speech
carefully. He said that the officer who
was guilty in this matter should be
punished.

Shori Tyagi: There I did not name
anybody. It is another sentence where
I said that if there is any officer found
guilty for having put the nation to a
loss of Rs. 1 crore and 31 lakhs, that
officer must be dismissed. The matter
must be enquired into and if anybody
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is found guilty, that man must be dis-
missed. I did not name the officer. I
do not know who is responsible.

Shri K. M. Munshi: I am very sorry;
my friend did mention Mr. Mone by
name.

Shri Tyagi: No, no.

Shri K. M. Munshi: He referred to
this incident and mentioned his name.

Shri Tyagi: No, no. You are wrong.

Some Hon. Members: No name was
mentioned.

An Hon. Member: Anyway, we have
known the name now.

Shri Tyagi: I have been in the
Parliament for a longer period than
Mr. Munshi.

Shri K. M. Munshi: 1 am not likely
to be shouted down. I have read his
speecch and he has mentioned the
name.

Shri Tyagi: 1 challenge the varacity
of the hun. Minister’s statement. Let
him see the speech made on the floor
of this Fouse.

Mr. Deputy-Speaker: I cannot con-
duct the proceedings in this House if
hon. Members would not resume their
seats when I get up, nor is it possible
or proper for the hon. Minister and
the hon. Member to speak simultane-
ously. There ought to be some deco-
rum observed on the floor of the House.
I never knew that such things would
happen in this House. @ What I sumbit
to the House is that one at a time
may speak. Now that Mr. Tyagi has
explained his position and stated that
he did not mean anything, I think the
hon. Minister need not pursue this
matter.

Shri R. K. Chaudhuri (Assam): What
about the name?

Mr. Deputy-Speaker: Leave alone
the name.

Shri K. M. Munshi: The incident was
mentioned by my hon. friend and I
am quite willing to satisfy him that
there was no such beneficial offer. In
the months of April and May nobody
ever knew that the Korean war would
come.

Shri Tyagi: Another information.
One of the officers whom I had named
in my speech saw me this morning
and confessed to me that there was an
offer but it was rejected because the
Ministry thought that it was not the
time to purchase and they felt that
it would be had cheaper later on.

Shri K. M. Munshi: If you want me
to treat the incident as closed I will
bow to your ruling. But all that I
said was that there was no question
of any loss, because in April-May no-
body ever dreamt that North Korea
would invade South Korea in July.
Had anybody known it, certainly the
transaction would have been clinched.
At the same time the transaction it-
self was not of a tempting or cheap
character; nor was the offer from a
very reliable party.

Shri Tyagi: May I quote the bank
authority; 1 have got a true copy of
the cablegram.

Mr. Deputy-Speaker: I am afraid I
cannot allow any further discussion on
this subject. The hon. Member has
already brought it out in his speech
and the hon. Minister is, to the best
of what he knows, replying. Let there
be no separate discussion.

Shri Hussain Imam (Bihar): Sir, may
I suggest that a small committee of this
House be appointed to enquire into
this question?

Mr. Deputy-Speaker: It is left to the
hon. Minister to accept or reject that
suggestion.

Shri K. M. Munshi: I am not prepared
to accept the suggestion of appointment
of any committee.

Shri Tyagi: I claim an enquiry. I
feel that there has been something
hanky-panky with the result that the
nation has been put to a loss of
Rs. 1,33,00,000. This cannot go un-
noticed. I want an enquiry into 'the
matter.

The Prime Minister (Shri Jawaharlal
Nehru): Sir, may I intervene for a
minute? However important the sub-
ject in dispute might be, I do submit
ithat the lack of decorum does not
suit any hon. Member or this House.
It is not necessary, to make oneself
understood, to shout at the top of
one’s voice. There are loudspeakers
and microphones and even a low voice
is carried. Emotion does not make an
argument stronger. * If a point has
been made—1I do not know much about
it—let it be considered. not by shout-
ing, but quietly. For the moment the
Food Minister is replying and I do
submit that it is improper to interrupt
him_ all the time.

Shri Tyagi: I hope everybody will
follow the Prime Minister's advice.

Mr. Deputy-Speaker: It is not proper
on the part of the hon. Member to
{ntervene like that. The hon. Mem-
ber has been here sufficiently long and
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he knows that there are other ways of
ventilating his grievances or correcting
any statement made by the hon. Min-
ister,

I find from the proceedings of yester-
day which is placed in the lobby of
the House, that the hon. Member Mr.
Tyagi said: “My information is that
a party in April last, offered to the
hon. Minister and his Secretary—his
name is Mr. N. T. Mone-to supply
sugar.” This is the report of the
official reporter and it is no use speak-
ing across the table or contradicting
statements. Whatever might be the
impression of the hon. Member, it
seems to be wrong in the face of this
report which I have read out. The
hon. Minister may now proceed.

Shri Tyagi: 1 own those remarks
which I never contradicted. But I
did not make any statement which
the hon. Minister attributes to me. I
hLeard the hon. Minister say...............

Mr. Deputy-Speaker: I am not going
to allow any further discussion on this
subject. The matter may be treated
as closed now.

Shri K. M. Munshi: The other matter,
which was referred to by my hon.
iriend Mr. Sidhva, was fertilisers.
‘Well, that has been engaging my atten-
tion, I can assure him, from the time
that I took otfice. = The Director of
Fertilisers in my Department, who was
in charge. has been dismissed. It is
being investigated whether more
fertilisers than were actually necessary
were ordered last year and what was
the loss suffered by Government on
account of it, It is also being investigat-
ed whether order for this quantity
fertiliser was placed without the neces-
sary sanction from the Finance Min-
istry. Investigations are also  being
made about the person with whom the
valuable fertilisers were stocked. I can
only say that | am extremely unhappy
about the whole episode and when the
Investigations are over, if necessary, 1
shall place it before the House.

Shri Sidhva: What about the godown
keeper?

Shri K. M. Munshi: He is the person
with whom a contract was made for
storing fertilisers and which contract [
find is not in writing. As 1 sald,
the whole matter is under nvestiga-
fion and for the moment my friend
will hold his soul in patience. When
the investigations are over I shall be
prepared tn place the whole matter
tefore the Ilouse. 1 am very unhappy
about it—that is all I can say.

The next question. Sir, is with regard
to sugar and the sugar policy. The

. the sugar factories

position is this. When we settled this
policy there were two factors which
nad 10 be taken into account. The
firsi was that the gur prices were so
high—Rs. 35 to 40 a maund-—as would
not attract sugarcane in the factories
tor the manufacture of sugar. Second-
ly, there was so much burden upon
that they were
finding it uneconomic to manufacture
sugar under the conditions then exist-
ing. If we had continued with that
state of aftairs, instead of nine and a
haitt lakh or 9-8 lakh tons which were
manufactured last year, perhaps 6
lakhs would not have even been
manufactured. That would have meant
that we would have to import about
Rs. 50 crores worth of sugar from
foreign countries, which apart from the
foreign exchanges was not even avail-
able; and the gur prices would have
gone on soaring higher and higher.
Tnerefore, there were only two alterna-
tives left: either to decontrol sugar
or adopt the policy we did. 1t is very
easy to talk about decontrol of sugar.
But if we had decontrolled sugar, sugar
which was being sold at Rs. 34 per
mauu 4 1n retail would have gone up to
Rs. 50 or 60. Along with it gur prices
also would have moved up and both
gur and sugar would not have been
eas ly accessible to any section of the
community except the very rich. Now,
that could not be thought of for a
moment. The only thing that could
be done was, first to take steps to see
that sugar cane was diverted to factories
in the sugar cane areas. Now kohlus
were directed to be licensed in _the
zonal areas, in order that sugar cane
produced in that area could be divert-
ed. If ‘we do not produce 10 to 11
lakh maunds of sugar next year and
we were not in a position to import
foreign sugar we would have had to
cut down the already meagre rations.
Therefore, the only alternative left was
the licensing of kohlus.

The other thing was to bring down
the price of gur. An enquiry has
shown that the manufacturing cost of
gur all over the country is somewhere
between Re. 1 to Rs. 1:3 a maund,
which means Rs. 10 to 13 per maund
of gur. As against this gur manu-
facturers were getting Rs. 35 to 40 a
maund,—either the gur manufacturers
or the middlemen. We cannot allow
the price of gur to soar to about three
times its cost. The gur prices there-
fore had to be brought down to Rs. 18
which leaves a margin of profit of Rs.
4 to 5 per maund of gur. which is not
a small margin. Therefore what has
been done is the soundest thing that
could possibly be done under the
circumstances. If it is the desire of
the country as represented by this
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House that we should have decontrolled
sugar and gur completely it should
remember that it is the urban areas
which attach great importance to sugar
and they will be without it. There
will be an uproar from one end of the
country to the other, and people will
come and abuse the Government for
perpetrating a sugar muddle as sugar
would have vanisned from the market.
Either you want sugar or you do not
want it. If you want that the coun-
try’s economy should depend on gur,
say so. (Interruption). Even then I
teil you you will have to conirol gur
because there is a great demand for
gur today. Tea drinking has added on
to the demand for sugar and gur.
lllicit distillation has added a consider-
able strain on the demand for gur.
And if you must have all the luxury of
prohibition, plus tea drinking, plus
more sugar, plus more sweets, plus
sweeter Diwalis, you musl be pre-
pared to control the production
and distribution of gur. I can-
not really understand—I really
fail to understand—that there should
be such a noise in this country over
his sugar scarcity; newspaper after
newspaper complain about the lack of
sugar, not about the lack of jowar or
bajri, that is subsidiary; sugar takes
predominance. I found in England,
where sugar was much scarcer than
now, that the majority of people have
given up sugar altogether for their
tea; and even what you get is next to
nothing. But I am yet to see anyone
in this country who does not add more

than two spoonfuls of sugar for his.

tea—unless he is a diabetic patient! if
we are passing through difficulties and
I do not want to mince matters—we
are passing through very grave diffi-
culties—as the President was pleased
to say, we must be prepared to face
orivations and be prepared for a little
lgss sugar here or a little less gur
there.

Complaints were made on behalf of
the gur manufacturers about the licen-
sing of kolhus. The country must makp
up its mind. If control is to come it
must come effectively. I know there is
great uproar about the licensing of
koihus. I know that enforcement in
some places is not as strict as before.
But remember this that you cannot
cornplain against controls by saying it
is lax and at the same time say
“give us sugar, give us gur” and
weaken the controls by  criticism
of. the methods that are adoPted.
If we decide, as we have decided,
on controlled economy, we must . be
prepared to enforce it at all costs
and cheerfully bear all the hard-
ships. That is the only way. This

kind of criticism, I am afraid, only
weakens the country in its resolve to
pass through the difficulties facing it.
1 therefore appeal to the Members of
the House that we must examine not
only the sugar policy but the other
policy in all its perspective,. We are
in difficult days. We are doing the
best we can; at that time we should
make a stern determination, a grim
determination, to face all privations
and not to go on complaining in any
way we could think of.

The next thing that was dealt with
was the question of decontrol, I regret
that again and again Members have
said something in tavour of it. With
regard to that the situation of gram
was refered to particularly by my hon.
irtend Mr. Satish Chandra who stood
for the woes of gramless Uttar Pradesh.
With regard to gram, P.EP.S.U., Pun-
jab, U. P,, C. P. and Rajasthan were
the only surplus Provinces; the rest of
the country was deficit. Whereas the
control price of gram' in the Northern
areas was Rs. 9 to 11, in other parts
of the country it went up to Rs. 35
and even to Rs. 60. In Madras the
price was Rs. 60 and in Bombay Rs. 35.
It was not merely a matter of human
consumption but horses were denied
the gram, and they cannot be made
to eat milo or jowar. For two or three
months 1 approached the Ministers of
the surplus Provinces again and again
and begged of them to give me some
little quantity which I could make
available for the horses in the rest
of the country. I received no response.
Is it suggested that in this country
which’ we claim to be one, four Pro-
vinces should have gram at Rs. 9 and
10 and the other Provinces should
have it at Rs. 35, 40, 50 or 60?

An Hon. Member: Make the move-
ment of gram free.

Shri K. M. Munshi: That is what was
done. It was not a few tongawallahs
which made Government take the
decision. ‘After due consideration the
decision was taken. And what is the
position today? Today in non-produc-
ing Provinces the price, even the black
market price, goes round the controi
price of Rs. 18 «ie., 17, 19. In the
producing Provinces gram is available
to day at a little higher than the cont-
rol price. And the price is higher not
because there is great scarcity of it
but because the administration of
those Provinces have not taken the
trouble to enforce the control price. I
pive you one single instance. The
price of gur went up to about Rs. 33;
when the Government of U. 3
immediately put two merchants in jail.
The Hapur price came down to Rs.
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17-8-0, eight annas less than the control
price. If you want control and if you
have got a control price the Government
must at any risk and at the cost of
unpopularity enforce the control price
of that commodity.

Shri Tyagi: Is it not on account of
your stopping export from Hapur?

Shri K. M. Munshi: Today there is
no ban on the movement of gyr. It
is said in the papers that there is a
ban; but the ban is still to be placed.
Up to this moment there is no ban.
The arrest of the two merchants
brought down the price next day from
Rs. 32 to Rs. 18. This House has en-
dorsed the policy again and again that
we must take stringent action against
those who defy control prices. If
that policy is scrupulously followed by
all the Governments in the country
the prices will not rise.

Shri Ghule (Madhya Bharat): What
was the necessity of controlling the
price of gram? The movements could
have been freed.

Shri K. M. Munshi: If movements
had been free and the price was not
controlled, prices all over the country
would have gone up to Rs. 30 or 35.
Is it your desire that the price of gram
should rise so absurdly?

Shri Ghule: Gram is not available at
the control price even today.

Shri K. M. Munshi: It is not correct,
because the black market availability
is the surest test of the supply. And
today in any part of the country for
Rs. 17, 18 or 1Y one can get gram.
(Interruption).

Mr. Deputy-Speaker: The hon.
Minister does not give way.

Shri Tyagi: Why was dhal not
controlled?

Mr. Deputy Speaker: The hon Minis-
ter is trying to explain in reply to
what all has been said from this side
and by others. There is no use putting
cross-questions.

Shri Satish Chandra: The hon.
Minister is referring to me. My com-
plaint was about the relaxation of
control on movement and distribution
of gram, and not about price control.

Shri K. M. Munshi: There was no
control over gram at any stagg, There
was control of movement -ififosed by
the surplus States as against the defi-
cit States. What was removed was
not control; there was no control at
all. What was removed was only the
Ban on movement imposed by the
surplus provinces /for their own pur-
poses in order that the deficit
provinces may have an equality of
opportunity so far as gram lis con-
cerned.

Mr. Deputy-Speaker: The hon. Minis-
take serious notice of Members who
are breaking the discipline from time
to time. If there is any personal
reference to any hon. Member and if
therc is a personal explanation which
he has to make with reference to a
statement made earlier, then he will
have an opportunity, otherwise no
questions and cross questions will be
allowed.

Shri K. M. Munshi: The same con-
troversy has been raised in the course
of, de-control versus control. 1 thought
we had made up our mind to have
controlled economy. For the moment
there is no escape from controlled
economy and if that is so, I cannot
understand why we should again and
again go back to the same thing. We
have talked about frustration. We have
been iold that we do not approach the
question in a proper way. Look at
the position as it stands. How many
contradictory matters do you want.
I found from the debate that Members
do not want conirol and yet, at the
same time, they want the cost of living
to be lowered. They suffer black-
market; they do not want to be strin-
gent in action; at the same time they
want to protest against the black-
marketeers in this House. Then, Sir,
we are told to take stringent steps to
save food. We will not kill monkeys.
In two States people would not even
report the fact that locusts have
arrived in the flelds lest.the Govern-
ment authorities may come and kill
the locusts? And you say that you
should save food.

An Hon. Member: What are the
States, Sir?

Shri K. M. Munshi: The States are
Saurashtra and Cutch. You must
make up your mind whéther you want
to feed yourself or you want to feed
the animal kingdom. If the latter is your
wish, do not ask Government to give
you food. Our people talk as if in 5
or 10 years the Government can
change the agriculturists’ lethargy, the
law of inheritance; stop fragmenta-
tion, introduce collective farming. All
this talk, I submit, is entirely unreal-
istic. We are facing great difficulties;
we are in the days of scarcity. Our
natural supply markets of Burma and
Pakistan are now foreign countries.
Our financial resources are limited.
Under these conditions what can we
do to ease the situation as much as
possible? That is the real problem
and any other problem, I submit, is
really irrelevant; not only that but
the consideration of any other problem
will confound the real issue before us.

Again and again we have been dis-
cussing the evils of control. Why?
It is common ground—nobody disputes
it—that controls by their very nature
may lead to black-marketing; that they
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lead to providing bad quality here or
there; that they mean inefficiency
sometimes, maladjustment of supplies;
but these things are inevitable. I
wanl you to realize that no Govern-
ment of a vast country like this operat-
ing through so many agencies can en-
force a perfect system of control, pro-
curement and rationing and at the
same time, within the limited means
of foreign exchange, import all the
food we want. It is all very well to
talk about a theoretical pattern of
control. We should however try to
meet the difficulties as best as we
could; their cure is not with Govern-
ment but with the leaders of public
opinion in this country. How far
during the last few months, have
they supported Government policy?
In several States I have found—I1 do
not want to mention names—leaders
of public opinion, supporting the party
in power, day in and day out through
newspapers and on public platforms
opposing their own State Governments
and criticising policy and attributing
to them all kinds of motives. How
con 2 Government under these cir-
cumstances succeed in achieving the
desired result? The remedy lies in
your hands. Why is it that there has
not been a response to Government
appeals? I have been in touch with
the ‘Madras Ministers, at one time at
least once in two days on an average;
they have struggled for the last three
months through most difficult times;
and yet no public man has ever got
on a platform or written in a news-
paper saying that it is doing a heroic
job; that it should be given every
support. I should like to know the
name of the person who did so.

An Hon. Member: Why is it so?

Shri K. M. Munshi: Because we are
in a frustrated mood; we refuse to
realize the difficulty; we want to criti-
cize, and we are thinking of winning
the elections one year hence. That is
our idea.

Shri Ramalingam Chettiar: Does the
hon. Minister know that we are all
advising the Government to change
their policy and they would not.

Shri K. M. Munshi: If the Govern-
ment did not change a policy, it is no
business of my learned friend as a
Member of the Party which supports it
to criticize the Government.

Shri Ramalingam Chettiar: He can-
not expect us to agree with the Gov-
-érnment when they are pursuing a
policy which we do not approve of.

Shri K. M. Munshi: You may not
approve our policy. It is the duty of

those people who have put that Gov-
ernment In power not to go and criti-
cize the Government and then weaken
it. That is at least due from a
Congtress man fo a Congress Govern-
ment.

Shri J. R. Kapoor (Uttar Pradesh):
Must not Government be responsive
to public opinion?

Shri K. M. Munshi: Government is
responsible to public opinion but those
who are responsible for keeping the
Government in power are equally res-
ponsible for supporting the policy with
all that they are worth.

The question about imports have
been referred to. I have already
pointed out that in view of the extra-
ordinary circumstances the limit on
imports has been relaxed. This year
we are likely to import something in
the neighbourhood of 3 milllon tons;

.and so long as the present situation
lasts and we are not able to bring up

the food economy of the country to
normal, Government will have no hesi-
tation in importing as much foreign
grain as their financial means permit;
beyond that. nothing is possible. Some
of the Members said that we must
import at any cost, under all circum-
stantes, everything that the country
wants, but I am afraid there is the
iron bar of Finance; within it, I am
sure Government will have no hesita-
tion in importing food-grains to tide
over the present crisis.

Shri Hussain Imam: Did the hon.
Minister refer to calendar year or the
financial year?

Shri K, M. Munshi: Both. You must
realize that there is not enough rice
in the world, food-grains are not easily
available. and foreign exchange is not
easily available too. Within those
limits, Government will do everything.
Then I come to the question of Bihar.
I fully realize that it is a very sevious
question. As I pointed out, something
like 28 lakh tons of foodgrains have
been lost or destroyed during the last
fortnight of October. It is a very
serious situation, not only affecting
Bihar, but also the surrounding parts
of the country. My friend Acharya
Kriplani criticised me for not makin
a statement in Bihar; that I woul
consult the Prime Minister and my
other colleagues before® maki any
statement. I did it advisedly. n%t was
not a situation which 1 alone can deal
with. I cannot deal with a situation
which requires the fullest concur-
rence of the Government as a whole.

. It was my duty to apprise the Prime

Minister and my other colleagues, of
the situation. The Bihar situation is
not an ordinary situation. It is a most
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extraordinary situation when you will
have to look after something like ope
and a half crores of people for nine
months. It involves a tremendous res-
ponsibility. It will involve a very
heavy financial burden. He would be
a foolish Minister indeed who in a
sltuation of this gravity, without con-
sulting his colleagues, would take upon
himself the responsibility of saying
g:g: he will do this, that and the other
g.

I am free to tell you what Govern-
ment propose to do now. I have had
full consultation with the Government
of Bihar, when I was there. I have
had consultation with my Prime Minis-
ter and my other colleagues. I can
assure you that neither Government
-will leave any stone unturned to see
that every kind of relief is given to
Bihar. Imports in a measure sufficient
to go round have been provided for.
A scheme for the relief of the landless
poor, is being studied; and whatever
is needed would be forthcoming bet-
ween the Centre and the Government
of Bihar.

Shri Syamnandan Sahaya
By way of funds?

Shri K. M. Munshi: Of course, by
way of funds. What else could it be?
At the same time, an organisation for
the efficient administration of relief is
also being examined and will soon be
put into action. Let us not precipitate
a crisis before it comes. The situation
up to January will nol be so difficult.
Difficulties will begin from February
and March. By that time, the whole
machinery of Government, I think, will
be in proper order and will be set in
motion. I propose 10 go there myself
to see that the machinery is set up. I
hope that will satisfy the Members of
this House. Everything that could be
done will be done in order to see that
Bigar and surrounding parts do not
suffer.

(Bihar):

Questions were asked about Grow
More Food.

Shri Sidhva: And statistics also.

Shrl K. M. Munshi: And statistics.
With my hon. friend Mr. Sidhva statis-
ties is a kind of nightmare.

Shri Sidhva: You have admitted that
your statistics are wrong.

Shri K. M. Munshi: I agreed with him
that the statistics are hypothetical.
That does not mean that there is
enough food in the country. If that
assumption were correct, State Minister
would not haye been driven to ask
for 500 tons of foodgrains from the
Centre to supply to the ration shops.
Therefore, his logic is not correct; it
is lame by the other leg.

°

Now, Sir, the position is this. I
only apply the commonsense point of
view. During the last .two years, from
the 1st April, 1949 to 31st March, 1951,
—this year and last year—we would
have put into the soil many things.
The number of wells sunk would be
178,000; there would have been 42,000
minor irrigation works; 39,000 water
lifting appliances, 1,300 tanks. The
extent of lands reclaimed, brought
under mechanical cultivation or im-
proved would be 22,57,000 acres;
4,12,000 tons of fertilisers would have
been put into the soil and also 2,36,000
tons of oil-cakes. 1,467,000 tons of-
manure and compost and other things
would have been utilised. A part of
this may not have been used for Grow
More Food. Part of the money spent
may have been wasted. But, it could
not be suggested that all this went to
waste and was not used in Grow More
Food. At the same time, I want to
apply another test. In the year 1949,
a normal year, we consumed some-
thing like three million tons of foreign
food grains. This year, eliminating
the extra demand due to these calami-
ties, we required only about 15 to 17
lakhs. Therefore, there has been an
increase of 13 to 15 lakhs as against
the scheduled increase which was 17
lakhs. In the very nature of things,
you can never be mathematically accu-
rate about it. Nor could procurement
or diminishing of imports be a proper
test, because that is entirely a different
calculation. But there 1s no doubt
that the efforts that are being made
have gone to the extent of enriching
our soil. Above everything else, it has
awakened the Governments of the
States as well as the rural classes to
the advantage of making a greater
effort for growing more food. That
itself is a gain which should be taken
into consideration when people talk
light-heartedly about Grow More Food.

Then, a question was asked about
the integrated programme of cotton
and jut>, So far as that is concerned,
the position is very simple. In 1950-51
we wanted an increase of 17 lakh tons
of foodgrains, and in 1951-52. an in-
crease of 23 lakhs of foodgrains. We
must remember why the date was
shifted from 31st December 1951 to
31st March 1952. When people talk of
31st December, they include the rebi
crop as well, The rabi crop of 1951
would not come in December; it would
come in March. Therefore, the latest
date of 31st of March 1952 is mention-
ed to make the period inclusive of the
rabi season in 1951. That was why
this change of date had to be made.
There is no going back on it. We hobpe
to produce, if oroper finances are forth-
coming and if any extraordinary diffi-
culty does not come in the way, 23
additional lakhs of foodgrains to be



261 Motion on Address 17 NOVEMBER 1950 by the President 262

(Shri K. M. Munshi}

produced by 81st March, 1952. At the
time, the arrangements that are being
made go to show that we would have
reached a 100 per cent. target in our
cotton requirements. Our annual re-
quirement of cotton is 40 lakhs of
bales; we hope to produce that by 81st
Marcix. arly, our annual req
ment of jute is 72 lakhs of bales; out
of this, we hope to produce 61 lakhs,
not necessarily by entrenching wupon
the acreage under foodgrains. No
doubt, a part of that acreage will have
to be diverted. But, the net result of
this programme will be that by the
31st of March 1952, we would have
fulfilled the target of G.M.F. which
was calculated by Lord Boyd Orr; built
up a reserve of one million tons of
foodgrains; achieved self-sufficiency in
cotton and sugar; and achieved 82
E;r cent. self-sufficiency in jute.

tioning would only be necessary for
the industrial areas with their demand
of about 20 lakh tons of cereals, the
rest of the country being comparatively
free area and the demand of about 20
lakh tons will be met from the surplus
States and the intensive cultivation
areas.

By reason of this additional increase
in output of cotton and jute, we would
have earned something in the neigh-
bourhood of 107 crores of rupees per
year. This is the integrated programme
which has been put forward. If time
were not limited, I would give other
figures. I am quite willing to make a
statement about it any day the House
wants. This is the programme to
which we have pledged ourselves.

I ask the House to consider this. Is
it necessary that we should every time
attack the self-sufficiency programme?

should we be such men lacking
in faith that we cannot do even this
little bit of thing. My friend Acharya
Kripalani and several other hon.
friends spoke about the self-sufficiency
programme as if it was a sin. They
criticised the Price Minister 1or
having laid down the target of self-
sufficlency. They mock of it. One
thing, however, I want the House to
consider, and I want them to be very
clear about that. After ‘Quit India’,
the biggest thing that this country has
undertaken is to see that it becomes
self-suficient by 31st March, 1952.
Imports have to be stop by 3ist
Mairch 1952, the target date, except
for meeting any grave calamity, such
as widespread failure of crops; for
replacement due to diversion of crops
in national interests; and for building
up of a central reserve. If you go back
upon the undertaking, I tell you, as a
nation, you will never have any confi-
dence in yourself and no foreign nation
will have any confidence in you. 1

say there is no going back, even if you
want to. Newspaper after newspaper,
congressman after congressman, public
man after t'Rublle man, has said that
this self-sufficiency programme is going
to be a failure; that it is merely a ialse
promise; and that it is a pledge which
we are not going to keeg. It has crept
into even the ranks of high officers,
and even of some Ministers in the
States. I tell you, if the whole country
makes this effort, we can achieve it.
I am sure about it. We know the
difficulties; the difficulties are there.
But if we cannot grow 23 lakh tons of
foodgrains in one year's time, if we
cannot bend all our resources, I tell
you, all our talk of Ram Rajya, about
5 pm. OUr being a heroic nation

* is absolutely non-sense. There-
fore, I submit, this should be the
last time that we hear at least
in this House, this talk of going
back on this self-sufficiency pro-
gramme. Let us put our shoulders,
all of us, to the wheel, every section
of the House, and let us go to the
people and tell them we are going to
do it. It is our faith that will produce
the result. To the man who lacks faith
there is neither Heaven here nor
Heaven in the other world. It is for
us to produce that element of faith
that will transmute our energy into
self-sufficiency.

Sardar B. 8. Man: How about work
as opposed to faith?

Shri K. M. Munshi: Evidently the
question itself shows that the hon.
Member is lacking in faith; if he had
that much of faith he would not have
put the question. There is no revision
of the programme so far as [ am
concerned; any revision would, to my
mind, be a betrayal. It is only a ques-
tion of bending of all the energies
which the Centre and States possess to
the accomplishment of our National
objective. I know the difficulties in
the way of our attaining the objective.
Money is scarce; trained men scarcer.
States have no faith and they look to
the Centre. Change-over from tradi-
tional grooves is difficult., and the
policy of price control kills the will to
work. But all these difficulties we
have to conquer; and conquer we shall.

Mr. Deputy-Speaker: Before proceed-
ing to put the amendments to the
House I would like to make an an-
nouncement to the House. Much has
been exoressed with respect to the
question that was raised by Mr. Tyagl
and the answer given by the hon.
Minister. The hon. Prime Minister has
just informed me that I should an-
nounce to the House that he is willing
to go into this matter, and not only
this matter but all other matters which
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may be brought to his notice, it he
is only informed in advance.

Now I will put the amendments.
There are four of them.

Mr. Deputy-Speaker: The question
is:

That at the end of the motion the
following be added:

“but regret the inability of the
Government to solve the food
problem.”

The motion was negatived.

Shrli Naziruddin Abmad (West
Bengal): Sir, on a point of order. A
large number of Members spoke in
support of my amendment. 'Can they
now go back on their words?

Mr. Deputy-Speaker: Their sym
thies are with the hon. Member, t
evidently their votes are against him.

Now, I put the amendment standing
in the name of Prof. Shah. ,The
question is:

That at the end of the motion the
following be added:

“but regret that the continued
insistence on the aim of national
self-sumclency in the matter of
the country’s food supply, to be
attained by March, 1952, regard-
less of the prevaiiing conditions
affecting food production and
distribution in the country, as also
of the extraordinary natural cala-
mities recently afflicting large
areas of the land which intensity
those adverse forces, is calculated
to create a misleading and danger-
ous sense of security liable to

result in proportienate disappoint-
ment and demoralisation.”

The motion was negatived.

Mr. Deputy-Speaker: Then I come to
S):u'it Syamanandan Sahaya’s amend-
men!

Shri Syamnandan Sahaya: 1 beg
leave of the House to withdraw my
amendment.

“The amendment was, by leave,
withdrawn

Mz. Deputy-Speaker: Then there is
the amendment of Sardar Man.

Sardar B. S. Man: I beg leave of the
House to withdraw it.

The amendment was, b, lcave,
withdrawn

Mr. Deputy-Speaker: Then I put the
motion to the House.

Shri Naxiruddin Abhmad: Sir, there
is one polnt in this eonnection. We
have not yet discussed External
Affairs, and so can we accept the pro-
asal, I mean the motion, subject

further discussion of that?

Mry. Deputy-Speaker: No he need
not add any such rider. It is under-
stood that there will be a separate date
for that subject.

The question is:

“That the Members of Parlia-
ment assembled in this Session are
deeply grateful to the President
for the address which he has been
pleased to deliver to the House.”

The motion was adopted.
The House then adjourned til a

Quarter to Eleven of the Clock on
Monda;; the 20th November, 1850.
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